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LOK SABHA

Monday, March 23 iOSOIChaun 2,
1881 (Saka)

D

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEaxEr in the Chair).

ORAL ANSWERS TO QUESTIONS

Ex-Servicemen’s Advisory Committee
+

Shri Bhakt Darshan:
*1445. { Shri Rajendra Singh:
Sardar Igbal Singh:

Will the Minister of Defence be
pleased to state. .

(a) whether the proposal to appoint
an ex-Servicemen's Adwvisory Com-
mittee by associating with 1t ex-
servicemen has been finalised; and

(b) if so, the broad outlines of 1t”

The Deputy Minister of Defence
(Sardar Majithia): (a) The proposal
has been considered and dropped.

{b) Does not arise.

Shri Bhakt Darshan: May I know
‘the reasons why the proposal has been
dropped after so much of delibera-
tion?

Sardar Majithia: For the simple
reason that we found that, after giving
thought to it, it was not quite right
do that,

Shri 8. M, Banerjee: May I know
what positive steps are being taken
to provide some sort of employment
for the ex-servicemen, and whether
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any committee will be appointed to
explore the possibility?

Sardar Majithia: This question does
not, 1 think, arise out of the man
question,

Shri 8. M. Banerjee: I want to
know. .

Sardar Mafithia: This 1s about an
advisory committee. The hon Mem-
ber has already put & number of ques-
tions on that.

Mr Speaker: Then the hon Mims-
ter need not answer the question

Shri Bhakt Darshan: May I know,
1f the advisory committee 1s not going
to-be established, what 13 the arrange-
ment to give relief to these ex-
servicemen®

Mr. Speaker: The same question
was put The hon. Member must
confine himself to the composition of
the advisory board, whether i1t will
be appointed or not Next question

Untouchability in States

*1446 Shri R. C Majhi: Will the
Minister of Home Affairs be pleased
to state

(a) whether it 15 a fact that some
State Governments have claimed that
there 18 not much of untouchability 1n
their States; and

(b) 1if so, whether it has been ver-
fied?

The Minister of State in the Minis-
try of Home Afiairs (Shri Datar):
() The Commissioner for Scheduled
Castes and Scheduled Tribes has,
however, mentioned 1n his Report for
1957-58 that “The State Governments
of Assam, Kerala and West Bengal
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and the Unien Adminisrations of Mamn-
pur and Tripura tlaim that there is
not much of untouchability in theu
Siates/Territories.”

(b) Does not arnse .

Shri R. C. Majhi: May 1 know
whether there was no untouchability
in thote States or whether 1t has
been removed on the report of the
Commussioner for Scheduled Castes
and Schduld Tribs?

Shri Datar: The Commissioner has
been suggesting the removal m  his
previous reports That 1s the reason
why we brought thiz to the notice of
the State Governments. We requested
them to make enquiries as to whe-
ther untouchability has been disap-
pearmng. So far as these three States
and the two Union territories are
concerned, they belheve that the pro-
blem is not so serisus as it once was.

Shri R. C, Majhi: May I know whe-
ther any gsants have been given [to
the States for removing untouchabihity

Shri Datar: We are giving grants

Shri V. Eachgran: May I know the
number of cases registered in Kerala,
the number of cases m which there
was conviction and the number of
cases in which there was acquittal?

Shri Datar: I have not got the
figures.

Shri B C. Mullick: May I know
whether m Assam and Kerala, the
sweepers are allowed to enter hotels
and temples and whether they get
the services of barbers and dhobies?

Shri Datar: I would Like to have
notice on this specific point.

Shri Somavane: May I know whe-
ther the Study Groups visited all the
States and whether they have pre-
sented any report?

Shri Datar: The hon. Member ’h
possibly referring to a general Study
QGroup. 1 believe that they visited a
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number of States and they have still
to visit some.

Shri B. K. Galkwad: May [ know
whethér it is a fact that thousands-of
public wells in Bombay State as well
as in other States are not open to
Scheduled Castes even today and
these people are treated as untouch-
ables at all the’e public wells?

Shri Datar: I am afraid the hon.
Member has exaggerated the position.

Shri B. K. Gatkwad: My point
is. . ..

Mr. Speaker: A general question
requires only a general answer. Pro-
gressively, they are trying to improve.
If any particular case 1s brought to
the notice of the Government, thev
can find out. The hon. Member may
write to the Mini=try or ask the Min-
stry

Shri B. K Galkwad: I was bringing
to the nouce of the Hon'ble Minis-
ter . . .

Mr. Speaker: The general questwn
takes away the effect of the individual
guestion

Shri B K Gaikwad: It 15 not an
ind.vidual question It 1s a general
question

Mr. Speaker: What 1s the question?

Shri B. K. Galkwad: May I know
whether the report of the Com-
missioner has clearly stated that in
each State many wells are not thrown
open to the so-called untouchables,
and that this practice 1s being observ-
ed even today” I want to know whe-
ther it is not a fact

Shri T. B. Vitital Rao: In
village it is like that.

Shri Datar: The hon. Member has
not studied my amswer, I think. The
answer related to the Assam, Kerala,
West Bengal, and two Unton territor-
1es—Manipur and Tripura. In other
States there is still untouchability to
a smaller or greater extent in differ-
ent parts. Steps are being taken by
the State Governments to see to it
that untouchability disappears as early
as possible,

every
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Hyderabad Money in  Westminster
London

*1447. Shri Vidya Charan Shukia*
Will the Minister of Home Affairs be
pleased to state:

(a) whether any progress has been
made 1n the matter of recovery of
over onme million sterling lying with
Westminster Bank in London belong-
ing to erstwhile Hyderabad State, and

(b) what fresh steps have been
taken or are proposed to be taken
to secure early settlement of the
matier?

The Minister of Home
(Shri G. B. Pant): (a) No

(b) Appropriate action for the
recovery of the amount will be taken
at a surtable opportunmity

Affalrs

Shri Vidya Charan Shokla: May I
know 1if there are legal difficulties 1n
recovering the sum from the West-
munster Bank and, 1f so. whether
Government have examined the pro-
posal for having a suitable law passed
in the Indian Parhament to remove
the difficulties? .

Shri G B. Pant: 1 wonder if the
Indian Parhament  has jurisdictxon
over this matter.

Shri Vidya Charan Shnkla: May 1
know 1if 1t 1s a fact that Lord
Denning, while the debate was gomng
on 1n the House of Lords about this
question, opened that this law was
unsatisfactory and that the United
Kingdom Government should take
appropriate action to amend this
law, and may I know if the Govern-
ment of India have taken up this
question with the United Kingdom
Government?

Shri G. B, Pant: If a certain Lord
in the House of Lords has made a
suggestion, probably the Government
of the United Kingdom have examin-
ed that suggestion.

Shri T. B. Vitial Rao: May I know
when a suitable opportunity will

ariee, in view of the fact that the,
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whole matter has been hanging fire
for nearly ten years now, and may 1
know whether there is any reasonable
prospect of getting this amount”

Shri G. B. Pant; Unfortunately, we
have not succeeded in getting it so
far. So we have to wait for some-
thing that may enable us to get this
amount We are as keen on getting it
as anybody else can be

Shri Vidya Charan Shukla: May I
know from the hon. Home Minister
any idea of “a suitable opportunity””
Could wWe have a defintion of that
‘apportunity’?

Shri G. B Pant: An opportuniy
when we can succeed 1n getting the
amount

Training School for Oil Refining
lndusu:y

+
Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Unstarred Question
No 2033 on the 18th December, 1958
and state at what stage is the pro-
posal for setting up of a tramung
<chool at Bombay for o1l Refining
Industry?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinba): The
Government have no such proposal
under consideration at present

Shri Ram Krishan Gupta: May 1
know what other steps do the Gov-
ernment propose to take for training
the personnel for this industry? °

Shri Gajendra Prasad Sinha: For
the refineries under the private sector,
they have got their own arrangements
to train people. For the future re-
finentes 1n the public sector, arrange-
ments will be made with the countries
who are collaborating with us.

Shri Ram Krishan Gupta: May 1
know whether Government hes made
any assessment of the trained per-
sonnel required for this industry up

*1448



Shyl Gajomdra Pramd Sioba: It is
too early to say about the third, Five
Year Plan.

(a) the number of places in India
where oil drilling operations are go-
ing on at present; and

(b) the results achieved so far?

present policy of the Government is
0 concentrate more where there have
been indications of oM.

Shri Hemn Barus: That is not the
reply.
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have been kind enough to sell some
and we hope we will get two more

ing station. We are likely to receive
them very soon and then we shall
have three electro-logging stations.
That should be sufficient, in our opin-
jon, to cover the entire area for
some time,

Shri Shivananjappa: May I know
whether there is any indication of
oil-bearing wells in the South Indian

CHAITRA 2, 108) (SAKA)
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a3 under the foreign companies con-
tractors. There are two reasons for
this. They have got much more ex-
Perience than we have in Jriiling. We
ave glso learning the process. The
second reason which is much more
important is that in virgin flelds, it
takes more time. The fields where
they are drilling were known to the
Assam Oil Company and so0 their
rate is faster.

Shri T, B. Vittal Rao: In the siate-
ment it is said that structural drilling
iz being carried on in one place and
shallow drilling in Baroda. May I
know what purpose these two differ-
ent drillings serve?

Shri K. D. Malaviya: Whether it is
structural or shallow, thess drilling
are meant for getting geological in-
formation of the sub-stratum. Once
we get more information of the sub-
stratum of different aress, we then
decide whether we should drill deep
or not. In Baroda, we were drilling
for geological information and inciden-
tally we got pressure gas and eome
oil to a small extent.

Shri Goray: It was reported about
a month back that the Assam Oil
Company dug so fast that they aimost
established a world record—10,000
feet in six days. What eteps are we
taking to get our personnel trained
in the Assam Oil Company?

Shri K. D, Malaviya: We are taking
all reasonable steps to train our people
in our own flelds. It is a fact that the
Asgam Oil Company experts have
l?tuplomeverygoodrecm'ds.

Shri P, C. Bose: May I know "whe-
ther all the drills proposed to  be
undertaken in West Bengal have been
finished and what is the result?

Shri K. D. Malaviya: All the drills
that are proposed to be put in there
are not finished. ‘We have 50 far
drilled six holes, but unfortunately,
five of them have proved abortive
and the sixth is under test.  Some
more holes are to be driliad there.
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Director-General of Ordnance
Factories

*1450. Shri Rameshwar Tantia: Will
the Minster of Defence be pleased tu
state .

(a) whether 1t 15 a fact that the
new Director-General of Ordnann
Factornies has been given a pay sculc
higher than what was prescribed for
that post, and

(b) 1f so, what were the reasons foi
this change of pay scale?

The Deputy Minister of De.ence
(Sardar Majithia). (a) Yes, £n,
above the scale prescribed in 1947

(b) The pirescribed scale of pav
for the post » intended fur a post-
1931 civihian officer No post 31 ¢n-
trant has so far been appointed to th:
post The previous Civilian incumbent
was an I SE officer and given a scal
of pay of Rs 2,500-100-3,000 The
present Director-General of Ordnance
Factories 13, a pre-1936 Commissioned
Officer 1n the Indian Navy entitled to
protected rates of pay hike Indian Ser-
vice of Enginecrs officers He was,
therefore, given the same scale of
pay as was applicable to his prede-
©€essor.

Shri Rameshwar Tantia: What arc
the technical qualifications of the
new Director General”?

Sardar Majithia: He was the senior-
most engineering officer 1n the Indian
Navy and therefore he was eminentis
suited for this post.

Shri Vidya Charan Shukla: This
new Director-General of Ordnance
Factorzes was also given a special
entertainment allowance of Rs 250
a month and special permission to uc
the staff car for private purposes on
payment of Re 50 only What were
the gpecial reasons for giving these
facllities to this officer, which were
not given to his predecessor?

Mr. Speaker: I am not going to
allow such small trivial matters. When
you appoint a Director Genersl,

MARCH 23, 1869
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Rs. 250 a month does not seem to be
too much I am not going to allow
such detailed mmgwry, practically an
inquisition, into the detmls of «ad-
tunstration; we cannot be spending
away our time over such small
things

Shri Goray: If the Auditor-General
mentions it 1 his report, where do
we take 1t up?

Mr Speaker. Whv should he assume
that the Auditor Geneial has men-
tioned this”

Shri Goray The report 15 given to
u

Mr. Speaker Shall we go 1nto
eve'vthing’ Paossibly there may be
one error and one rupee 1» last Shall
I allow that to be discussed heve?
The Auditor General 1s bound to vlace
the report before the House and 1* 1~
for the House to decide as to  vha*
are mmportant and what are not
rnportant

“Shri Vidya Charan Shukla 1 want
to know the special reasons

Mr. Speaker. I cannot allow, ihe
reasons are transparent and self-
evident

o W & fed show
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Some Hon. Members: In English

aleo,

Dr. K, L. Shrimali: (a) The pro-
posal at pre~ent, 1s to establish only
one Traming Centre for the Adult
Deaf A site for its temporarv  o.-
tabhxhment has not vet been™inal!
cho.en

(b) Revised plans and estimates
designed to reduce the cost of the
proposed building are being examin-
od

st oW QiR T IRET AT
A ¥ d4w = 0 ) feaer aw
iy °

o o Ao Wuwt o =y
21 g% W T § TEifaa F@ aY
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AT Y WY W W A & e A q
W T A% w7 srere fgr @

Shrimati Ila Palchoudburi: Have
any steps been taken to traun person-

nel to help adult deaf in this matter”
Is there any centre for that training?

Dr. K. L. Shrimali: This is rather a
difficult question. I course of time,

CHAITRA 2, 1881 (S4KA)
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as we start centres like this, the per-
sonnet will also have to be tramned
At present the proposal 15 to set up
only one centre near about Delh:
and o hope we can get the required
prrsonnel for that particular centre
When we have a scheme for expan-
sion the question of traimng person-
nel will also be considered

Pandit D N Tiwari: What 15 the
esiimated cost of  establishing  this
bullding” Are any steps being taken
to see that the cost 1s reduced”

Dr K. L. Shrimali: The cstimates
submitted by the CPWD were rather
high Thaefore, we asked them 1o re-
vise the estimates  Acwcording to the
ttvised costimates the cost of the plot
will come {0 approximatcly Rs 92,000
and the total cost of the bwilding
programme, 1nclusive of the cost of
land  will come approxmately to
R. 659924 The ‘total expenditure
during the Second Plan rerod 1s not
kely to exceed Rs 11,96,036 A pro-
vidion of R. 1 lakh has been made
1 the icvenue budget for the year
1959-60

Shri Jaipal Singh. Qutg # apart
from the difficulty just now pointed
out may we know whether any aver-
age expenditure hay been worked out
on the traimng of each person”

Dr K. L. Shrimali: No, that detail
has not been worked out

frrsrady =t

1
-
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(%) w@ Thmy & wwfic o
¥ fed o ey Fr ok g ?

The Minster of Scientific Research
aad Cultural Affairs (Shsi Humayun
Kabir): (a) The test consists of the
addition of small quantities of hydro-
chloric acid and a chemical known
as furfural, to a small sample of
ghee, If adulterated with vanaspati,
the ghee will give a pink colour.

(b) (i) The test has been given wide
publicity through newspapers  and
journals and by means of demonstra-
tions in exhibitions such as “India
1958,

(ii) The details have been com-
municated to the State Governments.

(ik) A compaect test kit is now being
produced and sold to the public by a
firm in Delhi. °

Shri Bibhnti Mishra: Thenoﬁceof
my question is in Hindi.

Mr. Speaker: Yes. Answer may be
read in Hindi also.

ot gvem wefire : (%) ¥@ T
Sf R o ¥R & o
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(2) s feolt oY ov wf q@
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by frqfiy fvsr - 3 oreer W §
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Admission into Engineering Coileges.

+
Shri Ram Krishan Gupta:
Shri Narasimban:
Shri Vajpayee:
Shri Bibhutl Mishra:
Pandit D. N. Tiwary:
Shri Subiman Ghose:
Shri Hem Raj:

Will the Minister of Scientific Be-
search and Cultural Affairs be pleas-
ed to state:

(a) whether his attention has been
drawn to certain remarks made by
Grants

*1454.
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(b) whether it is a fact that studénts
of inferior calibre are admitted to
technical institutions in some States
under pelitical pressure; and

{c) it so, the steps proposed to be
taken in the matter?

The Minister of Scientific Research
and Cultural Aflairs (Shrl Huomayun
Kabir): (a) Yes, Sir.

(b) and (e). No such case has been
reported to the Government of Indis,
but in view of the statement made by
Shri Deshmukh, information is being
collected through the Regivnal Offices
of this Ministry.

Shiri Ram Krishan Gupta: May 1
xnow what steps the Government
propose to take so that students of
intelligence are admitted in these
institutions?

Shri Humayun Kabir: As I ssid, no
complaints have been received and
every poassible step is being taken in
the matter. I may tell the hon. Mem-
ber that since thig year, for all non-

vernmental institutions approved

development during the Second
Plan period we have made it a &on-

Shri Ram Krishan Gupta: May 1
know whether the Government has

Oral Answers 7638
ghri Humayus Kabir: I have al-
resdy said that we lay down the gene-
ral principles. We do not deal with
individuals.

ghri Heda: May I know whether
Government are collecting the number
of cases where the boys are admitted
who have not the minimum marks
necessary for that?

Shri Humayun Kabir: T have got a
statement prepared and we find the
number of studemts who have got 80
per cent or more is the majority in al-
most every csse and students who have
secured 50 per cent or less is a very
small proportion.

Shri Vajpayee: The Chairmean of the
University Grants Commission made
these remarks in December 1958. May
I ¥know whether he has since been re-
quested to furnish information subs-
taptiating the charfes and, if not, why
not?

-Shri Humayun Kabir: It is for him
to send the information if he has fot
anything. We are making our en-
quiries through our regional offices
and through the State Governments
concerned.

Shri B. K. Galkwad: What is the
percentage of seats reserved in these
engineering colleges for Scheduled
Costes and Scheduled Tribes and
other backward classes? Are the
Government aware that there are
several complaints that boys from
Scheduled Castes and Scheduled
Tribes are not admitted in these engi-
neering colleges?

Shri Humayun Kablr: Ndérmally,
about 20 per cent of the seats are
reserved for the students from Sche-
duled Castes and Scheduled Tribes.
It may be that everybody that wants
to be admitted may not be admit-
ted, because the demand is very
great and the number of seats is
Jimited.

Shri Jalpal Siagh: At that meeting
the Chairmen also pointed out and
deplored that the industry itself had
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not played its role in providing prac-
tical training to the apprentice engi-
neers, The hon Minister has stated
just now that he has no desire what-
soever either to interfere or aven to
issue a directive ‘Then how will the
Government know their performance
and whether they are functioning

properly?

Shyi Humayun Kabir: I am afraid
the hon Member has completely mis-
understood my reply I said that
we lay down the general princples
and that we shall not interfere 1n
individual cases

ot farsfe forsy : gfraefadt wvem
Ffro & Sgvia a¥ sy W @
o TR Rz v ¥ o R 9
feorr iR et & 1 4t 290 TR A
s i @ H A wH O
AR Y
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@ @I ST T FH 7 I AT
& 4@ favm | dfey wfs 7 0%
Foreiygre WY &SPl e o A
e & afrd a7 |av WY 7 2
£

Pandig D. N Tiwary: May I  know
whether any test 18 prescribed and

whether the umversities hold some
examjnation for admission?®

Shri Humsyun Kabir: For all India
institutions we hawe an all Inda
examination. Very recently the All
India Council for Technical Education
recommended that for India as a
whole there may be a competitive
examination, But, unfortunately, the
State Governments are not always
willing to agree to such a proposal
and some of the umiversities and
~colleges have their own views.

MARCH 23, 1959
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. Bteel Rolling Milis,

*1455 Shri Morarks: Will the Mia-
ister of Steel, Mines and Fuel be
Pleased to refer to the reply gaven to
Unstarred Question No 143 on the
19th November, 1958 and state:

(a) whether Messrs Xrupp Demag
would receive any benefit due to the
increase of Rs 24 crores in  prices
of rolling mulls;

(b) if s0, the amount of benefit they
would receive; and

(c¢) the justification for the above?

The Minister of Steel, Mines and
Fyel (Sarday Swaran Singh): (a) to
(¢) The orders for the various sec-
tions constituting the rolling mills were
placed on a number of firms  The
1tasons for the increase in the f.ob
prices and other elements constituting
the total cost have already been given
in answer to the question referred to.
The wnercase 1in the fob costs  of
sections of rolling mills ordered on
Krupp and Demag was due mainly to
in¢jeases 1n the cost of materials and
wages. There 18 no reason to think
thgt these firms have derived anv
additional benefit.

Shri Morarka: In the previous
answer, the hon Minister said that
this question was examined by our
consultants Messrs Krupp Demag
If Krupp Demag was itself the firm
benefiting from this, may I know what
steps the Government took to get
thys mcrease independently examined
by some people here in India®

Sardar Swaran Singh: I had given
very detailled information in  tho
earhier question The basic assump-
tion that is being made by the hon
Member, 1 am afraid, is not correct
Merely paying a higher price for a
changed design or for a more com-
plete machine may push up the actuval
cost that we have to pay. But, it
will not be correct to say that the
supplying firm necessarily derives any
addjtional advantage out of that,
because, for the ddaitional money that
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we are paying, we get a different
machine and a better machine. In
this case, apart from Krupp Dem:

this was also examined by the othr

Consultants. These changes in elec-
trical motors and equipment were
scrutinised and approved by the in-
ternational Construction Co., 1In  ad-
dition to Indien Gemienshaft. That

firm was independent of Krupp
Demag
Shrl Morarka: [ am afraid, m»

question is not answered

Mr. Speaker: It has been answeored
‘The hon, Member wanted to know if
there was an independent scrutiny
regarding the increase in expenditure
The hon. Minister has replied two
other persons, onc of whom 1s an
Indian company have looked mnto thi-
matter What more does he want”

Shri Morarka: May I know tic
name of the Indian company”

Mr. Speaker: He 1s going from o-c
thing to another

Shri Morarka: May I respectfulis
subnnt, Sir, heré 1s a guestion where
an increment of Rs 24 crores ¢3-
given

Mr. Speaker: True.

Shri Morarka: Which 1s the firm
that examined this?

Mr, Speaker: That is all mght. Why
does he want the name of the com-
pany?

Shri Morarka: Because there 1s no
Indian firm which has ever been con-
sulted. It may be that we are not
informed. We would like to know
which are the Indisn firms consulte
about the increase?

Sarday Swaran Singh: I have said
not an Indian Afirm; another firm;
Internationa] Construction Co.; that
i# a British firm; not an Indian

firm.

Mr. Speaker: In addition, I heard
the hon. Minigter regfer to  some
Indian firm alse.

CHAITRA 2, 1881 (SAKA)
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Sardar Swaran Singh: Only the
name 18 there: Indien Gemienshaft.
That 1s not an Indian firm as I said

Shri Morarka: May 1 know tue
actual amount out of Rs 24 crores
which would be given to this firm
Krupp Demag by way of increment?

Sardar Swaran Singh: 1 have al-
rcady submitted that it 3 not an
merement. Secondly, there is a
difference of cost on account of differ-
ence m design and on account of a
number of other factors If the House
15 interested, I can give details of
the.e increases and what are the var-
10us ncreases due to They have
alrcady been given in the earlier re-
plv If the hon Member wants me to
repcat here, I am prepared to give
them

Mr Speaker: There 1s no desire
to have anything repeated The hon.
Member wanted to know, I under-
stand, if 1n addstion to the increase in
cost which may be a natural affair
any  other benefit out of Rs. 24
crores has been conferred upon th:s
cempany or they have derived on
arcount of this increase

Sardar Swaran Singh: No‘omer
oencfit has been derived by anv of
the supplying firms except the

Mr. Speaker: Except the natural
increase of cost.
Sardar Swaran Singh .except

the natural increase of cost on account
of the change of design or additional
equpment

Shri Morarka: May I know what
part of the Rs. 24 crores has been
given to this firm either by way of
natural increase or by way of addi-
tional benefits to this firm?

Sardar Swaran Singh: For one
thing, the suppliers are not this irm
because Krupp is different Demag
is different. In the rolling mills
section, there are a number of sup-
pliers. For instance, the rolling mills
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proper consist of Bilooming snd
Slabbing mills which have been sup-
plied by Mesara. Sack, Hot strip mills
by M/s. Demag, Plate mill by M/s
¥ried Krupp, and Cold rolling. xmflls
by M/s. Siemag. Apart from this
there are & number of ancillaries such
a8 cranes, hot dip tinning plant, Lift-

7

Shri D, V. Rao:
*1457%. { Shri Nagi Reddy:
Shrimati Parvathi Krishanan:
Will the Minister of Steel, Mines and
Fuel be pleased fo state:

(a) the most essential machinery
necessary for Singareni Collieries to
achieve the plan target during the
remaining period of the Second Five
Year Plan;

(b) the estimated cost of the same;

(c) the foreign exchange necessary
for the items;

(d) whether it has been granted;

(e) the approximate date of the
dnstallation of those items; and

(f) it the reply to part (d) is in
negative, when it will be granted?

The Parliameniary Secretary to the
Minlstor of Steel, Mines and Fuel
(Bhri Gajendra Prasad Sinha): (a)
The types of essential machinery re-
> quired are;—

Coal Cutting Machines.
Haulers,

|

i
Lt
i i

|
;
?{
H

.llr.sm:boallo!thmbebu
to the same country or different coun-
tries?

Shri Gajendra Prasad Sinha: It is
imported from different countries.

Mr. Speaker: Give one or two of
those countries.

Shri Gajendra Prasad Sinka: Elec-
trical. equipment, we import from
England and other countries.

Shri D. V. Rao: This is one of the
‘core’ projects. There iz delay in
supplying the machines. Does it not
affect the fuilfilment of the plan
targets?

Shri Gajeadra Prasmad Sinha: I do
not accept the contention of the hon.
Mamber that there has been delany.

|

Whenever any requirement

is accepted by the Central Govemn-
ment and the matter is expedited.
Shri Base: May 1 know whether
the Singareni Colllery Co. is directly
purchasing o the CGovernmint fs
arranging for the purchase? *



Beggar Problem in Delhi

*1458. Shri D. C. Sharma: Will the .

Minister of Heme Affairs be pleased

are also given vocatignal training.

" Shri €. R. Pattabbi Raman: Is there
any rounding-up envisaged of these
beggars, and does it include urchins

Shri Datar: Those who come under
the mischief of this Act are only
rounded up sometimes.

Tara & w1 w3 fis O frard BT
TIEF S avlt Wi & I ¥ " AW
foar vy & o W Wi Y fer
waar § ?

Shri Datar: 1 have pointed out that
they are given training.

Shri B. K. Galkwad: May I know
whether it is a fact that some parti-
cular percentage of these beggars are
unemployed, and that is why they are
found begging?

Shri Datar: In the Delhi municipal
area there is one Act, and in the other
part of the Delhi territory there e
another Act. Whenever they commit
any offences under these Acts, they
are brought and detained here. In
@ome cases some persons go there and
get training.

Credit Service Scheme -,

+1459. Shri Raghumath Singh: Will
thelﬂnhterot!hmbeplmedt:o
state whether any bank in!ndia.s

on the lines prevalent in the UK.

The Deputy Minisier of Financs
(Shri B. R. Bhagat): The Indian Over-
soas Bank and the Devkaran Nanjee
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Banking Company have recently
mtroduced schemes for the grant of
personal loaris for the purchase of
consumer goods It iz understood that
the Pandyan Bank has also been
gragting such loans smce 1853 ‘Gov-
ernment are not aware of the pro-
pasalg, i any, 1n regard to the intro-
duction of similar schemes by other
banks

st vonw fog W gy o W
stz w19 & g o 4 e g i
w FrEIEr §ew 7 .

Wt ¥o TWo wad AW M A
& 58 wRr gon § e focgay w0 A
™ W wwer fem o s own
AT I TE 97 4@ ar faa q@
fear

Incidence of Invalid Votes m

Eele«_sﬂons

*1481. Shri Goray* Will the Minister

of Law be pleased to state what 1s the

incidence of nvahd votes since the

introduction of the new markung

system adopted by the Election Com-
mission”® “

The Minister of Law (Shri A K.
Sen): The percentage of invalid votes
io the total votes polled in the bye-
elections where the marking system
of voting has been adopted so far
varies between 07 per cent and 148
per cent

o) W e & AT AT
f& frgd o™ R | W e dwe
AT Y 7 9K ww & i
faw & tdww § wA@fay ag &
T wEE ¢ 7
Shri A. K, Sen: For that, I would
regquire notice

LAF. Repair Depot, Chaker

+
J Shrimati Da Palchoudburi:
*M#4 { suri Bhakt Darshan:
Will the Mimster of Defence be
plessed to state:

(a) whether it is a fact that the
LAF Base Repair Depot at Chaken:

MARCH 23, 1988

Oral Amawers 7648

(Kgnpur) has bwlt av mrcreft from
chiscarded matenial and scrap,

(b) if so, the broad details as to its
design, aiwr-worthiness and usefulness,
and

(¢) whether more amrcratts will be
simmlarly constructed®

The Deputy Ministey of Defence
(Sardar Majithia): (a) Yes, Sir The
awrcraft was built from materals
available with the Air Fotce

(b) The aircraft will be suitable for
Communication duties Air Observa-
tion duties and for Flying Clubs in
India It has yet to obtain the neces-
sary certificates

(c) After trials a decigion hag to be
made according to Defence require-
ments or Civil Governmental or
Private demand

Shrimati Ila Palchoudhuri. Accord-
ing to press reports, this aircraft can
be used for carrying casualties, just
like an ambulance aircraft If so, 1s
1t possible to convert it to give the
necessary comfort to the ill people?®

Sfardar Majithia: It 15 so built that
1t can be converted

Shrimati Ha Palchoudhuric May 1
know whether some other kind of
propellers for other aircraft are being
constructed in the same place and by
the same firm?

The Minister of Defence (Bhri
Krishna Menon) No, Sir

Shri Tyagi' News was published m
the papers that this aircraft was built
purely in this organisation, or in this
installation Now, the hon Minister
says that it was bult from materia)
available May I know what type of
material 1t was® Was 1t a case where
the component parts were available
apd they have been assembled, or
this was designed and made purely
from scratch?

Sarder Majithia: It was desiguned by
Ajr Commodore Harjinder Singh, and
officers of the Maintenance Command
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snft was buit from material whnel
was gvailable at‘the depot. .

8hri Tyagi: What 1s the material?
Was it component parts lymng there
thst have been assembled together, or
was the material itself made in the
factory?

Shri C. D. Pande: Steel plates

Shri Krishna Menon: The engine 1n
this aurcraft 1s a stock engine; 1t 1s
not possible to make one single engine
for this purpose The aircraft 1s
totally designed and made 1n the
factory by the Maintenance Command

The metal for this 1s not available
in this country; 1t 1s also taken from
other materials available in stock

Shri Tyagi: It 1s surprising The
hon Mimster says that aircraft was
manufactured from the material
availlable 1 want to know whether
the engine was manufactured in that
factory

Mr. Speaker: No

Shri Tyagi: Was any part manufacs
tured in the factory, or was it only
assembling”

Mr. Speaker: The hon Member must
have heard not one Minister but two
Minsters Both of them have said
that the parts have all been taken from
the materials available there

Shri Tyagi: What type of matenal?

Mr. Speaker: Are we experts in
that matter?

Shri Tyagi: I wanted to avoid cheap
publicity that a thing was manufac-
tured here, while it was not manu-

factured This was only an assem-
blage

Mr. Speaker: Hon Members need
not cast aspersions

Shri Tyagi: There 1s no question of
aspersion here After all, we have to
be answerable for this Jt was not
manufactured

CHAITRA 2, 1881 (SAKA)
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Mr. Speaker: The hon Minister

thinks that even assembling s suffi~

cient manufacture in this country

Shri Krishna Menon It 15 not
assembling The awcraft 1s designed
by our engmeers There is no air-
craft of that type anywhere else, it
18 not a copy of anything at all
Probably, the hon Member may be
referring to some other aircraft, not
the one made at Kanpur

N AR W { Ay T
7 ™ g ¥ & wwoafawr Ao
argam fafaa faear § 97 & vt faedt
waft gt & Wi &1 y=ew # Al o
g T fmr o @ ¢

Mr. Speaker: It 15 the same ques-
tion mn another form

Sardar Majithia. Thus was produced
in the noimal course ‘of the duties It
is a very commendable effort He
has done exceptionally good work
Nothing extra has been given to the
Air Commodore

Shri Jaipal Singh: I want one posi-
t.on to be clariffied The hon Mins-
ter has said that when the certificate
of air-worthiness 1s obtammed, then
they will go 1nto the question whether
in the Defence Minustry itself or from
the avihans, the demand will be there
for further assemblage or production
of this particular aircraft What 1
want to have clarified 1s this Is there
so much of scrap lymng about Kanpur
and anywhere else that we can go in
for this, or was it just an isolated case,
or there may be another one that
may be assembled together Is there
so much of scrap material lying about
the place that it could even be con-
ceived of in terms of production here-
after®

Shri Krishna Menon: If it goes into
production, 1t will not be made out of
scrap It s now e prototype I did
not say that 1t was made out of
scrap, but I said that it was made
from material available in the Air
Force winch may include scrap aud,
as part of the normal developmental



Shel Tyagl: What type of engine
has been used?
Shei 8. AL Banerjee: May I' know

mopey over this, they have done so
various 1items available. No
<redit is given for tis. And hon
‘Members want to esk what the type

phit
aé’g !ga
Y
thil ¢

(%) wear (fgrem sAwr) & W
oy AT HERT Lo F wer mur Qv
v g o e fragy;
LS

~

(w) afx xfr, O fax & W
sy @ ?

The Minister of Scientific Ressareh
and Cultural Affairs (Shri Bumayus
Kabir): (a) and (b). Not yet. As
some of the repairs to be carried out
are of a complex nature, but estimates
have been prepared and the Archaeo-
logical Bngineer is going there to
check them on the spot. And I may
add he would be there
week of April

ot o ¥ & o s g e
afiee ¥ wrdl avs O gerk ww kY,
ot ot O Ay ¥ 30 ¥ AT WY ATy
o € 3 v afie & e @ o wnlt
Wiy 7
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ot ey whire ; ot g wreTiey-
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w W I W R € gl
P ot § o

o qqw R : AT g #7 oA 7y
& fe wfoey #F Ty ¥ w198 ¢ ot gEIH
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T Narawm o i
wy ff @ iy ok wr 3w ¥ 43
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3? ,

ot g wfae - gl fderd
& Mg oy T wT o § afew
Far fF um T g e T AR
wed ff R AT AT et Y
FAMTINET N IH TR g
wxx & e &s ofr frdarly gt
T : .

Ordnance Factories

+

Shri 8. M. Banerjee:
*1468.{ Shri Tangamani:
Shri Warlor:

Will the Minister of Defenoe be
pleased to state:

(a) whether there is any proposal
to increase the existing capacity of
the Ordnance Factories for producing
special types of steel; and

(b) it so, to what extent?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir. A
12 ton Electric Arc Furnace is under
erection and will be in operation by
October 1959, In addition a 30 ton
Basic Open Hearth Furnace has been
sanctioned.

(b) With the Commission of these
twa fumaces the additional output of

486 LSD-.2.
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Steel will be 22000 to 25,000 tons
annually depending on the class of
Steel t0 be produced,

Shrd 8. M. Banecjoe; In view of the
fact that the ordnance factories have-
now decided to manufacture trucks
and tractors, may I know whether
thig increase will be sufficient to meet
their requirements?

Sardar Majithia: I have given
additional quantity of steel that
will be able to produce when they
into commission, and it is hoped
they will be enough to meet
requirements of the defence services.

sfafs

Export of Sorap

+
1463, S Sbri Raghunath Singh:
1 Shri Parmar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government are aware
that allocation system for the export
of low grade No. 2 and 3 light scrap
acts as a disincentive for export of™
both these unwanted grades of scrap;
and

(b) whether Government have any
proposal to do away with this system
of allocation for export of hght
scrap?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The export of No. 2 and 3 light
scrap is being licensed without any
quantitative restriction to amy person
who wishes to export. The export
should, however, be preceded by the
offer of 1 ton of No. 1 quality sheet
cuttings for every 10 tons of No. 2 and
3 quality sheet cuttings sought to be
exported to the electric furnace
owners nominated by the Steel Con-
troller. If the furnace owners do not
accept the No, 1 quality sheet cuttings
within a reasonable period, the Steel
Controller authorises the export of "
No. 2 and 3 sheet cuttings without
fulfilling the condition.
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The stipulation regarding supply of
Ko. 1 quality sheet cuttings to furnace
awners, has been made for about four
years now and has not acted ss gdis-
incentive for export of the other
grades of scrap. No proposal to do
away with this system is under con-
sideration.

ot vy fay - W & o gy

g fr xu & fre oy o e
@ ?

Sardar Bwaran Singh: I must say
that we have done pretty well, be-
canse in 1959 till 28th February 1059,
that is, in two months, the Iron and
Steel Controller has finalised 23 bar-
ter deals involving the export of
132,210 tons of scrap including Nos, 2
and 3 sheet cuttings.

Bose Board of Enquiry

*1468. Shri T. B. Vittal Rao: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 766 on the 2nd
March, 1939 and state:

(a) when were the show-cause
notices served on the officers concern-
ed in the investments of the Life
Insurance Corporation;

(b) whether they asked for exten-
sdon of time for submitting their
axplanations;

(c) if so, whether it was granted;

(d) when did they actually send
their explanations? .

“The Minister of Home Affairs (Shri
G. B. Pant): (a) The show cause
notices were sent out to the officers
an m November, 1958

(b) ‘Shri H. M. Patel asked for
extension of time ‘of one week, ie,
upto 7th January, 1959.

(c) The extension asked for was
granted to Shri H. M. Patel.

(d) Shri G. B. Kamat sent his
explanation on 381ist December, 1838
%smn.upmxmmsmm.

| e
report for ssrving these motices, Mixy

Iknowﬂ;eréuomhrthhﬂl&‘
two months?

smo.n.mt.mmmm»
be studied and the Government had
to examine it before serving notices
It was a fairly voluminous report

Shri T. B, Vittal Rao: May 1 know
if the lLaw Ministry was consulted®
before serving these notices on these
officers?

Shri G. B. Pant: The usual procedurs
was followed.

Shri Hem Barua: May ! Xnow
whether it is a fact that these officers
on whom show-catse notices were
served in the light of the conclusions
of the Vivian Bose Committee asked
for clarification of certain fssues raised'
ingthe charge-sheets; if so, are the
explanations in the light of the further
clarifications?

Shri G. B. Pant: 1 have not quite
followed the question, but I will just
interpret it in my own way and answer
it on that assumption. The explana-
tions were asked for on the basis of
the findings of the Bose Enquiry Com-
mitte.

Shri Hem Barua: [ wanted especially
to know whether these officers on
whom show-cause notices were

Mr, lpenker' Order, order. He only
wants to know whether these explana-
tions are final explanations, or they
still want some kind of clarification
after the receipt of which they will
submit further explanations.

Shri G. B. Pant: They have sub-
mitted their explanations, and the
matter has already been referred to
the Union Public Service Commission
alongwith their explanations.

Mr, Speaker: Therefore, there is an
end of it.

Oral Answers
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intermediate stages. I ceannot spend
away the time of the House on such
things.

Shet Hem Barus: Before submitting
their explanations, did they ask for
certain clarifications?

Mr. Speaker: There is no purposs.
T decide otherwise.

Shri 8. M. Banorjee: In reply to the
previous question the hon. Minister
said that it had been referred to the
UPSC. in the month of January.
May ¥ know at what stage it is and
whether the report is going to be
finalised by them by the end of this
month or next month?

Shri G. B. Pant: We expect that
they will perhaps be able to send
their proposals or their final con-
clusions some time next month.

Simplification of Hintli

*1468. Shri Hem Barnoa: Will the
Minister of Education be pleased to
state whether Government proposeeto
simplify the Hindi language so as to
make it more sasily comprehensible in
the non-Hindi speaking areas, and so
to accelerate the progress of Hindi
towards its quick adoption as the
national language of our country?

The Minister of Education (Dr. K. L.
Shrimall): Hindi is being developed
and enriched in accordance with the
provisions of Article 351 of the
Constitution of India. May 1 add that
a concentrated effort is being made by
tl_u Ministry to make the language as
simple as possible, so that it may be
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Dr. K, L. Shrimali: 1 have already
said that the conmstitutional provisiom
which says that it should serve as the
medium of expression for all the
elemeénts of the composite culture of
India, is taken into account in coining
new words. So, the suggestion made
by the hon. Member is already takem
into account in developing this

language. .

Shri Hom Barua: In view of the
subtle and unscientific distinctions
obtaining in the matter of Hindi verbs
and genders which is a challenge to
human ° intelligence, may I know
whether Government propose to
simplify these verbs and genders?

Mr. Speaker: He has already said so.

Shri Hem Barua: No, Sir. That was
about words. This is about verbs ana
genders, .

Mr. Speaker: Particularly he wants
to know whother there is any modi-
fication of genders!

Dr. K, L. Shrimalf: I am not expert
in that matter!

st vl g & 2w wxd
T wT AT ; AT LU NG TE TG
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7659 Oral Answers MARCH 13, 1050 Oral Afsvers 2660

SHORT NOTICE QUESTION
Scare Regurding Polsoning 'of Scheol
Ohildren

+

. A. Mehal:

. C. Boroeah:

Sanganna:

Darshan:

agt Rao:

Reddy:

Rameshwar Tantia:

Will the Minister of Home Affairs

be pleased to state: .

E
T
[t

|

(a) whether it is a fact that some
schools in Delli were closed by
rumours of poisoning of children in
the schools;

(b) it so, the reasons therefor;

(c) the steps taken by Government
to counteract the rumours; and

(d) the number of deaths, if any?

The Minister of Heme Affairs
(8hri G. B. Pant): (a) and (b). No
schools were cloged but the attend-
ance in schools dropped on 14th and
16th March, 1989, due to panic caused
by rumours that children had been
glven  poisonous injections,  The
origin of these rumours has not been
traced.

Immediate steps were taken by the
Delhi Municipal Corporation to coun-
teract the rumours. On the 14th
March the Municipal Education Officer
went to Shahdara area where the
rumours first started and tried to
sssure the public that there was no
founfation whatsoever for these
rumours. Later in the day the Health
Qfficer and the Education Officer
issued statements to the Press with
view to removing misconception
sbout matter. On the 16th March the
following measures also were taken:

(i) Two loudspeaker vans went
round the city reassuring the
public that there was no basis
whatsoever for panic.

(i) Printed leafiets were digtribut-
od.

(iii) A press-note was issued which

The Delhi

to reassure the public that the
rumours were baseless.

The attendance in schools improv-
ed considerably on the 17th and is
normal since the 18th March, 1989.

(d) No deaths of school children
have been reported so far due t
vaccination or inoculation to school
children.

SBhri 8. A, Mehdl: Is it a fact that
the rumours were circulated because
of certain injections that were given
to these children, which are normally
given in April, whereas this time the
Chief Medical Officer sent his inspec-
tors before time to give these injec-
tions?

Shri G. B. Pant: I do not exactly
know what really was the motive of
the people who circulated these
rumours and what were the reasons
which impelled them to do so.

ot gy feelt e frw
¥ 3y 7 oy gEma Tar & fe T
O THX WY WAy S et &
fexz i€ wrplr wriag R N
frrs wmd 1 & wrm wg g e
T G § et oY wqr sfafsay
g ?

ot WMo wo oW . & gaear
5 ag oo ard A T T Wbk
ot wifyd o
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ot wem eefw Gt W & gex
¥ ez fewd faw fad qu R
Wt A% XF AT HT GIT T T qT
uwr § fic ag  wearg w7 § o4 WX
for &nlt & gror damiy wfy | A4 ug
UTHAT Tt § i WorarlY W1 oAy
fearr &7 v w3y & A W oA
awr 7

q Ao Wo gw TN wY
TawT faam aga ¥ Wil B A
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&1 qar 9 «@qr fe fema damdY & 1
Shri Hem Barua. Is it a fact that
some people suspected to be involved

mn this ‘poisonous’ game were man-
handled?

Shri G. B. Pant: 1 have not heard
anything about that, but if they were
mnvolved 1n 1t and were manhandled,
1 would not be very sorry

WRITTEN ANSWERS TO
QUESTIONS

Infringement of copy right

*1451. Shri H N. Mukerjee; Will
the Minister of Law be pleased be
State

{a) Whether his attention has been
drawn to the observation of Mr.
Justice Dhawan of Allahabad High
Court that part of a notice issued by
the Central Government for alleged
nfringement of copyright smacked of
“a Nadw Shah: firman though dressed
up as a notice according to law”;

(b) whether 1t is a fact that Mr.
Justice Dhawan also observed that
the prosecution = was entirely mis-
conceived and should not have been
sanctioned; and

(c) whether the matter has been
examined?

The Deputy Minister of Law (Shri
Hajarnavis): (a) and (b} Yes, Sir.

(c) The question of takuing up the
matter in appeal is under considera-
tion.

Scholarships

*1456. Shri Jhulan Sinka: Will the
Minister of Education be pleased to
state the basis on which the Central
Government scholarshups for the
Scheduled Castes, Scheduled Tribes
and other Backward Classes are
awarded?

The Minister of Education (Dr.
K. L. Shrimali): Under the Govern-
ment of India scheme of post-Matric
Inland scholarships to the Scheduled
Castes, Scheduled Tribes and Other
Backward Classes students, scholar-
ships are awarded to all eligible
Scheduled Castes and Scheduled
Tribes applicants for pursuing thefr
post-Matriculation studies in recogni-
sed mstitutions 1n India on a mere
pass basis irrespective of the marks
or division obtained by them in their
last annual examination provided they
are promoted to the next higher class
and apply on the prescribed form in
time

2 Scholarships to the “Other Back.
ward Classes” applicants are award-
ed for each stage of education on
menit within the quota of scholarships
allocated to each State/Union Adminis-
tration on the basis of the population
of Other Backward Classes m each
State/Union Admmistration Within
each stage of education scholarships
are renewed from year to year on &
mere pass basis

Production of Pig Iron

*1460. Shrimati Renu Chakravartty:
Will the Minister of Steel, Mineg and
Fuael be pleased to state:

(a) how much saleable pig iron is
being produced at Rourkela and ab
Bhila separately;

(b) what are the countries from
where enquries have been made for
buying this pig iron;

(c) the rates quoted by them; and

(d) whether Government pruposes
to sel) 1it®
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The Minister of Steel, Minm and
Fusl (Sardar Swiran Singh): (a)

i
2
g
i
.
g
g
[

decision has yet been taken in
matter. It would not be in
public interest to divuige the
quoted by the different parties.

Exeavations at Nidadavels

(a) whether a statute of bull
(Nand:) was found during excavations
at Nidadavolu, West Godavari Dis-
trict, Andhra Pradesh;

{b) the Century to which it belongs;
andt

{¢) whether the Central Archaeolo-
gital Department will undertake any
fyrther excavations at the site.

#he Minister of Scientific Ressarch
syl Cultural Affairs (Shrl Humayua
Kabfr): (a) The Union Department
o Archeeclogy has not conducted
my excavation at Nidadavolu.

@) and (c). Does not ariwe,

dw wiew
*avet. off To o Rrt: war
‘e, W ofie {uw Wl ag R W
o ot e
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Indo-Rumsian Agreement

*1470. Shri Daljit Singh: Will the
Minister of Steel, Mines and Puel be
pleased to state:

(&) whether any agreement has
been reached between India and
Russia for assistance for training of
Indian engineers in steel production;
and

(b) it so, the details thereof and
the amount of assistance thereof?

The Minisier of Stoel, Mines and
Fuoel (Sardar Swaran Singh): The
Government of USSR who
are collaborating mm the constructioa
of the Bhilai Steel Plant agreed in
May, 1856 to train 686 Indian Engi-
neers and other technicians in the
US.SR. In terms of this agreement
492 Indian personnel have so far been
sent. Of these 309 have since return~

personnel to the USSR,

The cost of training in the USSR
of 138 Engineers sent under the
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Iadian Cricket Team
3471, Shet A. M. Tariq: Will ‘the

m&mum to
wlate:

{a) whether it is a fact that the
‘Board of Control for Cricket in India
‘has applied for monetary help for
wending the Indian Cricket team to
Eogland; and

'+ (b) 1 s0, the action taken thereon?

The Minister of Education (Dr.
X. L. Shrimafl): (a) No financial
assistance has been asked for. The
Board has, however, applied for
foreign exchange facilities to the
axtont of £38,000,

(b) The matter is under considera-
tion.

MMMNW
Cast Students

*314728. Shrl Ram Saraa: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that
Scholarships for Post-Matric studies
to Scheduled Caste students for 1938
59 have not yet been paid to all cen-
cemed;

«{b) it so, the reasons for delay; and
(c) when they are likely to be paid?

The Minister of Eduoation (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) The delay is due to:

i) the late sanction, in the 2nd half
of November, of additional
funds amounting to Rs. 25 lakhs
{to cover all eligible Scheduled
Castes candidates);

Cil) failure on the part of the
students to supply, in spite of

(¢) By the first halt of April, 1960,

Oentral Advisory Board for Tribal
Welfare

*1478. Bhri R. C. Majhl: Will the
Minister of Home Affairs be pleased
to state:

(a2) whether the suggestion of the-
Central Advisory Board for Tribal
Welfare about the nomination aof-
members of this Board on the State
Tribes Advisory Boards or Committes
has been accepted by all the States;
and

(b) if not, whether the States have
submitted any reasons for it?

The Minister of State In the Minks-
try of Home Afafrs (Shri Dates):
(a) Yes, Sir.

(b) Does not arise.

Death of two Delhl stadeats at
Dwurka

¢1474. Shri Ram Krishan Guptx
WwWill the Minister of Educatioa be
pleaded to refer to the reply given to-

(8) whether the Delhi Administra-
tion has held an enqui into the
circumstances which led to the death
of fwo students from Delhi at
Dwarka; and

(b) 1t so, the result thereof?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) The report of the Enquiry Coma-
mittee is awaited.

Indian Steel Works Construciten
Company

*1475. Shri Morarka: Will the

Minister of Steel, Mines and Fuel D»
pleased to refer to the reply given %o
Unstarred Question No. 145 on fhe
19th November, 1958 and lay a stade-
ment on the Table showing:

(a) the details of the amount o £3
million claimed by the Indian Stest
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Works Construction Company Ltd.
under the price variation clause;

(b) whether the incresse was
approved by Government; and

{¢) if so, the basis on which this
approval was given?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). As I have already explamed in
my reply of the 19th November, 19858,
the claims received from the Indian
Steelworks Construction C y are
too many to be enumerated. The basis
on which claims for escalation can be
made is clearly described in the Con-
tract itself. The claims must be
related to increase in the cost of
materials or of labour compared to
the basic pericd an? are usually
included as items of the regular bills
for progress payments or for pay-
ments on shipments. The settlement
of escalation claims 1s the responsi-
bility and a matter of day-to-day
business of the Company.

Co-operafive Credit Stracture in Bihar
and West Bengal

*1476. Shri Jhulan Sinha: Will the
Minister of Finance be pleased to
state the position with regard to the
recormmendations of the Technical
Committee of the Reserve Bank of
India on the re-organisation of co-

. operative credit structure in Bihar and
West Bengal?

“The Deputy Minlster of Finance
(Bbri B. R, Bhagat): The Reserve
Bahk of India have not appointed
any Technical Committee to make
recommendations in connection with
the re-organisation of the co-operative
cyedit structure in Bihar and West
Bengal. The State Governments
.have, however, decided to reduce the
sumber of central banks in the ‘two
states, and have also taken, in consul-
fation with the Reserve Bank of India,
-gértain other steps to strengthea the
=fo-operative movement.

MARCH 23, 1959 Written Answers
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. Sugar Indidtry

*1417. Shri Pangarkar: Wil the
Minister of Finance be pleased to
state:

(s) whether some relaxation in the
eredit  facility regarding bank
advances to sugar industry hag bean
granted; and

(b) if so, how far the industry has
been benefited therefrom?

The Deputy Minister of Finance
(Bhri B. R. Bhagat): (a) No relaxa-
tion has been authorised recently but
bank advances to the producing
gection of the industry have been
exempt, since July 1057, from the res-
trictions set out in the Reserve Bank's
directive on sugar,

(b) Does not arise.

Development of Education

*1478. Shri D C. Sharma: Wil the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1473 on the 15th Decem-
ber, 1958 and state the further pro-
gress made so far on  perspective
planning for the development of
education as suggested by the Madras
Government?

The Minister of Education (Dr.
K, L. Shrimali): Comments have been
received from all the State Govern-
ments, except Mysore. These have
been forwarded to the Planning Com-
mission for their consideration in
connestion with the formulation of
schemes for the Third Five Year Plan.

Locomotives for Durgapar

1479, [ Shrimat! Ila Palchoudhuri:
7\ 8bri Ram Krishan Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 479 on the 20th February, 1859
and state:

(a) whether any locomotives for
the steel plant at Durgapur have alse
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‘been ordered as has been done in the
case of the Bhila Steel Plant; and

(b} it so, the defalls as to their
number and terms and conditions of
supply?

The Minister of Steel, Mines and
Tuel (Bardar Swaran Singh): (a)
Yes Sir,

(b) Under the Contract with Messrs
Indian Steelworks Construction Com-
pany Ltd, they will supply a fleet of
23 dresel-electric locomotives to cope
with all medium and heavy duties
for the general internal and produc-
tion department trafic, two diesel
locomotives for the open hearth plant
and one locomotive for the coke oven
plant These locomotives are part of
the supply of Steel Plant and Equip-
ment

Supply of Limestone to Bhflai

*1480 Shri Daljit Singh: Will the
Minister of Steel, Mines and Fue] be
pleased to state

(a) the total amount of expenditure
mnvolved for the development of lime-
stone quarries for the supply of hmee
stone to Bhilai, and

(b) the quantity of limestone
requred for Bhilar and the produc-
tion achieved so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) The
estimated expenditure for the Nandim
Limestone mune 1s about Rs 387 lakhs,
and for the township about Rs 104
lakhs

(b) The annual requirement 18
5,561,000 tons. So far about 1,04,000
tons have been produced.

fncome-Tax arrears due from Cement
Factories In Punjab

*1481. Shrl Ram Krishan Gupta:
Will the Minister of Finance be
pleased to state:

(a) whether steps have been taken
to realise the income tax arrears due
from the cement factories in Pun)ab;

(b) it so, the amount reaslised so
far; and

(c) the amount yet to be reahsed?
- rd

The Deputy Minister of Fiuance
(8hrl B R Bhagat): (a) Yes, Sir.

(b) and (c¢) As the disclosure of
the information is likely to lead to
wfringing the spirt of the provisions
of Sec 54 of the Income-tax Act, it
is not possible to furnish this infor-
mation,

New Bilaspur Town

°1482 Shei D. C Sharma: Will the
Munister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 938 on the 15th Decem-
ber, 1958 and state

(a) the progress since made in the
construction of the new Town of
Bilaspur in Himachal Pradesh, and

(b) the total esimated expenditure
on the project?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Allotment of plots
in the new township to the entitled
persons 1s complete Land has been
acquired, levelled and developsd for
& market place The water supply
works to the new township and the
construction of roads, dranage and
sewerage are in progress The allot-
tees have started construction of their
houses

Three non-residential buildings for
housing offices and 20 staff quarters
have been completed A civil hospi-
tal, a circust house, a rest house &
college for boys, 124 staff quarters
and 50 one-room tenements are under
construction

{b) The project estimate so far
sanctioned involves an expenditure of
Rs 026 lakhs,
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Nages
Shrimat! Iis Palchoudburi:
»1488. Sbrl D, C. Sharma:

Shri P, O, Borvenh;
Shri Rameshwar Tantla:

Will the Minister of Home Afinirs
be pleased to state:

(a) whether the Government of
India’s attention has been drawn to
the reported statement by the Inspec-
dor-General of Police, Manipur
(Assam) that documents seized from
Naga hostiles recently have revealed
the fact that they had ' confacted
Pakistan for assistance;

(b) if so, what are the full details
©of the matter; and

(c) the steps taken by Government
in this regard?

The Minister of Home Affaire (Shri
G. B. Pant): (a) and (b). No.

{c) Does not arise.

(a) State Gazette;

“(b) Calendars, diaries, etc. pubiish-
ad by the States; and

(e) official communications includ-
ing those addressed to the members

Written Anewers | %
(s) dating of dooumdnty, such =8
Togal documents where Government
::m,mmw-,m;

(b) maintaining certain registers,
€. Birth registers, ete.

Note—The above infowm-tion doss
not cover Madres ‘rom wrun
a reply has not set been
recelved.

LAS. and IPS. Examinatin
Shri Ram Krishan Gupia:
\ ""{mm
Will the Minister of Heme Affaiss
be pleased to state:

(a) the total number of candidates
who appeared for the combined
competitive examination for the LAS,
and 1 P.S. held during 1958-59 by the
Union Public Gervice Commission;
ang

(b) the number of those selected
for appointment?

The Minister of Homo Affairs (Shrd
‘G. B, Pant): (a) 3822 and 3067
candidates appeared for the Indisa
Administrative Service and the Indian
Palice Service respectively in the
Combined Competitive Examination,
1058. Of these 2688 candidates were
common to both the services.

(b) (i) The Union Public Service
Commission have recommended sixty-
three candidates for the Administra-
tive Service and it is proposed to
appoint 48 of them.

(il) Results for the LP.S. are still
awgited.

fSimall Savings Scheme

Shrl Ram Krishan Geph:
Shri Bibheti Mishra:
Shrl N. B Maiii:

| Shri R, 8. Tiwarl:

Will the Minister of Finsnes be
Pliased to sinte the total amomt

nss,
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the
{e) the total number of wagons
actually loaded and despatched during
the same period?

The Minister of Steel, Mines and
Fuel (Sardar Swarsa Singh): (a) tp
(¢) A statement 1s laid on the
Table of the Sabha [See Appendix
V, annexure No. 19}

=n Sbri D, C. Sharma:
{smmm

Will the Minister of Home Affaire
be pleased to state:

(a) the number of applications
received from Political Sufferers
during 1957-58 and 1458-30 so far for
ald, Stste-wise; and

{b) how many of them have been
granted aid and how many applica-
tions rejected, State-wise?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A state-
ment is 1aid on the Table of the Sabha,
{See Appendix V, annexure No 20].

Propaganda for Removal of
Untouchability

2281 Shri D. C. Sharma: Will the
Mnister of Home Affsirs be pleased
to state the amount allotted by
Central Government for propagands
for remeval of untouchability n
Indis, State-wise, for 1988-397

The Minister of State ia the Minis.
try of Home Affairs (Shri Datar): A
statement is laid on the Table of the
Sabha. ([See Appendix V, snnexure
No 21]

Election P;ﬂﬂm

2262 Shri Ram Krishan Gupta:
Will the Minister of Law be pleased
to state the total number of election
petitions In respect of Lok Sabha and
State Assemblies dismussed by Elec-
tion Commussion under Section 85 of
the Representation of the People Act,
1951 (State-wise)?

The Deputy Minister of Law (Shri
Hajarnavis): One election petition in
respect of the Lok Sabha and fifteen
elechion petitions in respect of 8tate
Legislative Assemblies, arising out of
the last general elections, have been
dismussed by the Election Commission
under section 85 of the Representa-
tion of the People Act, 1951, The
State-wise break up 1 given in,the
following statement:— !



7678 Written Answers MARCH 23, 1980 Written Answers 7576
Statesent
Number g clection petitions
S.No. State smisted
LokSaba  Stte
Assembly
Y Andhra Pradesh - 1 T
2 Asam . . . 2
3 Bihar . 1 4
4 Bombay . .. 2
§ Madhya Pradesh 1
6 Madras. . 1
g Mysore . 1
Rajasthan . 2
9 Utmar Pradesh p
_ H s
Iron Ore ‘Cho Dence’ nj

2263, Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) what is the total tonnage of ex-
poriable grade of iron ore produced in
Orissa and Bihar separately in 1958-
§7, 1957-58 and 1958-59; and

(b) how much of this exportable
grade of iron ore was secured through
Bird & Co., in the years 1956-37, 1957-
58 and 1958-897 ~

The Minister of Mines and Off (Shri
K. D. Malaviya): (a) and (b). There
is nothing like e standard exportable
grade. Any quality of ore that is re-
quired by the buyer can be exported.
The iron content of iron ore that is
being exported varies from 35 to 67
per cent.

The figures for the fiscal years are
not available under the Minerais Con-~
gervation and Development Rules,
1958, the mine-owners are required
to submit the production returns for
calendar years only. The grade-wise
production of jron ore from 1958 to
,1858 in Orissa and Bihar separately
and the figures of production and des-
patches from the mines of M/s. Bird
& Co. are shown in the statement laid
on the Table of the Sabha. [See Ap-
pendix V, annexure No. 22}.

Che Dance

2264, Shri N. M. Deb: Will the
Minister of Scientific Besesrch and
Cultural Affalrs be pleased to stale
the nature of steps taken {0 revive the

of Mayurbhanj sand
Sarajkala of Orissa?

The Deputy Minister of Scientific
Research and Cultural Affales (Dr.
M. M. Das): The Sangeet Natak
Akademi has given granis to varions
organisations for the devclopment,
propagation and teaching of Chhow
Dance of Mayurbhanj and Saraikaia.
The Akademi is glso considering the
proposal of publishing a book on the
‘Chhow Dance’.

Laccadive, Minicoy and Amindivi
Ialands

2265, Shri Nallakoya: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the post of a lady
Medical Officer was sanctioned in 1938~
59 for the Laccedive, Minicoy and
Amindivl Islands;

(b) if so, the reasons for not post-
ing the Lady Doctor during the year;
and

(c) what steps are proposed to be
taken to secure the gservices of a Lady
Doctor for the lslands?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Efforts were made to get the
services of a lLady Doctor either
through the Employment Exchange or
from the adjoining States but these
efforts were not successful.

(¢) Steps are being taken to recrult
e suitable Lady Doctor through the
Union Public Service Commission.
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Lacosdive, Minicoy and Amindivi .
Islands

‘2288, Shel Nallakoya: Will the Min-
ister of Home Affalrs be pleased to
state:

(a) how many Medical Officers were
posted to the Laccadive, Minicoy and
Amindivi Islands during 1958-69;

(b) how many of them actually
Joined duty betore the Monsoons, and

(¢) what steps Government propose
taking to ensure prompt joining for
duty m future®

The Minister of State in the Minpis-
try of Home Affairs (Shri Datar): (a)
Seven.

(b) Five.

(c) In future it 13 proposed to rec-
ruit Medical Officers from open
market on contract basis t0 ensure
prompt jouung for duty

Co-operation

2267 Shri Nallakoya: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Uns
Question No 2887 on the 19th Sep-
tember, 1958 and state

(a) whether the amount allotted to
Laccadive, Mimicoy and Amndivi
Islands for 1958-59 under the scheme
Co-operation has been spent after the
31st August, 1858 and, if so, how
much, and

(b) 1t not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affatrs (Shri Datar): (a)
Allotment for Co-operation for these
Islands could not be spent during the
year 19358-39

(b)’ The Co-operative Societies Act
could not be enacted in these Islands
durmg 1938-59. Allotment made dur-
ing the year has now been carried
. over to 1959-60 and will be spent im-
tendod “nmuththex-

Laceadive, Minicoy and
Amindivi Ydlands.

Light Houses for Laccadive Isiandls

2268. Shri Nallakeya: Will the
Minister of Home Affairs be pleassd to
refer to the reply given to Unstarred
Question No. 1839 on the 11th Sep-
tember, 1958 and state

(a) whether the marine officer has
since visited the Islands of Laccadive
and drawn up the plan for setting up
Laght Houses; and

(b) i s0, the progress made so far
in the scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (e)
The Marine Officer hag wisited the
Laccadive Islands and has elected sites
for 1ght houses He has however not
yet drawn up the plan Yor setting up
Light Houses

(b) Does not arse

Laccadive Isiands

2269. Shri Nallakoya: W1l the Muus-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No 1848 on the 11th Sep-
tember, 1958 and state

(a) whether the Additional Chief
Engineer has wisited the Laccadive
Islands;

(b) it so what steps have been taken
t0 remove the rocks; and

(c) f not, when he will be visiting
the Islands?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The Additional Chief Engineer, Unuon
Territories, could not vamt the Islanils
himself but his Surveyor of Works
wvisited the Islands

(b) The problem has been fully
assessed and steps are being taken to
prepsre an estinate for men, mach-
nery, foreign exchange and materials
requured to blast the rocks

(c) Additional Chief Engineer’s visit
for this purpose is not now cousider-
ed necessary
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Nags Heslllee
’

2370, Bhri L. Achaw Siagh: Will the
Mfinister of Home Affairs bDe pleased
%0 state:

(a) whether it is a fact that incress-
ing activities of Naga hostiles have
been folt in the border of Manipur
and North Cachar Hills of Assam; and

(b) it s0, the steps taken io check
eand control these activities in these
areas?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). There has
been some activity on the part of
Naga hostiles on the Manipur-Assam
border. Neceesary steps have been
taken to comb out the affected areas.

Women Entering Services

2271. Shri Chuni Lal: Will the
Minister of Home Affairs be pleased to
state:

(a) whether there is any bar against
married women entering some Central
Government services; and

(b) it so, the reasons therefore?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): (a)
There is no such bar but under the
rules Government has discretion not
to appoint married women to certain
services (LAS, LIPS, and 1IF.8).
Government decides each such case on
merits.

(b) The exercise of this discretion
by Government is necessary as there
are incidents of married life which

the capacity of the persons con-
cerned to serve in executive posts,
particularly those which call for fre-
quent and prolonged outings either in
the normal course of duty or in
emergencies

National Museum at New Delhi

Shri Ram Krishan Gupta:
L. {mnc.

Will the Minister of Selentific
Research and Cultural Asiflis de

Mh!ﬂbtﬁ@’“h
Unstarred Question No, 560 oo the '

(a) whether the construction of tha
building for the National Museum
has been completed; end

(b) if not, when it will be complet~
ed?

M. M, Das): (a) No,

(b) First phase of the construction
of the building is likely to be com-
pleted by 31st August, 1939.

Geological Survey of Kashmir

2273. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 1237 on the
10th December, 1858 and state:

' (a) whether all the reports on the
Geological Survey conducted in
Kashmir during 1957-58 have been
prepared; and

(b) if so, when the reports will be
published?

The Minister of Mines and O} (Shri
K. D. Malaviya): (a) Most of the re-
ports for the year 1957-58 have been
prepared excepting a few which have
been held up for want of Chemjcal
anslysis.

(b) All the reports are not publish-
ed but a brief summary of all the in-
vestigations will be published in the
annual ‘Records’ of the Geological
Survey of India in due course. How-
ever, a review of fleld investigations
carried out by the Geological Survey
of India-in Ksshmir during 1937-58
has been published in' the ‘Indiax
limquoluneX!INg.i’.

Revision of Indian

Shri Ram Guplix:
224, { Shri Bhakt Darshan:
Shrt D. O. Sharms:
¥

Will the Minister of Scientific Re-
mmmmnpml



'ﬁl’f Written Answers CHAITRA 2, 1881 (SAKA) Written Answers 7683

to refer to the reply given to Starred
Question No, 843 on the 5th Decem-
ber, 1958 and state:

{a) whether the draftscheme for
revision of Indian Gazetteers has been
considered and approved by the Gov-
ernment of India; and

(b) ¥ so, nature of the decision
taken? '

M. M. Dag): (a) and (b). 'l'hedraﬂ
scheme for revision of Indian Gazet-
teers Is under consideration of the
Government of India.

National Committee on Early
Childhood Eduoation

2278. Shri Shree Naraysn Das: Will
the Minister of Education be pleased
to state:

(a) the extent to which it has been
found possible by the State Govern-
ments and Centrally administered
territories to give effect to the sugges-
tions made by the National Commit-
tee on Early Childhood Education for
the welfare and education of pre-
school children;

(b) the way in which the Central
Government have rendered assistance
in the matter;

(¢) whether the said Committee
made any survey of the work
being done by Governments or non- %
official bodies in the country;

(d) whether it hag been found
possible to take up this question in
industrial Jabour areas; and

(e) if o, the extent of work so far
done?

The Minister of Education (Dr. K.
L. Shrimall): (a) No detailed infor-
mation is available with the Ministry.

. (b)) Under one of the schemes under
the Plan, financial assistance was
§iven to some organizations working
hhlﬂdﬂmlch:ldmmd
the vwarious recommendations

brought to the notice of State Govern-
ments and other concerned agencies.

(c) Nq.

(d) Full information is not available
with the Ministry of Education, but
there are some institutions of the kind

run by voluntary agencies in such
areas.

(e) Does not arise.

(%) X8 vy Jrr wOEC ¥
fafaw swdt & fead qmfeerdy
iy rarewfer & qff o «&ly
¥ weardt w7 § w1 v RE ;

(W) waw § ¢ o), tevs
Y wry feafg off ; W)

(7) Ivefedt dic swwafel
¥ wadwit @it qa W F Wy w=N
t?

o d  cwash
(it wwe): (%) oYX (®). So-ufax
it wrcafer § s wo Qo gwo
it ¥dtw Jar W wew sy ¥
gwadl gra fafow wfy & fad R
a1 § 1 o Y ¥y aferrEm
3 ¥ e (Fwer) dwodc s
X aw dx & gwwd § oA
frqwr foar wmr & ) eafew @
que-afay & o1 & fiedt o ofr eanfy
wft foar wor § 1 Seafer i
uwrgfer & & § s &W W
weadl ¥t dwn w7 o frwor gam
t
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Clvilian Dootors in Ordnance Factories

2278, Shri 8. M. Banerjee: Will the
i of Defence be pleased to
state: ’

(a) whether civilian doctors attach-
ed to various hospitals in Ordnance
Fectories have since been made per-
mapent;

(b) if s0, the number of those made

('¢3 the number of those not made
permanent; and
(@) the reasons for not making them

The Deputy Minister of Delfence
(Bhwi Raghuramaiah): (a) Yes, Sir; as
far ss vacancies are available .

(») 28.
() 20.
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{d) The reastn is want of perman-
ent vacancles except ifa one ocame
which is under reference to the Union
Public Service Commimion

Cshtiian Doctors in Ordnance Dopets

2279. Shrt B. M. Banevjes: Will the
Minister of Defamoe be pleased to
state:

(a) whether civilian doctors attach~
ed to various Ordnance Depots have
not been made permanent or qussi-
permanent; .

(b) if so, the number of such doc-

(c) the reasons for not making them
permanent or quasi-permanent?

The Deputy Minister of Deloence
{Shri Raghuramalah); There are 19
Civilian Doctors posted in various
Ordnance Depots against temporary
posts. The question of cresting per-
manent posts is under examination.
Out of these 18 civilian Doctors, 4
have been declared quasi-permanent
and the cases of the remaining 15 for
grant of quasi-permenent gtatus are
ynder examination.

Hospitals in Ordnance Factories

2280. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased tlo
state:

(a) whether the Committee -~ppoint-

«~ed to go into the functioning of the

various hospitals in the Ordnance
Factories has submitted its report;

(b) if so, whether the report of the
Committee will be laid on the Table;

(c) the main recommendations of
the Committee; and

(d) the action taken thereon?

The Minister of Defence (Ghel
Krishus Momen): (a) Yes, Sir.

(b) No, Sir. -

(c) and (d). A statement is laid on
the Table of the Sabha. {Se¢ Appm
dix V, annexure No, 34.]
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Literary Workshogs in Orisss .

2281, Shrl Panigrabi: Will the Min-
fster of Rduoation be pleased to state:

(a) how many literary workshops
for neo-literates and children were
opened during 1956-37 and 1957-58
with Central Government assistance;
and

(b) number of liﬁern'ry workshops
opened in Orissa during 1938-597

The Minister of Education (Dr. K.
L. Shrimali):

(a) 1956-57 Neo-literates . 3
lincluding Onc for Onssa)
Children 4
1957-§8 Neo-L iterates 4
Children 2
(including Onc for Onssa)

(b) None.
Expenditure incurred on Soviet

Experts

2282, 8hri Morarka: Will the Minis-
ter of Steel, Mines and Fael be pleased
to refer to the reply given to Unstar-
red Question No. 147 on the 19th
November, 1958 and state: o

(a) the total expenditure incurred
on the Soviet Chief Engineer and the
other Soviet Experts so far;

(b) how much of this has been paid
into the special account with the
Reserve Bank which is convertible
into pound sterlings; and

(c) how much of it was incurred in
Indian rupees?

The Minister of Steel, Mines and
Feel (Sardar Swaran Singh): (a)
Rs. 16587 lakhs (upto the end of
January, 1069).

fd) Rs. 185°87 lakhs (upto the end
of January, 1989).

(c) The Bills preferred by the
Soviet Organisations from time to
time in respect of the pay and allow-
anves of the Soviet Experts ure peid
in Indisn rupees and the amounts are
credited to the special accoumt with

Scholarships for Backward Classes
Students

2283. Shri Jhulan Sinha: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
“Agrahari” caste has been listed by
the Central Government Backward
Classes Commission as a sub-caste of
Bania of Bihar;

(b) whether it is also a fact that
students belonging to “Agrahari” as a
sub-caste of Bama in Bihar are eligi-
ble for °scholarships for Backward
Classes for Post-Matric studies; and

(¢) if not, whether Government
have any proposal to award such
scholarships to students belonging to
this sub-caste?

The Minister of Education (Dr.
K. L. Shrimall): (a) The Backward
Classes Commission had recommended
the nclusion of the sub-caste “Agra-
hari Vaishya” from Bihar State in the
list of Other Backward Classes, but
this recommendation has not been
accepted by Government up till now.

(b) and .(c). No, Sir.

Expenditure Tax

2284, Shri Supakar: Will the Minis-
ter of Finanee be pleased to state the
expenditure involved in collection of
expenditure-tax during 1958-59?

The Minister of Finance (Shri
Morarfi Desai): This is provisionally
estimated at Rs. 2.19 lacs.
feeell & wnhw @w ¥ gevewy
ReN. ot wew starwe ¢ fawe
sfr ag wam A wT wG fe
(t)&ﬂhtm&-jirm
e WX gEveeT ;WK
(w) wer ai et F feelt v
% afir ad 31 g1 fismar s feay ?
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«* Indisn Students Abread
3¥6]. Bhri D. C. Sharmp: Will the
Minister of Educstion be pleased to
lay a statement showing:
{a) the number of Indian students
abroad in the Colombo Plan countries;

{b) how many are Snanchally
assisted by Government; and

fc) what is the amount of foreign
exdhange involved for grant of Anan-

cial assistance to thess studentd'during
1959-39 so far?

The Minigter of Educoailon (Dr.
K. L. Shrimall): (a) and (b). A state-
ment 15 laid op the e of the
Sabha. ([See Appendix V, anpexure
Neo. 28.)

(c) Attention is invited to reply
given to clause (c) of Unstarred Ques-
tion No. 910 answered on 25th Teb-
ruary, 1059

Tribal Ohleftaine

Bhri Auwrobindo Ghosal:
2388, { Bhri 8B, C. Bamanta:
Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state: ’

{2) how many tribal chieftains are
in India;

(b) whether any special concession
or grant is given to them; and

(c) it so, to whom and what is the
amount?

The Deputy Minister of Home
Affsirs (Shrimati Alvs): (a) to (c).
A statement showing the information
available is laid on the Table of the
Sabha, [See Appendix V, amnnexure
No. 28.] Information from the Gov-
ernment of Andhra Pradesh, Bihar
and, Orissa; and Administrations of
Andaman and Nicobar Islands and
Manipur 1s stil] awaited. It will be
lzid on the Table of the House when
received.

Steel Rolling Mills

3280, Shri Raghunath Stagh: Wil
the Minister of Steel, Mines and Fast
be pleased to state how many rolling
mills which are getting iron guots &re
not working and how many mills
have changed their management or
were sold during the Iast three years?

The Mipister of Steel, Mines amd
Fuel (Sardar Swaran Singh): Five
mills have been permitted hy Gov-
ernment {0 enter into pooling arrenge-
menta with other mills for ulilisation
of their quotas; six mills have changed
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nvome-fax Asrresrs

2290, Shrli Raghunsth Siagh: Will
the Minister of Finance be pleased to
state the number of cases in Uttar
Pradesh in which income-tax arrears
are due for more than six years?

The Minisier of Finance (Shri
Moerarli Desal): The number of cases
in Uttar Pradesh as on 31st December,
1808 in which income-tax arrears are
due for more than six yeers is 2,574.

“M. V. Daya”

2201, Sardar A. 8. Saigal: Will the
Minister of Home Afiairs be pleased
to state:

(a) the number of voyages made
and quantity of cargo carried by
“M. V. Daya” from Nancowrie to Car
Nicobar (Andaman and Nicobar
Islands) during February and March
1988;

(b) whether the vessel possesses
necessary certificates and is authorised
to (i) ply to Car Nicobar and other
Islands outside Nancowrie Harbour,
and (ii) to carry cargo; and °

(¢) if not, the authority under
which the Port Clearance Certificates
were issued to the vessel for such
voyages?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
H made two voyages and carried no
cargo.

(b) The vessel possesses certificate
of seaworthiness for shell-fishing only
as she is a fishing boat.

(i) Yes; for purposes of shell-
fishing

.

(i) Does not arise as she dges
not possess certificate of
loading

(c) Port Clearance Certificate is
issued by Assistant Commissioner,
Nicober enly '‘when she goes to Port
Bialr for survey and repairs.

£292. Shrl Elayaperumal: Will the
Minister of Steel, Mines and Fuel be
phuev.i to state:

(a) the total quantity of coal allot-
ted to Madras State in 1958 and 1950
under different categories; and

(b) the total quantity of coal sup-
plied during the same period?

The Minister of Steel, Mines aand
Fuel (Sardar Swaran Singh): (a) and
(b). Two statements showing the total
allocations and despatches of coal
during 1053 and 19389 for various
industries in Madras State, controlled
by the State Government and des-
patches during 1953 and January,
1959 to industries situated in Madrus
State but sponsored by the Central
recommending authorities are laid on
the Table of the Sabha. [See Appen-
dix V, annexure No. 27]. In respect
of centrally controlled industries
quotas are fixed industry-wise and not
State-wise,

Revision of Salary Scales of Teachers
in Madeas

2293, Sbhri Elayaperumal: Will the
Minister of Education be pleased to
state:

(a) whether the Madras State Gov-
ernment have included the scheme for
the revision of salary scales of
teachers of schools of local bodies and
private schools in that State in the
Second Five Year Plan;

(b) if so, the total amount given to
the Government of Madras for this
purpose by the Central Government?

The Ninister of Edeosation (Dr.
K. L. Shrimalf): (a) Yes, Sir."-

(b) On the basis of 50 per cent. of
expenditure, an amount of Rs. 49.68
lakhs was danctioned to Madres Gov-
ernment during 1956-58 for revision
of salaries of primary and secondary
school teachers. For 1858-39, the
amount of central assistance for this
purpose cannot be indicated as grants
have been sanctioned on the basis of
expenditure on groups of Schemes.
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Politioal Sufferers in Unidn Territories

2284, Shri Somavame: Will the
Minister of Home Affairs be pleased
to state the nature of schemes, intro-
duced or proposed to be introduced
In the Union Territories to help the
political sufferers and their children?

The Minister of Home Affairs (Shri
G. B. Pant): (i) Non-recurring cash
grants out of Home Minister's Discre-
tionary Grant in deserving cases.

(ii) Providing house plots and finan-
cial assistance for building houses, to
displaced political sufferers.

(11) Provision of employment facili-
ties.

(1v) Grant of interest-free loans for
setting up business or small-scale
industries.

(v) Educational facilities to the
children of political sufferers.

Assistance for Pelitical Sufferers in
Bombay

2205, Shri Sonavane: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Central Govern-
ment have allotted during the last
three years any amount to the
Bombay Government for any scheme
introduced there for helping the politi-
cal sufferers or their children; and

(b) it so, the nature thereof?

The Minister of Home Afinirs (Shri
G. B:'Pant): (a) No separate allot-
ment of funds was made to the
Bonttay Government to finance any

MARCH 23, 1009

Writlen Answens 7803

Purchases by Minisiry of Nome Aflalirs

Shxi Warior:

Shri Kodiyan:
2090, { Shri Vasudevan Nalr:

Shri Rajendra Singh:

Shri A. K. Gopalan:

Will the Minister of Home Affairs
be pleased to state:

(a) the total amount spent by the
Ministry of Home Affairs in 1888 for
the purchase of furniture, stationery
and other miscellaneous articles;

(b) whether tenders were invited
from the Government approved and
other contractors for the supply of
these articles; and

(¢) if so, the details thereof and
the amount of each contract?

The Minister of State {n the Minis-
try of Home Affairs (Shri Datar): (a)
Rs. 1,86,952 44 nP.

(b) Yes; except in the cases of cer-
tain petty items such as nails, paints,
etc., which are purchased at the pre-
vailing market rates.

(c) A statement 1s laid on the Table
of the House. ([See Appendix V, an-
nexure No. 28.]1

Free and Compulsory Primary
Education

Shrl Panigrahi:
2257. 3 ghri Ramakrishna Reddy:

Will the Minister of Edmeatiom be
pleased to refer to the reply given to
Starred Question No. 474 datéd the
20th February, 19039 and state:

(s) the number of students getting
free and compulsory primary educa-
tion in the country during 1988-88
State-wise; snd

(b) the total amount of financial
essistance rendered In the First and
Second Plan periods so far to different
States (State-wise)?

The Ministor of Réucntien (De.
K. L. Shrisall): (3) A statement s
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38id on the Table of the Sehba. [Se¢”

Appendix V, snnexure No. 38.]

¢bh) Out of the Central assistance

given o States, there is np separate
allocation for free and compulsory
areas and non-compulsory arees.

Eradication of Orimes

2208. Shri L. Achaw Singh: Will
the Minister of Heme Affaira be
pleased to state:

(a) whether recently any modern
methods have been found to prevent
the offenders from reverting to crimes;
and

(b) what is the purpose of setting
up a Central Bureau of Correctional
Bervices in Delhi?

The Minister of Home Affairs (8hri
G. B. Pant): (a) No striking dis-

coveries have been made but improve- .

ments are being steadily made.
L ]

(b) The functions of the Bureau
will be to co-ordinate the policies of
various States on matters relating to
prevention of crime and treatment of
offenders etc.

Licences for Guns in Delhi

2299, Shrimsti Ila Palchoudhuri:
Will the Minister of Home Affalrs be
pleased to state:

(x) the number of applications
received by the Delhi Administration
for licences of Guns, Revolvers,
Spears and Swords separately in the
years 1956, 1857 and 1888 (year-wise);

(b) the number of applications
rejected in each year;

(c) the number of licences granted
for each category of arms during each
year; and

(d) the number of applications. for
each calegory pending as on the 31st
December, 19587

The Mialster of SBtate in the Minis-
fry of Heme Affalys (S8hri Datar): (a)
to (d). A statement is laid on the
Table of the Sabha. [See Appendix
V, annexure No. 30.]

Bhilai Sisel Plang

3300. Shri Biayapereumal: Will the
Minister of Steel, Milnes sad Fusl be
ploludtomh:

(l)&cnumberotwcum

technical jobs in Bhilai Steel Plant;

(b) whether their quota has been
filled up; and

(¢) if not, the reasons therefor?

The Minister of Steel, Mines and
Fuel <(Sardar Swamn Singh):
Hindustan Steel Limited has inform-
ed that the position is as follows:

(a) Scheduled Castes—257.
Scheduled Tribes—28.

(b) No, Bir.

(c) Difficulty in getting suitable
Teachers' Trining Institutions in
Tripura

2301. Shri Dasaraths Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Teachers’ Training
Institutions have been transferred to
the Tripura Territorial Council; and

(b) if not, the reasons therefor?

The Minister of Home Aftairs
(Shri G. B. Pant): With a view to
ensuring uniform and proper standards
of teaching in the territory, the
training institutions have not been
transferred to the Council.

, Campus Work Projects -,

2392 Shri Warlor: Will the Minis-
ter of Edwcation be pleased to state:

(a) the States to which grants under
the Campus Work Project Scheme
were granted during the year 1058-59
so far and the amounts granted = to
each State;

(b) the institutions to which grants
were given and the amounts to each;
and



7os  Wrined Aushenl  MARCH 2, 1980 Writted. Anowions

(c) whether, vegquédiy Yor grant
from any Siates or institutiens are
pending with Governmeni?

The Minister of Education ({Dr. K.
i. Shrimall): (a) and (b). Under the
Campus Work Project Scheme funds
are hot allocated State-wise but
grants are given to various educational
institutions through the State Gov-
\ &nments and Universities. A state-
ment giving the information is laid on
the Table of the Sabha. [Pleced in
Library. See No. LT-1318.].

- (¢) No, Sir. . .

Morpho-Phenemic Anslysis of
Languages

2303. Shri Warlor: Will the Mims-
ter of Education be pleased to state

(a) whether grants have been given
to universities apd institutions which
have taken up the work of morpho-
phonemic analysis of languages dur-
ing the year 1938-89; and

((b) it so, the names thereof?

The Minister of Rducation (Dr K.
K. Shiimall): (a) Yes, Sir.

(b) 1. The Deccan College Po-i-
graduate and Research  Institute,
Poona.

2. Gauhati University, Gauhati.

3. Cslcutta University, Calcutta.

4. Kerala University, Trivandrum.

5. Madras University, Madras.

- 6. Mysore University, Mysore.

Utilimtion of Surplus War-Time
. Equipments

rmmu.--me
2304, { Strl Tamgamani:
{ St "Warler:

Will the Micister of Defemce be
Ploased to state:

(a) whether there is any proposal
to utilise the surplus war-time equip-
tasnt in Ordnance Establishments;

(b) if so0, in what form; and

-

«(c) the mein festures of .. the

¢
.

The Deputy Minister of Defence
(Shri Raghuramalah): (t)‘l!l.lir

(b) and (c). Utilisation of all de-
fence equipment and stores in the
best possible manner and thus re-
ducing fresh purchases as much as
possible in view of the shortage of
foreign exchange are the important
features of the scheme. The Service
authorities were asked to devote more
thought to the alternative utilisstion
of various equipments and stores and
to utibse whatever they had got im
the stocks to the fullest extent poasi-
ble. An Inter-Services Technical
Team was set up to examine the sur-
plus stores lying in the various De-
fence Installations to ascertain the
alternative uses to which the various
equipment and stores could be put
and this team has commenced its
work, Pending such examination and
the decision of Government thereon a
temporary ban on disposal of surplus
defence stores has been imposed

US. Aid to India on Preject Basls

2305, Shri Ram Krishan Gapla: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
United States Government have sug-
gested to the Government of India
that in future it would like aid to
India to be made available mainly for
large specific projects instead of be-
ing allocated, as at present, for a
large number of programmes; and

(b) if so, how far Government have
accepted this proposal.

The Minister of Finance (Shel
Merarfi Desal): (a) No, Bir. There
has been no intimation from the US.
Government of any revision in their

lending policy.
(b) Does not erise.



gy Weigen: Apspers  CHATTRA 2, 1881, (SAKA) ,Writnn Answers 7698

ote JMillk Ratien for Treops

mm:-mma#m
the Minister of Defesice be pleased fo
state:

(a) whether it is & fact that Gov-
ernment have decided to increase the
Milk ration of troops; and

(b) if so, the nature of steps pro-
posed to be taken to secure additional
milk?

The Minister of Defence (Shr}
Krishua Menon): (a) No, Sir.

(b) Does not arise.

Turning and Boring Scraps

W{smmﬁm&sm

Will the Minister of Steel, Mines
and Fue] be pleased to state:

(a) the quantity of turmmng and
boring scraps consumed (1) by domes-
tic consumers, and (i1) the quantity
actually exported during the years
1932 to 1958;

(b) the estimated quantity of turn-
ing and boring scrap arisings dufing
1939; and

(¢) what quantity thereof Govern-
ment expect to be utilised by the
domestic consumers?

The Ministor of Steel, Mines and
Fuael (Savdar Swarsn Singh): (a) ()
Information regarding the guantity of
turning and boring scraps consumed
by domestic consumers prior to 1954
is not avpilable. Quantities consum-
ed during the years 1954 to 1958 by
Electric Furnace Owner in India,
are given below:—

195¢. .. 19,448 tons.
1983, .. 24,075 tons.
1888, «. 20,7745 tons.
1987, .. 38,071 toms.
1088, 87,851 tons.

) !nmnutwn about the quanti
tiss of turaing snd boring scraps

gexported prior to 1954 are not avail-
‘ahle. Quantities exported during the
years 1884 to 1958, are shown below:—

1054, o 4,218,
1968. .. 7,808
1986. .. 9952
1957. .. 2000
1988. .. 18913

(b) The anticipated arisings of
turning and boring scrap in the coun-
try during 1959, are estimated to be
about 66,000 tons.

(c) The domestic consumption of
turning snd boring scrap n  India
In 1989, is estimated at about 40,000
tons.

Nagas Attack
2308, Shri D. C, Sharma: Will the

Mxmster of Home Alhln be plessed
to state:

(a) whether it is a fact that the
hostile Nagas attacked the Nungba
Police Station, on the old Cachar Road
in the Tamenglong sub-djvision of
Manipur on the 27th February, 1959;

(b) if so, the number of casualties;
and

(c) the number of Nagas arrested In
this connection?

The Minister of Home Aflalrs
(Shri G. B. Pant): (a) Yes.

(b) Nome.
{c) One.

1LAF. Dakota Crash at Palam

J 8hri D, C. Sharma: -
230%. 3 Shrimati Da Palchoudhuri;

Will the Minister of Defemce be
pleased to state:

(a) whether it i a fact that an
Indian Ajr Force Dakota crash-landed
on the runway at Palam airport ap the
28th February, 1969;

(b) if 50, the number of casuaities;
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(c)mmqwﬂlz
has besn oyt the
m.otthsenlh ma

{d) if so, the nature of its findings’
The Minister of Defence ° (Shri
Krishna Menon): (a) Yes, Sir.

(d) Nil,

{c) Yes, Sir

(d) The enquiry 15 still in pro-
grens.

Filteration Plant for Swimming Tank
at Patiala

2510, Shri 8. M. Banerjoe: Will the
Minmster of Defence be pleased to
state.

(a) whether there s any proposal
to construct a filteration plant in the
swimming tank at Patiala for the
Armed Forces; and

(b) it so, the amount hkely to be
spent thereon® °

The Minigter of Defence
Krishna Menon): (a) No, Sar

(b) Does not arise.

(8brl

Interest on Leans

2311, Shri Rami Reddy: Wil the
Minister of Finance be pleased to
state

(a) the total amount of interest paid
or to be pmd by the Central Govern-
ment on its foreign and inland borrow-
ings dunng 1958-59, and

(b) the total amount of interest re-
ceived or to be received by the Cen-
tral Government during 1858-59 from

The Minikster of Pinemite (Shel
Marxg Begi): {n) Ba 138 crores
spproximately a8 par  Bevised Katl-
mates of 1858-50,

(b) The Revised Estimates, 1958-850
assums & credit of Rs, 48-38 crores on
this account, the State-wise break-up
of which is as follows—

m’- h
croves)
Staze R.E.g8-59
Andhrs Pradesh . 3a
Asaam o7
Bihar. 192
Bombay . 4«
Kerala LX)
Madhys Pradesh L
Madras 2 90
Mysore 148
Onisss 4 67
Punjeb 9 66
Rajasthan 404
Uttar Pradesh 378
West Bengal s23
Jammu & Kashmur 22
Unalloceted amount 1128
ToTAL 48 36
Soclal Service Camps in Himachal
. Pradesh

2312 Shri Daljit Singh: Will the
Minster of Education be pleased to
state

(a) the number of social service
camps which have been orgamsed in
Himachal Pradesh during 1957-58 and
1958-59 so far, end

(b) the total amount spent and the
number of boys and girls who parti-

the States in respect of the loans ad- cipated 1n them?
to State Governments (State- The Minister of Edmeation (Dr. K.
wise)? L. Shrimali):
)
1957-58 1958-59(1-4-58-15-3-5%)
. 11 camps 16 camps -
[
1957-58 Camps 1958-59 Camps
sAmount No of perticspants *Amount No c;f
S ——— e —————— t articipants
BOYS GIRLS wpen P
BOYS GIRLS
_Ru&,o;x 31 681 301 Rs 28,368 1170 103

“Fhe figures given for expenditureare limbie
audited accounts

mufoi“on settiement of
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Assisianis Grade Examination, 1067

$313. Bhri Ragha Ramen: Will the
Minister of Hamie Affnirs be plessed
to state:

(a) how many candidates have been
appointed as Assistants as a result of
the Assistants Grade examination held
i July, 1957 so far; and

(5) bow many more candidates are
to be appointed and by what date?

The Minister of State in the Minis-
try of Home Affalrs (Skai Datar): (a)
468. This number includes temporary
appointments made in offices not
participating in the Central Secretar-
iat Service Scheme.

(b) About 30. The appointments
are expected to be made shortly.

Weitten Asswer 7703

Thefts in Delli
2514, Shri Raghumath Singh: Wi
the Minister of Home Affalryy be
pleased to state:
(a) bow many burglaries and other
kinds of thefts took place during the
years 1957 and 1938 in Delhi and Now
Delhi;
(b) in how many cases the culprits
responsible for these burglaries and
thefis respectively have been appre-
hended and convicted; and
(c) it the percentage of convictions
18 low what steps are proposed to be
taken to improve matters in this res-
pect?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A state-
ment containing the requisite infor-
mation is given below:—

Statement *
Year Cases reported Sent trial
BURGLARIES por. up or Convscted
1957 . 1328 2 18
1958 . 1350 33,? uss
THEFTS ®
1957 . 5583 1220 852
1958 . 5993 1067

(c) Percentage of convictions to
reported cases In such cases is low
almost everywhere. Every effort,
however, 1s made to work out the
cases.

Cyclone in Tripura

2315. Shri Bangshi Thakar: Will
the Minister of Home Affalrs be
pleased to state:

(a) whether it 1s a fact that recently
due to a cyclone, some 100 houses of
Chulubari village in Kamalpur, Tri-
pura have Ialien down;

(b) whether it is also a fact that
one person of the village died as 2
result of this cyclone;

(e) { so, the details of the incident;
and

(d) whether due compensation has
been paid to the victims?

The Minister of Home Aftairs
(8hid G. B. Pant): (a) to (c). Qn the
night of 24th February, 1859, a ‘gale
swept over portion of Kamalpur Sub-
Division affecting the village Chuiu-
bari and four other villages. Appro-
ximately 240 families were affected,
out of which 68 were rendered home-
less. One woman of village Chulu-
bari died due to injuries received.
About 470 huts either collapsed or got
damaged involving estimated loss of
Rs. 11,500.
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(d) The injured persons were given
first-aid ang axrang ts were made
to provide temporary shelier to those
rendered homeless. Permits were
also given to procure house building
material from reserved foreét with-
out royalty. In addition, the question
of the grant of gratuitous relief and
heuse building loen to cases of dis-
tress is under consideration.

No question of paying compensation
arises in such cases,

Outposts in Manipur

231¢. Shri L. Achaw Singh: Wil
the Minister of Home Affairs be

pleased to state:

(a) whether it is a fact that out-
posts of the Assam Rifles and the
Eastern Frontier Rifles have been
withdrawn from the areas beyond
the Bark River in Menipur; and

(b) if so, reasons therefor?

The Minister of Home Affsirs
(Shri G. B. Pant): (a) and (b). It
would not be in the public interest to
disclose the positioning and location
of these forces as such information
would be of assistance to hostile ele-
ments,

Students’ Hostels in Punjab

2317, Shri Daljit Singh: Will the
Minister of Edueation be pleased to
state:

(a) the total amount of aid sanction-
od by the Government of India for
qonbtruction of hostels for school and
oollege students in Punjab during the
Seednd Five Year Plan period so far;
and *

(b) the.munber of hostels con-

L. Shrimall): (a) and (b). htoml
tion is being collected and will be laid
an the Teble of the Sabha in due
course.

*'%“ 1 - m
Lahenr And Socin} W--M"

% Wﬁiﬂu

Mmbler ot m
state:

(a) the names of labour and social
service camps for students and othér
youth held with the help of Central
aid in Amritsar district duning 1968;

(b) the amount spent and the nature
of work done; and

(c) the names of such camps to be
held during 18597

The Minister of Education (Dr, K.
L. Shrimall): (a) to (¢). A statement
is laid on the Table of the Sabha.
{See Appendix V, annexure No. 31.]

Andaman Ships

2319, Shri Lachman Singh: Will the
Minister of Home Afialrs be pleased
to state:

(a) whethey it is a fact that Govern-
ment ships owned by Andaman Ad-
ministration are debarred from carry-
ing railway sleepers for delivering

to Railway Department in
Cochin; and

(b) if so, reasons therefor?

The Minister of Sfate in the Minjs-
try of Home Affairs (S8bri Datar): (a)
and (b). These ships are intended to
carry traffic between the Islands and
Calcutta and Madras. They are not
permitted to undertake to carry cargo
to other ports without special authori-
sation. The reason is that these ships
are not expected to entsr the flejd of
:uudemtforthemtﬂmumee

ps.

o @ qed
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12.08 hrs.
MOTION FOR ADJOURNMENT
SrtuaTiON IN TisEr

Mr. Spesker: ! have received
notice of an adjournment motion re-
lating to:

“Disturbances 1n Tibet culminat-
ing in open fighting between the
Chinese forces and the local popu-
lation in Lhasa near Potala and
our Consulate General in tha?
city”.

Some time ago, a Call Attention notice
was tabled and I see from today's
Order Paper that the hon. Prime Min-
ister has agreed to make a statemen:
on this very subject. 1 may now
request him to make his statement so
that we can dispose of both together.

_ Shri Vajpayee (Balrampur): Ad-

aceept or refect it. I would like to
bhear from Government what exactly
they have to say and then

CRAITRA- 2, ‘1881 (SAKA)

for Adjournment 7706

Shri Tyagi (Dehra Dun): On a
point of order. I would like to seek
not only your guidance but aleo ruling
mmwwmuwwx
ment motions may be admissi
Are  disturbances in @ foreign coun-
try a rejevant subject for an adjourn-
ment motion in this House? I want
that t0 be made clear for future guid-
ance.

Mr. Speaker: 1 will take that into
consideration in deciding i&. The hon.
Member has stated his point. I have
not yet decided. I am only hearing.

The Pfime Minister and Minister of
External Aftairs (Shrf Jawaharial
Neliru): May I say that the state-
ment I am making now has nothing
to do with any proposal for an ad-
journment motion?

Mr. Speaker: I only want to know
the facts.

Shri Jawaharial Nehrn: I really
wanted to make it clear that 1 was
going to make it regardless of any
proposal for an adjournment motion
or any other motion.

Mr. Speaker: Both have synchronis-
ed. That was why I said it.

Shri Jawaharial Nehru: Recent re-
ports about happenings in the Tibet
region of China have naiurally arous-
ed a great deal of interest in the
country. The sequence of events i not
quite clear to us. But I should like
to make a brief statement on the
principal facts in so far we know
them. Last week, on the 17th March,
in the course of the discussion on the
Demands for the Ministry of External
Affairs, I referred briefly to the, tense
situation there. 1 mentioned” that
there had been a clash of wills, al-
though no major violence had occur-
red recently.

We have since received fuller in-
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{Shei Jawaharial Nehru]

Tibetans entered the pramises of the
Indian . Casulnte General They
spolee to our Consul Gensal abeut
the rumours and their apprebensions.
Three days later, s large number of
Tibetan women came to our Con-
sulate Genera! and requested our
Consul General to accompeny them to
the Chinese Foreign Bureau and be a
witness to their presenting certain de-

On the 20th March, fighting sudden-
ly broke out between the Chinese
troops and Tibetan elements. There
was firing in the vicinity of our Con-
sulate General and some stray bullets
hit our building. For some time it
was not possible for the Consul
General to go out of the premises. All
our staff and their families are safe
and no significant damage to pro-
perty has been reported. Apparent-
1y, the situation in Lhasa has some-
what quietened down.

There are about 30 members of our
staff in the Consulate General at
Lhasa. Together with their families,
the number is about 100. There are
alsp 16 other nationals in the Lhasa
region—that is, Indian nationals—
about whom we have no full informa-
tion at present.

As soon as the fighting brake out in
Lhasa, we requested the Chinese
Government through our Ambassador
in Peking and the Chinese Ambassador
here to ensure the fullest protection

including the families of our person-
nel, and there are valuable properties
and records within our premises. In
accordance with international law
and usage, our Consul General aad
his staff and our records and proper-
ties are entitled to the fullest protec~
tion and we have no doubt that the
Chinese Government will see the
reasonableness of our request.

This outbreak of violence in Lhasa
itself is a new development. Pre-
viously there had been conmflicts in
various parts of Southern Tibet bet-
ween the Khampas and the Chinese
forces. But the Lhasa region had
remained quiet.

The House will appreciate that this
is a difficult and delicate situation and
we should avoid doing anything
which will worsen it. We have no in-
tention of interfering in the internal
affairs of China with whom we have
friedly relations. In 1954 the Simo-
Indian Agreement was concluded. It
was in this that, for the first time,
the principle of Panch Sheel was
stated. (An hon. Member: And
flouted!).

There is a long tradition of cultural
and religious ties between India and
the Tibet region of China In this

Hindus and Buddhists and large num-
bers of our people visit them every

that the present troubles will be re-
solved peacefully.



Motton CHATITRA 2, 1881 (SAKA)

have

wish me to send our best wishes on
this oceasion to him and to our other
representatives in the Tibet region.

Mr. Bpeaker: In view of this elabor-
ate statement, I do not give my con-
sent to the moving of this motion for
adyournment

Shri Vajpayee: On a pont of in-
formation, Sir May I know from the
hen. Prime Minister the position of
the Dalai Lama, whether he 1s safe”

Shri Jawaharlal Nehru: I am afraid
1 have no correct information as to
where he 1z But, I certainly hope he
15 safe

Shri M. B. Masani (Ranch: East)
Mr Speaker, Sir, while bowing to your
decision about the adjournment
motion which I respectfully think is
perfectly correct, may I say that the
wide-spread concern rather than the
interest which these developments
have elicited in the country would be
served if expression was given tqg
these feelings by a discussion in this
House. 1 wonder if the Prime Minis-
ter would agree to this House having
an early opportunity to discuss these
developments and their implications in
regard to our frontiers and other im-
plications that would follow.

Shri Jawaharial Nehra: It is novel,
perhaps, Sir, for this House to discuss

for Adjournment y7v0-

Government has accepted the susersin.
ty of China over Tibet.

Another matter with which we are
deeply concerned is whether, because
of an obvious sort of communist ter-
ror there, the Government would be
prepared to give asylum to the Tibetan
refugees in India.

Shri 8. A. Dange (Bombay City—
Central): 8ir, the Prime Minster has
stated that any such discussion would
be an interference in the internal
affairs of another country. For ex-
ample, if Peking were to discuss the
arrest of Master Tara Singh, there
would be encugh protest here (In-
terruptions).

Shri C. D. Pande (Nain1 Tal): The
analogy 1s not correct.

Shri 8, A. Dange: If Peking were
to discuss the land reforms which are
bemng threatened with aivil war here,
there would be enough trouble.
(Interruptions) I understand why
Shrr Masani is anxious to discuse it
here

Shri C. D, Pande: We want to dis-
cuss 1t fully because.. .

Mr. Speaker: Order, order. 1 have

already given my ruling regurding
this adjournment motion.

Shri C. D. Pande: This is not like
Hungary or Algeria.
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{8hn Goray)
on which most of us, excepting the
Communist Members here—every-
body--fsels concerned and righily so
Therefore, you may allow us to move
this motion for adjournment. It is not
a censure on the Government but it
expresses our deep concern at a par-

ticular development.

You will remember, Sir, the other
day Shrimat: Renu Chakravartty here
said that all these things were exag-
gerated. I suppose even the Prime
Minister was under the Jampression
that all these were not completely
true But, now, all of a sudden, we
find that fighting has broken out 1n
Lhasa This 1s not a sudden develop-
ment So many things must have
happened before that Therefore, I
say, this s a development which
threatens us also Supposing tomorrow
there 15 more fighting :n Tibet and
refugees come to our border There
will be such an immense pressure on
our border that India will get involv-
ed willy-nully Therefore, I think,
this matter should be discussed here
It 15 not a censure move agamnst Gov-
ernment And, I submat that before
you decade to rule it out, you should
ponder over it

Mr. Speaker: Regarding the desire
to have a discussion on the subject, 1
can only say this much The argu-
ment that 1s advanced 15 that f fight-
g should develop, & number of peo-
pie would be forced to leave their
hearths and homes and come away to
thus side That could be smd with
respect to any internal trouble in any
one of our ad)acent countries What
will happen if they come here” If
they come here, let us look after the
problem, then—when it arises

Shri C D. Pande: The prodblem bas

.

decide whether we are at all concern-
¢d with a particular matter and whe-
ther it is a matter of interfering with
the internal administration of a par-
ticular State All that we are con-
cerned with 15 this We are on friend-
ly terms with a neighbouring State
with which we have to deal The
wntermal affairs of a State have never
been discussed in this House. I am not
going to allow, either directly or
indirectly, any discusmon regarding
this matter (Interruptions)

I have dimaliowed this Now, let us
proteed to the next item—Papers to
be laid on the Table

1218 hre,
PAPERS LAID ON THE TABLE

Norrpications UNDER ALy INDIA
Services Act

The Minister of State in the Min-
istry of Home Affasirs (Shri DPatar):
Sir, 1 beg to lay on the Table, under
sub-section (2) of Section 3 of the
Al India Services Act, 1951, a copy of
each of the following Notifications- —

(1) GBR No 208, dated the i4th
March, 1859, making certain
amendments to Schedule III
to the Indian Admunstrative
Service (Pay) Rules, 1854,

(n) GSR No. 289, dated the lith
March, 1959, making certan
amendment to the Indian
Admunstrative Service (Fixa-
tion of Cadre Strength) Regu-
lations, 1955 [Placed in Lsb-
rary See No LT-1310/39}

L]
AMENDMENT TO CUSTOMS AND CENTEAL
Excise Dumieg Rerund (Frxzn Rates)
Rowums

Ths Deputy Minister of Fluasoe
(Shrl B. R Bhagat): Sir, 1 beg to luy
on the Table, under sub-section (#)
of Section 43B of the Sea Customs Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944, a copy of
Notification No. GS.R. 273, dated the
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Bills

7th March, 1959, msaking certain fur-
ther amendment to the Customs and

* Lantral. Excise Duties Refund (Fixed
Rates) Rules, 1858. [Placed in Lib-
rary. See No. LT-1811/580.)

NOTIFICATION UNDER SEA CustoMs
Act

Shri B, R, Bhagat: Sir, I beg to lay
on the Table, under sub-section (4)
of Section 43B of the Sea Customs Act,
1878, a copy of Notification No. G.S.R.
274, dated. the T7th March, 1989.
[Placed in Libra®y. See No. LT-1811/
[ 3]

CosT STRUCTURE OF INDIAN AIWRLINES
. CORPORATION

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Sir, 1 beg to
lay an the Table a copy of the Report
of Expert Committee appointed by the
Government {0 examine the cost struc.
ture of the Indian Airlines Corpora-
tion. ([(Placed in Library. See No.
LT-13138/59.1

MANTPUR  SupPrEssioN or Immonar

Trarric IN Womex AND Gous Rures

Shri Datar: Sir, on behalf of Shrimati
Alva, I beg to lay on the Table,
under sub-section (4) of Section 23
of the Suppression of Immoral Traffic
in Women and Girls Act, 1956, a copy
of Notification No. J/21/57, dated the
4th December, 1958 containing the
Manipur Suppression of Immoral
Traffic in Women and Girls Rules, 1053
and cogrigendum thereto, dated the
28th January, 1959, published jn
Manipur Gazette. {Placed in Library.
See No LT-1314/59.]

1220 hre.
PRESIDENT'S ASSENT TO BILLS

smn Sir, I lay on the Table
three Bills passed by
ﬂxe!!oule:d?uumt during the
current Session and assented to by the

to Matter of Urgent
Pubiic Importance

Presidmisinceanportmmndeta
the House on the 16th March, 1959:

1. The Appropriation (Railways)
Bill, 1939.

2. The Appropriation (mmwnys)
No. 2 Bill, 1959.

3. The Appropriation
Account) Bill, 1959.

(Vote on

12.21 brs.

CALLING.ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reviva or Borper TRADE 3ETWERN
INDIA AND PAKISTAN

Shrimati Na Palchoudhuri (Nabas-
dwip): Under Rule 187, I beg to call
the attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

“The reported refusal by the
Pakistan Government to hold a
meeting to discuss the question of
revival or border trade with
India.”

The ‘Deputy Minister of External
Aflairs (Shrimati Lakshmi Menen):
Border trade between West Bengal,
Assam and Tripura on the one hand
and East Pakistan on the other is
governed by Article VIII of the Indo-
Pakistan Trade Agreement (1957-60).

Pakistan had put various obstacles
by restricting visas etc. and by barass-
ment of those engaged in border trade.
This was pointed out to the Pakistan
Delegation at the 1957 Trade Agree-
ment Review Conference hald "at
Karachi in December. Since then,
however, this border trade has come
10 a complete standstill as a result of
“Operation Close Door” started by the
Government of East Pakistan since the
beginning of 1958.

The High Commissioner for Pakis-
tan in India during his visit to Assam
in November, 1958, told Rev. Nichols
Roy, ML.A. and an ex-Minigter, that
the Government of Pakistan were



[Shrimati Lakshmi Menon)
anxious to improve trade, part cularly
border trade, with India and suggest-
ed that the Chief Secretaries 6f Assam
and East Pakistan should meet to dis-
‘:huss border trade without waiting for

e Indo-Pakistan Trade Review Con-
ference between the Governments of
India and Pakistan. The State Gov-
ernment not sure whether the High
C~mmissioner meant business parti-
cularly in view of the exactly oppositc
policy followed by his Government,
referred the High Commissioner’s sug-
gestion to us After consulting the
Ministry of Commerce and industry,
we requested the Government of
Assam tz accept the High Commis-
sionet's suggestion for a Chiel Secre-
tanes' Conference on border trade
provided the Chief Secretaries of West
Bengal and Tripura also participated
in the proposed-conference After the
Goverrments of West Bengal and
Trpura had agreed to our suggestion,
the Chief Secretary, Government of
Assam. wrote to the Government of
East Pakistan on 3th December, 1958,
welcoming the High Commuissioner's
suggestion in a formal manner and
leaving it to the Government of East
Pekistan to suggest the date and venue
for the meeting. No reply from the
Government of East Psakistan was
received to this letter for over two
‘months, although there were’ periodi-
cal reports in the Pakistani Press that
Puakistan was anxious to improve trade
relations with India. On 9th February,
1938, the Chief Secretary, Government
of East Pakistan, however, informed
the Government of Assam that a meet-
ing of Chief Secretaries to discuss the
question of border trade was not
tkcessary and that border trade was a
part of the general trade agreement
between Pakistan and India.

Apart from the above, there were
news items in the East Pakistani Press
during December, 1988, and January,
* 1888, that Pakistan intended to send a
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Commerce in East Pakistan to neigh-
bouring States in India. On attempts
by the First Secretary (Commercialj
at Karachi to verity the truth of these
newspaper stories, it was invariably
discovered that the Government of
Pakistan had no such proposals before
them.

According to Article IX of the Indo-
Pakistan Trade Agreement (1957-00),
there has to be a s1x monthly review of
the working of the Trade.Agreement.
The last review took place in a Con-
ference at Karachi in December, 1857,
Since then, several approaches have
been made to the Government of
Pakistan for a Trade Agrecment
Review Conference at Delm but no
such Conference has yet been held
Qur Ministry of Commerce and
Industry have been anxious to hold
the Review Conference which has
been overdue since July, 1958,

The Government of East Pakistan
which showed great keennesas to have
a Chief Secretaries’ meeting to d'scuss
border trade arrangementis have
obviously not been able to convince
the Pakistan Government at Karachi
about the urgency of this problem and
the latter do not seem to be keen to
have an early conference to review
the Trade Agreement of which the
border trade arrangements are a part.

1225 hrs,
DEMANDS® FOR GRANTS—contd.

MmvisTay or IamraaTiON AND Powss

Mr. Spesker: The House will now
take up discussion and voting om
Demands Nos. 64, €5, 68, 125 and 128
relating to the Ministry of Irrigation
and Power for which six hours have
been allotted. '

*Moved with the recommendation of the President.
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House and the moti are otherwise
in order

So far as this 1s concerned, the hon
Members will agree that there cannot
be any politics so far s Irrigation and
Power is concerned. I would like them
10 eschew all palitics and 1 would also
ke to give opportunities to every
State Each State must be represent-
ed 1n the first turn, second turn and
so on There are also persons who
claim to speak on account of the fact
that they sre so many in numbers
and so on I shall try to accommo-
date them also as far as possible But
they must also yield to the others
Sometimes some States are not at all
represented. There are fourteen
States and then there are Union Tern-
tories also I shall try to distrbute

the chances But hon. Members should
also place themselves 1n my position
If I do not call every one from the
same State but try to call other On
Members, 1t is because opportumties
should be given to all After all the
other speaker 35 a friend and
neighbour.

Shri Hem Barma (Gauhati): When
the Canal Water Dispute comes in
will there be no politics (Interrup-
tions)

Mr, Speaker: I meant to say that I
did not want any politics as between
hon Members here That is all—not
other poliics Motion moved

Demaxp No 64—Minisrry Or Irmrca-
TI0N AND Powmx

Mr, Speaker: Motion moved®
“That a sum not exceeding

Demands CHAITRA 2, 1881 (SAKA)
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Detmanp No.  65—MurTi-PURFORE
Rivez Scamazs

Mz. Speaker: Motion moved:

“That a sum not exceeding
Rs 1,75,42,000 be granted to the

President to complete the sum
necessary to defray the chargee
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect

of ‘Multi-purpose River
Schemes’ "
DEIIA'I; No. 66-—MISCELLANZOUS

DEPARTMENTS AND OTHERR AXPENDI-
TURR UNDER THE MINISTRY OF IRRIGA-
TION AND Powmm

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 15251000 be granted to the
President to comiplete the sum
necessary to defray the charges
which will come 1n course of pay-
ment durmg the year ending the
31st day of March, 1960, 1n respect
of ‘Miscellaneous Departments
and other Expenditure under the
Mnstry of Irmgation and
Power*”

DenAnND No 125—Carrral OUTLAY ON
Murti-PURPOSE RIVER ScHEMES

Mr, Speaker: Motion moved:

“That a sum not excecding
Rs. 2,96,07,000 be granted to the
President to complete the >um
necessary to defray the charges
which will come 1n course of pay-
ment durmg the year ending the
31st day of March, 1960, in respect
of ‘Capatal Outlay on Muiti-
purpose River Schemes’”

Demann No 126—OtrEr Carrrat Our-
LAY OF YAE MINTSTRY OF IRRIGATION
AND Powen

Mr. Speaker: Motion moved

“That & sum not exceedmy
Rs 7,16,94,000 be granted tc the
President to complete the sum
necessary to defray the charges
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Mr. Speaker: Shri Barman. After
that, I shall call Sardar A. 8 Sagal
He wants to go away. Then I will
give opportunities to Members Yrom
Rajasthan, Mysore, Orissa and every
other State.

An Hon. Member: Andhra?
Mr. Speaker: Yes; Andhra. I can
never forget Andhra,

Shri Jagdish Awasthi (Bilhaur):
Uttar Pradesh.

Mr, Speaker: Yes. Uttar Pradesh,
Bibar/—all States.
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Shri B, R Chavan (Karsd): What
about Maharashtra—Bombeay?

Mrx. Speaker: Yes,
State

Shri D, C. Sharms  (Gurdaspur):
What about Himachal Pradesh?

Mrx, Sposker: I shall give oppartu-
nities to Members from all States
But I cannot call ali the hon Mem-
bers at one snd the same time!

Shri Barman (Cooch-Bihar—Re-
served—Sch. Castes) Mr Speaker,
Sir, the previous speaker has spoken
at length about the conditions of his
State of Punjab and the help that
it awaits at the hands of the Minis-
try of Irrigation and Power May I
with your permusmion invite the
attention of the House to another
corner of our great country, nafnely,
the State of West Bengal?

In the beginning, I shall invite the
attention of the Ministry to the small
tract of West Bengal which is 1n my
constituency, wmz, the district of
Cooch-Bihar and Jalpaigur: It is the
only link between the eastern pert of
India and the rest of India, after the
partition of our country

Bombay is a

I shall first refer to the flood con-
trol wing of the Irrigation Mmistry
At the outset, I must pay my fullest
tribute to the work which has been
done 3o far as town

the protection bunds, steps are not
taken mn such a way that the river

suggest that lemst protection bunds
should be raised on the right bank
of Char Torsa, #0 that the river
cannot cross the highway, as it is
doing after year. They
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way of saving the river Bagirati and
Hooghly from being silted up, with
which is connected the safety of the
port and city of Calcutta. We want
to be assured by the Ministry that

works will be started. In the mean-
time, the necessary data may be col-
Jected.

I am not gomng to repeat any of
the arguments that have been ad-
vanced  on the floor of the House at
that time in November, 1058, But
later on, we are much scared that
unless the scheme 13 taken up soon,
the port and the aity of Calcutta are
mn .

AS regands salinity we bave heen
told by our experts attached to the
West Bengal Government that the
salinity of the Hooghly water has in-
creased 50 much thai the Calcutta
caty i itself in danger According to
hum 200 to 250 n a mullion 15 the
sapnity that is permissible But
recently the salmity has increased to
2000 or 2500 We have ourselves
tested this when we had gone to Cal-
cutta to inspect the electrically dnven
trans. We could not take the water
and so we had to change it on the
way

13 hrs.

We have been told that even cost-
ly tube wells that have been sunk
m the caty of Calcutta have become
useless after 4-5 years The whole
aty 13 now full of tube-wells.
Every house that has got a number
of inmates 1s having a tube well now.
Then we are told that if the silting
up of the Hooghly is gong up as it
is going up—now it 1s 15 per cent.
of the nver section that 1s filled up
every year—in that case the tube-
wells will also become useless and
the Calcutta city will become a de-
sofate city in no time

We are told that during the mon-
goon season in 3-4 months about 50
million tons of sand are carried
down by the Ganges waters whereas



7738 Damands -MARCH 23, 1050

[Shri Baromyn]
the Port Trust can remove only 10
million tons. The rest remains there
and the river gets siited up yeag after
year. Now, if this process goes on
and the Ministry is cogitating over
this matter year after year, within
twenty years the Calcutta port will
go down. It is a national concern
and specially our concern in the city
-of Calcutta. The city of Calcutta
should not go the way of Tamluk or
the other cities that had existed in
historical times such as Hooghly and
other towns. If this city goes it is
the whole State of Bengal that will
‘become desolate. The river is rising
up. So the small rivers that fall into
Hooghly and Bhagirathi, their mouths
are raised and choked, and that is
leading to devastating floods every
alternate year with the result that
crores and crores worth of paddy
crops and other good crops are
being wasted. The land is becoming
marshy. I do not know why the
Ministry is not in a position to tell
this House when this scheme will be
taken up. If they cannot give the date,
at least we want to know the year
by which it will be taken up.

So far as we can infer from the
statement of the hon. Minister Shri
Patil, the reason which cannot be
told—we can only infer—is the ques-
tion of Pakistan. Here 1 want to
pose & question. In the year 1853 the
engineers opined that because the
Ganges has changed its course and
instead of flowing through Bhagirathi
md Hooghly it flows towards Brake
maputra there must be a raised bar-
rage at Farraka. After that. many
other engineers also epined that a
‘barrage is necessary.

Rére I want to mention & special
factor. At the time of partition thg
district of Murshidabed, which has a
Muslim majority of more than 80 per
cent, according to the partition prin-
ciple, should have gone to Pakistan,
as it is contiguous to Pakistan. But
the district of Kulna, which has a
Hindu majority, ought to have re-
mained with West Bengal. But at
the ume when partition was made,
ylna went over to Pakistan and

for Grants .mi

Murshidabed to West :Bengal.’ What
is the resson? The only remson i

of West Bengal. Is it not sof
The long-standing argument of
our experts, of our engineers fi»
that in order to save the port of
Calcutta and the city of Caleutta it
is imperative that the Ganges water
must be diverted to a certain extent
through West Bengal. If that is not
the reason, I do not know what the
reasons are. Now, without knowing
the mind of Pekistan, simply to be
afmaid of Pakistan that it may raise
an objection is not correct. I do not
know the reason for being afraid of
Pakistan. We have got every factor
ip our favour, in favour of raising the
Farraka barrage. Now, unless and
until Government makes a public
statement that it must be done and it
shall be done, we cannot know what
objection Pakistan will raise. Let
Government come to a final decision.
Let them tell the world, not only
Pakistan but the world, that without
injuring Pakistan in any way we are
going to save our own country. I
think that will give some satisfaction
to the people of West Bengal. Tley
cannot remain satisfied with this surt
of indefinite statements, this sort of
vague statements and this phraseology
“gs soon as”. With due respect to our
Ministers, who have certainly at heart
the best interests not only of India but
every part'of India, I beg to submit
through you to the House that the
people of West Bengal are very much
exercised, theif minds are very much
exercised, over this matter. Let them
have some assurance. Then we can
wait s0 far as collection of data is
concerned.

§ thank you for giving me this
opportunity.

Mr. Speaker: 1 am now calling
Sardar A. S. Saigal. Then I will call
Shri Panigrahi, Shri Karni Singhji
and Shri Subramanyam.

ware wo fo wamw (afwnfic) :
e AN, YT Toe qrae e
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Shri Panigrahi (Pun): Mr Chaur-
man, Sk, with a view to provide in-
creasing opportunities of employ-
ment to an increasing number of
people by taking power into the
villages, the Planning Commuission de-
cided on a programme of electn-
fication of wvillages during the First
Plah as well as the Second Plan
period During Second Plan
period, the Government decided to
take power into more than 1800 vill.
ages. And I also came to know that
the Government appointed a  Study
Group to look into this problem and
persuade the different State Govern-
ments to undertake the programmes
of rural electrification. I have come
to know from the different reports
sahmitted by the different State
Governments that in undertaking pro-
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grammes for rural electricfiation, they
are suffering from want of funds.

Government has said that different
States have been asked to form State
Electricity Boards. I would like to
know from the hon. Minister in how
many States State Electricity Boards
have been really able to finance pro-
jects 16k rural electrification. I under-
stand that due to paucity of funds
it is not possible for the State
Governments to carry out this pro-
gramme. I apprehend that this pro-
gramme of rural electrification is bound
to suffer.

Members from all States, whenever
they have any chance to speak on the
subject of Irrigation and Power, have
been urging upon the Government to
reduce the rates of irrigation m differ-
ent States. I would like to know from
the hon. Minister whether any steps
‘have beentakensofarto reduce the
rates of irrigation prevailing in differ-
ent States today. We were told that the
Government of India forwarded the
recommendations of the Foodgrains
BEnquiry Committee with regard to
reduction of rates of electricity to
the different State Governments. We
want to know whether any of the
State Governments, according to the
direction from the Central Govern-
ment, have been able to reduce the
rates of electricity that prevailed in
the States before the Foodgrains
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private companies who are utting-
bulk supply of electricity from

kud and also in some cases tmm
Machkund. In the case of Cuttack,
they charge at the rate of six annas
a unit for sgfectricity supplied from
Hirakud whereas in Jaipur itself,
which is very near to Machkund, the
rate of electricity per unit is four
annas for domestic consumption.
The rate varfes. In Bhuwaneswar it
is three annas. In Cuttack, which is
eighteen miles from Bhuwaneswar, it
is six annas. In Jaipur, it §s four
annas. In Puri, it is more then two
ennus. So, at least, some steps should
be 4aken to rationalise the rates of
electricity prevailing in at least the
different parts of the same State.

Shri Naushir Bharucha (East Khan-
desh): It is the work of the State
Electricity Board.

Shri Panigrahi: State Electricity
Boards are not functioning in some
States. So far as my State is con~
cerned, it is not functioning at all.

Sir, 1 was looking into the total
number of major and medium pro-
jects which were taken up duringe
the First and Second Five-Year Plans
upto March, 195§ in the different
States. You will be surprised to find
that in the case of Andhra Pradesh,
31 projects were taken up but so far
only 19 projects have been completed
I am talking about major and medium
irrigation projects. In  Assam, you
will be surprised to find that no irri-
gation project was taken up—either
major or medium-—during the First
Five Year Plan and during the Second
Five-Year Plan periods so far. In
Bihar, 27 projects were taken up but
only 8 were completed. In Bombay,
75 projects were taken up but only
28 were completed. In Madhya Pra-
desh, 26 projects were taken up but
only one was completed. In Orissa,
three projects were taken up but none
was completed. In Punjab, I3
Projects were taken up, but only 7
have been completed. In Rajasthan
30 projects were taken up, but only
7 have been completed. In UP,
against 87 projects which were hken
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up, only 18 were completed. In West
Bengal, against 9 projects taken up,
only 4 were completed.

You wijl be surprised to find: from
these figures that in Bombay the-
maximum number of projects were
taken up snd the minimum of lands
were irrigated. In Punjab the irri-
gation created was really commen-
dable. You will find from this policy
of the Irrigation and Power Ministry
that there are certain States where
no projects have at all been taken
up. Take the case of Assam. There,
not a single major or medium irri-
gation project has been taken up.
As for those States where these have
been sanctioned and have been taken
up, only a certain percentage of those
projects have been completed. The
hon. Minister was pleased to reply
also in answer to a question that
Government were not in a position to
say when the rest of ‘those projects
were going to be completed.

Two years ago, that is, i 1957
July, an hon. Member of this House
asked the acreage of lands mnrigated
from the different major projects in
the different States. This was on
16th July, 1957. The hon. Member
who asked that question was Shri
S. V. Ramaswamy. Now, he has been
promoted, and he is one of the De-
puty Ministers. But, on 16th July,
1957, the hon. Minister promised
that the information was being eol-
lected and would be laid on the
Table of the House when ready. The
hon. Member who asked that question
is already a Deputy Minister, but
the information has not so far been
collected and laid on the Table of the
House, and now, it is 1959.

Last year, I had also raised the
question of the maximum utilisation
of the surplus machinery and equip-
ment lying in the different irrigation
projects in this country. I was told
that an officer had been appointed
and he was going into this question.
I would like to know from the hon.
Minister for how many years this offi-
cer will be going into <his question.
Can we know positively from the
hon. Minister the total worth of
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machinery now lying idle in the
different river valley projects, and

being

States? It will be of much use to
us if this information is given, since
‘wWe are in need of foreign exchange,
and we need to import capital machi-
nery from other countries.

I now come to the question of
betterment levy. The other day, the
hon. Minister said that in our coun-

try, the States of Andhra Pradesh,
Assam, Bombay, XKXerala, Madhya
Pradesh, Madras, Mysore, Orissa,

Punjab, Rajasthan and Himachal
Pradesh have passed legislations for
imposition of betterment charges in
respect of lands that have profited or
‘benefited from the irrigation projects
in the respective States. But in
only one State, namely the State of
Mysore, it is actually levied. But
our Government have told us that
they have not vet received the in-
formation from the Mysors Govern-
ment.

I would like to submjit that in the
United States of America, no better-
ment levy is charged on those lands
which are being irrigated from the
irrigation projects; and the period of
collection is from forty to ffty years.
But, here, in our country, in the case
of the Bhakra-Nangal project, for
instance, even at the very moment
of its completion, Government insists
ibat the loan should be repaid, and,
therefore, the Government of Punjab
has been put in  such an awkward
position. I would like to point out
that it is not a question of Punjab
only. There ‘are other States also
where a similar question is coming
w;itmycomeuptg:ayoritmy

reasanable decision
whether like the Kabulialls Gov-
ernment will charge in on the
lopns which are being advanced on
development projects. We know that
Kabuliwallas are no there today in
India; even if there are, they may be
wvery few, but I think the Govern-
ment of India should not replace

to make repayments.

With regard to the betterment levy,
I would suggest, let the levy come
after the betterment, not that the levy
should precede betterment itself.

I shall now confine myself to a few
points about Hirakud. We were told
by the hon. Minister in reply to some
of our questions that the third and
tourth stages of the Hirakud project
will produce enough electricity =aad
the power needs in that region will

. be met. The hon. Minister must be

aware that the present availability of
electricity in the region of Hirakud
falls short of 26,000 k.w. We were
also told that from Hirakud itself
power would be available for electri-
fication of railways. 1 would like to
urge upon the hon. Minister, let us
first meet the requirements of indus-
try which is now growing around
Hirakud. Government must be aware
of the ferrochrome factory which is
going to be established in Orissa,
which requires about 20,000 k.w.
And they are in search of power,
because power has not been availa-
ble to them for the last two years.
The licence is there, but the licensae
is not in a position to start this fac-
tory, because power is not available.
Therefore, the Government of Orissa
asked the Cengral Government to
sanction at least a 65,000 kw. thermal
power station either near the Ram-
giri colliery or near the Talcher
colliery, because it will produce elep-
tricity at cheaper cost. But on the
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rvailable, that demand has not been
met by the Government of India, and,
therefore, the industries are suffering.

1 would like also to refer to the
faxing mentality of Government, In
this connection, I would like to refer
%0 a recent news item published in
The Times of India. When the
Lower Bhavani project was construct-
ed, some seepage of water took place.
And the people in those areas utilised
that seepage water from the Lower
Bhavani project and irrigated about
50,000 acres of paddy land and made
the State self-sufficient in paddy.
Now, Government arc thinking as to
why these people utilised this see-
page water; the water should have
gone waste, why should the cultiva-
tors and peasants in those areas
utilised that seepage water and pro-
duce paddy? So, Government are
now deciding to tax those people, and
to construct another channel so that
the seepage water will go into that
channel, and the people Wwill be
asked to pay money for using that
water, I think this is a matter which
needs consideration. What is this
mentality. That v’henever people use
any water from anywhere, they must
be taxed? Well, let us take into
consideration the amount of foreign
exchange which was saved by these
peasants who utilised the seepage
water which would otherwise have
gone waste, and who produced paddy
in 50,000 acres of land. 1 think Gov-
ernment should take into considera-
tion this aspect of the problem also.
With regard to flood control schemes,
we were told that the Government
of Orissa had reqguested for sanction
of some more money, but the Gov-
ernment of India did not conform to
their demands, and the sanction has
been reduced. In the Second Plan
period, Rs. 3'3 crores were originally
allotted to the Government of Orissa
for undertaking these flood control
schemes. But, now, we hear that the
Government of India are going to
reduce this sum of Rs. 3'5 crores to
less than Rs. 3 crores, that is Rs. 3
erores and odd. I would like to know
from Government whether really

425 (Aij LSD.—8 ’

Jor Grants 7750

this is correct. Probably, the hon.
Minister knows very well that the
Orissa State has been suffering from
floods for the last two hundred or
three hundred years, and the people
there have been suffering very much
because of these floods and droughts

almost every consecutive year in the
State. '

Once, the hon, Minister was pleased
to convene a meeting of the Mem-
bers of Parliament from Orissa to

discuss the irrigation and flood
control projects which are being
carried out in that State. We are

very glad over it, but the officers who
came gave some promises in that
meeting, and then went back, but none
of the promises has yet been carried
out. The hon. Minister was present
at that conference and Wwhen we
pressed for the jamuacut in the
absence of which 50,000 acres of land
are being flooded during the flood
season, we were promised that it
would be taken up immediately. I
do not know what the definition of
“immediately” is. Already one year
has passed and mno efforts have been
made at least to undertake any preli-
minary earthwork for this jemuacut.

There is again the question of delta
irrigation. The Government of India
have sanctioned Rs. 14 crores for this
and we are glad, but you must see at
jeast whether the money that you
have sanctioned is being spent or not.
In respect of this Rs. 14 crores, 1
pointed out last year that the progress
of the work was not satisfactory,
but the report of the State Govern-
ment js that they are going to com-
plete it by 1960-61, Only Rs. 2 crores
have been spent so far. The people
in those areas, whos: l'ands were
taken, are not being paid compentra-
tion since the last one year. Up to
this time compensation for the land
which has been taken amounts to
Rs. 40 lakhs, but only Rs. 3 to Ra. 4
lakhs have been paid so far.

The Planning Minister assured us
that so far as the earthwork on cangls
was concerned, labour cooperatives
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would be encouraged, but here Rs 14
erores are being spent and labour co-
operatives are not bemng encouraged
If any labour co-operative ¢omes for-
ward, contractors come in and get
preference for the earthwork.

‘These are the problems which need
consideration, and because of this lack
of check on the part of the Govern-
ment of India here, the entire flood
control projects or the works which
were taken up in Orissa are not being

expedited

1 can cite only one instance In the
village of Netapur all the villagers
were assured of compensation being
paid because due to delta irrigation
canals they are going to shift from
their village to another place The
Government has agreed to the princi-
ple, but three years have passed and
no payment has been made to these
villagers, and they are not able to
ghift to another place They are not
thatching their houses even These
sre the things which Government
should take into consideration

One more point and I finish It ia
with regard to the irrigation potential
ereated On the one hand, the de-
mand for power 18 increasing at such
a speed that all the power projects
which were taken up by the Govern-
ment i the different States are not
In a position to meet the demand, on
the other hand, irrigation potential w
being created but it is not bemng utiti-
sed for years together 1 hope this
paradox will be sdlved

Shri Karnl Singhjl (Bikaner): To
a mainly agricultural country like
India, the Ministry of Irmgation and
Power is perhaps the most important
Ministry; to a State lLike Rajasthan
which is predominantly, or at least
vastly, a desert, I think the Ministers
of Food and Agriculture can veritably
be compared to the apostle of Lord
Indrs.

Up to now Rajasthan wag a matter
of shame as far as the desert was con-
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" cerned, to Ind, but ten years from

today, thanks to the Planning Com-
mission and the Minustry of Irrigation
and Power, our desert will be turned
into green flelds and will becoma the
pride of the nation

The Rajasthan Canal planned to be
the largest in the world 1s beginning
to take shape 1 was wondering whe-
ther the Mimistry had also taken into
consideration the question of linking
up this canal with Kandla Port The
canal itself 15 very ambitious, but
there is the possibility, if we spend a
Iittle more, of connecting Kandla with
Delh; through Rajasthan, thereby
giving Deln a connection to the sea

As far as the Rajasthan project 15
concerned, if we go through the report
of the Miuustry of Irrigation and
Power for 1958-39 we see that the
Rajasthan feeder 1s going to be 134
miles long, of which the first 110 mules
will be 1n Punjab territory This will
be lined except for the first three
miles The report, however, does not
say whether the Rajasthan Canal, 281

o Miles long lymg in Rajasthan terri-
tory, 1s going to be lined or not These
281 mileg are through very sandv
tertitory and very sandy tracts The
seepage loss will be conuiderable In
the former Bikaner State, almost 30
Years ago when the Gang Canal was
brought mn, it was lined, and 1t was
claimed to be the largest lined canal
n the world at that ttme I am won-
dering whether lining this portion of
Rajasthan has also been considered

It we go through the Second Pive
Year Plan we see that the amount of
water resources in our country 1s cog-
siderable  The total river water re-
sources in India were computed four
years ago at 1358 million acre feet
The Report says:

“Investigations for an accurate
assessment of water resources have
begun and will continue during the
Second Five Year Plan Of the
available supplies, it 13  estimated
that approximately 450 million acre
feet could be put to beneficial use.
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Only 78 million acre feet had how-
ever been utilised up to 1951

Considering that there is s0o much
potential, 1 am wondering whether
there is a chance that we will utilise,
say, 75 per cent of this by the end of
this Plan or the beginning of the
Third. -

The Deputy Minister of Irrigation
and Power (Shri Hathi): Of how
much?

Shri Karnl Singhji: Of 1856 million
acre feet. If we examine the grant:
for the Rajasthan Canal for the
Second Five Year Plan we will see
that there is a provision of Rs. 18
crores for this project for the Second
Plan period. The revised estimate for
the current flnancial year is Rs. 2
crores, ang@ a provision of Rs. 43
crores hag been made for the year
1959-60 The expenditure incurred
on this project both on the Punjab
and Rajasthan portions till the end of
December, 1958, which was only about
four months ago, is only Rs 50:3
lakhs. We know that if the funds are
not properly utilised, they will lapse
and we have to have a new allotntent;
qlso this holds up the work and pro-
gress is slowed down. India to-day
depends on foreign imports of food-
stuffs, and anything that slows down
our river valley projects or canals
should not be tolerated. I would,
therefore, request the Government to
see that, wherever possible, these
grants are fully utilised within the
Plan period.

Further. the Rajasthan Canal is to
irrigate 26-20 lakh acres and produce
98 lakh tons of food of the total value
of Rs, 29 crores. We see that from the
report of the Ministry of Irrigation
and Power for 1958-39. A year ago
when the Canal was launched, we
Wwere promised that approximately 35
lakh acres were going to be irrigated
by this Canal. whereas in this report
it is mentioned as 26-20 lakh acres.
I would be grateful to know what is
the position about this. I was also
told that there is g chance that the
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Rejasthan Canal would jrrigate 30
lakh acres. Now that we are getting
a move on with the work of the
Rajasthan Canal, it becomes import-
ant «at the same time that we start
plenning the other thingg like roads,
rajlways, culverts, hospitals, schools
ete. which should go with the plann-
ing of any canal. Our experience with
the Bhakra Dam canal has been that
this planning was not done properly
and lagged behind. We find that even
today certain roads and mandis have
not been properly planned, and even
culverts have not been made. I would
therefore request Government that
now that we are undertaking this
world's largest canal project, thia
work and phased development should
take place side by side.

It is a matter of great happiness
that a man like Shri Kanwar Sain,
thoroughly experienced in this work,
has been appointed Chairman of the
Rajasthan Canal Board. Now that we
have a Chairman of such ability, I
would request the Minister to see that
he gets very wide powers to finish off
this work. At the moment, we have
seen that particularly at the State
level, there is considerable bottle-
neck and red-tapism that slows down
all the projects; no matter how hard
the Central Government tries, it
suffers from an acute frustration be-
cause it cannot get a move on. 8o I
hope that with a man like Shri Kan-
war Sain at the helm of affairs, the
Minister will find 2 way out whereby
he is given far wider powers than he
has to-day so that this work goes on
uninterrupted—and under the Union
Minister's direction—s0 that in ten
years’ time or even earlier we can
meet our f00d problem. o

Another thing that comes along with
this is the question of settling people.
The Rajsthan Canal is going to run
approximately 300 miles in Rajasthan
all along the Pakistan border. It is
almost waste land at the present
moment and the question of settling
people there i= very important. I hope
Government will consider this matter
and see that the type of people who
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settle there are those who can  with-
stanq the rigours of the severe clima-
tic conditions of Rajasthan, that those
people will be able to settle there
and thus produce more food That
should be a very important criterion.

Then comes the question of the
betterment levy. In the former
Bikaner State, when the Gang Canal
was constructed 30 years ago, what
was the rate charged” I wiil read out
what was done

“The maximum demand both for
proprietary rights and betterment
levy was ag follows. For old settlers,
it was fixed at Rs, 130 per bigha New
settlers were required to pay onis
Rs. 200 per bigha as price fixed by
Government rate, and no betterment
levy. Now the position 15 that as
against this, the present betterment
levy is about Rs. 180 per bigha from
the olq settlers, apart from what th
peasant hag already paid for occu-
pancy rights, and the new settlers
have to pay Rs. 300 per bigha as
price in addition to befterment levy of
Rs. 180 per bigha'

It ig understandable that when w.
are launching upon a project like
this, betterment levy is inevitable
RBut I would suggest that considering
the type of terrain through which this
Canal is going to run, the people who
will go there may find it difficult to
Ret settled to start with, or may not
find the countryside very comfortable
to settle in Therefore, some cystem
may be worked out whereby  this
betterment levy could be charged
after the water comes, so that the
people get an idea of the benefits they
are going to derive. and there will be
no heart-burning in paying the levv
The period of years durthg which thet
are not going to charge could be
spread over 10—15 years, and paid of"
in ersy instalments

Though not apparently concerned
with this Ministry but perhaps inti-
mately connected with it is the ques-
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‘of agricultural colleges through-
f:fﬂ thxsagcountry. Now that our agri-
culture 1s expanding, it 13 imperative
that agricultural colleges are ltnﬂed
in places where people can derive the
most use out of them. At the present
moment, there 1s  one agricnltutgl
college 1n Rajasthan situated in Uflu-
pur where there is hardly any irriga-
tion project, whereas in Northern
Rajasthan serviced by three canal
systems, not a single agricultural col-
lege exists You know that we have
the Suratgarh Farm which has 30,000
acreg and 1s soon going to be probably
one of the biggest in the Bast I
would request that an agricultural
college be started somewhere close
by, say, in Ganganagar or Suratgarh,
so that the students would be able to
derive benefits from this Suratgarh
farm

Coming back to the question of
power, the progress of power, as far
as Punjab 1s concerned, 1s more or
less according to target But so far
as Rajasthan 1s concerned, matters
are not mowving as fast as they should
¥ hhd asked on the 26th August 1958
a question regarding the time by
which the Bhakra power would be
available to Rajasthan, and particular-
ly to its tail end which terminates m
Bikaner City 1 was told that Bika-
ner, that 1e, the tail end of the line
could expect to receive power from
Bhakra in 1059  Subject to correc-
tion, this date was originally fixed
sometime 1n 1956, but gradually it was
shifted to 1959 Already three
months have gone by and 1t 15 my
fear that we may not be able to
adhere to this target I would there-
fore suggest to the Minister that while
we have still 9 months before 1950
runs out, we can try a= hard as possi-
ble so that the target 1s maintained.

I had taken up the question of
generation of electricity by thermal
power in some of these towns of
Rajasthan with the Ministry of Irriga-
tion and Power sometime last Nov-
ember. We discussed at length the
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question of breakdown in the electri-
city last summer in Bikaner City and
also Jodhpur. The Minister was good
enough to give an  assurance that
samething positive would be done
this summer so that people di@ not
have to go without water and elec-
tricity when the temperature went up
to 120 degrees. We have already re-
ceived notices from the Rajasthan
Government to say that the electricity
supply will be intermittent this sum-
mer. There is fear that it might
even break down. 1 would therefore
roquest that with the hot weather
coming, the Central Government be
good enough to do something positive
m this regard.

Another point which is connected
with hydro-electric power is the
question of transmission lines that
are now in the process of being laid.
Rajasthan is going to get a fair share
of Bhakra Nangal power. But I am
afraid the lines that are being laid
will not be sufficient to take the full
load that may be required after the
Rajasthan Canal comes and expan-
sion of cities takes placee I would
therefore request that this question
may be borne in mind so that when
the cities expand with prosperity
from the Rajasthan Canal, the extra
load can be met without having to
incur expenditure in changing the
lines later.

The question of maintaining ther-
mal stations in some of these places
in Rajasthan, e.g.,, Bikaner, Ganga-
nagar ete—in spite of Thydro-elec-
tricity—is important because the
transmission lines are affected due %o
desert storms which are very com-
mon during the months of hot
weather there. At that time, you
will find that there will be consider-
able breakdowns for quite some time.
Unless we have some
arrangement and maintain our origi-
nal and existing thermal stations, we
may find that.the people will be put
0 a great deal of inconvenience.

This brings us to the question of
stomic energy. A lot has been heard

stand-by °
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and said these days about atomic
energy. Even our Prime Minister had
referred o a reply in Parlinment. He
said;

“Our calculations show that the
costs compare very favourably. If
the atomic power plant is put up
not in a coal area where coal is
there, not in an area where hydro-
electric power is easily available,
where probably they would not
compare favourably. Suppose,
broadly speaking, we put it some-
where in Rajasthan, somewhere far
away from coal. They would pro-
bably be favourable.”

Of course, he was thinking aloud. But
I am just venturing to suggest that
this may perhaps be considered with
a view to augment and supplement
hydro-electricity. =~ Bearing in mind
the expansion due to the Rajasthan
canals, Government might at some
stage consider the putting up of an
atomic power plant in Rajasthan
desert so that the scarcity of electri-
city in some of these areas—and par-
ticularly for the purposes of lift irri-
gation from the Rajasthan canals
area—could be met from this power
source.

14 hre,

I will once again refer to the
brackish water area. I think this is
about the sixth or the seventh time
that I have raised this question and
I need not elaborate on this subject.
The hon. Minister was good enough
to take a lot of interest when I
raised this question in the Consulta-
tive Committed last November.*There
are areas in Rajasthan which come
under the brackish water belt in the
Lunkaransar area of Bikaner Divi-
sion where, no matter how much
money is spent on tube wells, the
water that comes up cannot be drunk
as it is brackish. When the tempera-
ture goes into the region of 120
degrees, people have to go from vil-
lages 10 to 20 miles just for drinking
water. The Minister was good enough
to tske a keen interest. On humani-
farian grounds alone and ay a proof
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of a welfare State we expect that
costs alone should not be Wken into
consideration but something postve
be done in this direction

As a result of this question having
been raised several times, would you
be good enough to request Mr Kan-
war Sain, who knows this hifs irriga-
tion question 1n the brackish water
area very intimately, to submit a
scheme to Parliament so that we can
then put up our suggestions, and we
may subsequently discuss them and
offer our suggestions once we know
the position? This matter has been
gomng on hke this for the past 8 or 7
years and, as far as I know, nothmg
positive has been done

In reply to my questicn 1 the
Consultative Commuttee last Novem
ber, it was said that, “sttention was
invited to the acute scarcity of drink-
ing water in the brackish water area
and the adjoining areas, and that this
was considered FEvery effort should
be made, 1n a Welfare State to over-
come a difficulty of thus nature It
was explained that until perennial
water and cheap power could be
made available, 1t would be difficult
to improve matters”

Both these points will be now
available We will have perennial
water from the Rejasthan canals and
also cheap power from Bhakra. I
would therefore request you o call
for & report from Mr Kanwar San
and have the matter discussed here

snything But I feel that they deserve
a pat on the back and I would take
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Mr. Chairman: All this reference to
you i the debats should be taken to
refer to the hon Minister and the con~
gratulations also to the hon Minister

Stri Karad Singhji: Sir, I should
say one more thing In conclusion we
may justly congratulate ourselves as
a Nation, we have achieved a great
deal We cannot achieve all our tar-
gets unless we get the co-operation
from the States aiso Therefore, I re-
quest you to find some way whereby
we can get the co-operation, and peo-
ple like Kanwar San and othery in
other parts of the country who are in
charge of such projects should be
given more powers so that they can
work directly under you and deliver
the goods

Shri T Sobramanyam (Bellary)
Irrigation and Power are very im-
portant basic sectors in the develop-
ment of our economy  There is now
practically & race between the In-
creasing population on the one side
and our capacity to create the 1irriga-
txon‘potentml on the other, and, at
the same tume, utilise all the faclli-
ties  That 18 the crux of the matter

At the outset, I would like to say
that all these irmgation projects
large, medium or minor should come
under one Minustry Now, large and
medium projects come under the
Minwtry of Irrigation and Power and
minor projects come under the
Ministry of Pood and Agriculture To
have a co-ordinated and ntegrated
plan for urigation so that we have a
full picture of our requirements and
of our c:.plcltty %o satisty those re-
GQurements, I would strongly suggest
that all these projects, largs, medium
and minor, should come under the
Manistry of Irrigation and Power

On major and medium projects with
which we are now concerned imme-
diately m thus Minstry, we spent
Rs 340 crores in the First Yive Year
tl;‘lm In the second Five Year Plan

ey proposed to spend—th v
made g provision of—Rs. Selyl e!:::-.e
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All told it comes #o sabout Rs. 721
wrores, '

With regard to the potential, in the
Tirst Five Vear Plan, they created a
potential of 5 miilion acres under the
major and medium projects. In the
Second Plan, the irrigation potential is
10 million acres.

It is true that in the actual utilisa-
tion of these irrigation facilities there
ig a time lag. It depends upon the
fhan-power available, the economic
condition of the agricultural classes
and the contour or the nature of the
soil and all these factors, That was
80 previously in the development of
any project. Therefore, it should not
create in us any sense of depression or
frustration it the development goes
slow. Still we cannot afford to be
complacent in this matter because, as
I said, there is a race that exists bet-
ween increasing population and the
capacity to produce. Therefore, I
suggest that all steps should be taken
to fully and expeditiously utilise
these irrigation facilities

The Minstry appointed a spedial
ocommittee to go into this matter and
they suggested several steps. The
‘State Governments were also advised
to set up working groups to review
the development work of each pro-
ject. The working group consisted
of the Development Commissioner ang
the heads of the departments of Agri-
culture, Irmgation and Co-operation
‘They have also been reviewing the
development work and suggesting
‘measures. The Planning Commission
aldo, after consultations with some of
the State Ministers, took some policy
decisions. One of the important deci-
sions is with regard to the creation of
fleld channels.

P siously, this thing was  almost
neglected. Water was taken up to a
point of discharge for a block of one
bundred acres and then left there
The non-creation or the non~-construc-
Hion of these fleld channels was the
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single greatest difficulty in the non-
utilisation of the irrigation facilities.
Luckily, that has been tackled now
and we have a survey or the align-
ment pf these field channels. It has
been made the responsibility of the
State Governments. They are actual-
1y constructed at the cost of the agri-
culturist. If the agriculturist does not
construct it, the State Governmant
constructs it and recovers the neces-
sary expenditure.

I am concerned intimately with one
very major irrigation project, the
Tungabhadra project. I have been
secing it-from stage to stage. 1 am
glad to say that during the last few
years, the development work has been
heartening and the utilisation of the
facilities has also been encouraging.
Demonstration farms have been
started and funds have been made
available By the Central Government
to the various Staté Governments to
the tune of Re 300 crores, for this
purpose

I would like to mention one other
matter in this connection That rela-
tes to roads, communications and
marketing facilities, Recently, I
toured this area which has been irri-
gated by the Tungabhadra canals. I
find the roads are very bad. Not only
inter-village communications but also
roads from the villages to the flelds.
Due to seepage the roads have become
slushy and carts cannot pass The
agriculturist finds it very difficult to
take either manure or seeds to the
field. There is this diMculty in get-
ting the harvested produce also to the
villages. It has become a very diff-
cult propostion. I suggest thai the
Central Government should: ask
the State Governments to get the pro-
gress of the construction and comple-
tion of these roads under the various
projects reviewed periodically

In this connection, I would take up
the question of water-logging This
has been due to the sub-soil water
level rising and so on. That has been
very harmful to the crops and also the
foundations of buildings, Salls alse
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begin to appear due to the evapora-
tlon. Whole village have had to be
vacated on  account of that. Large
acres of land had been rendered un-
fit for cultivation on account’ of salts
corung up Good crops used to be
raised from these lands But they have
now suddenly become unfit for culti-
vation I suggest that statistics should
be acquired from all the State Gov-
ernments with regard to such lands
which have been badly affected due to
water logging I am told that in
October 1957, the worst affected areas
were Punjab, West Bengal and UP
followed by Bombay, Andhra Pra-
desh, Mysore, Orissa, etc Lakhs of
acres have been affected like this The
Chilef Engineers of the varrous States
may have been asked to provide the
necessary information and details
with regard to the lands that have
been affected by this water logging or
by thece salts If this information is
secured, we are told that an appraisal
of the situation could be made and
proposals  for anti-water-logging
measures will be taken At present
there is no separate allocation to deal
with this problem of water-logging
They have to take money from some
other head Since it 15 a very serious
thing which affects lakhs of acres
there should be definite and specific
allocation to deal with the problem
which is increasing day by day Other-
wise these lands become absolutely
unfit for cultivation or irrigation pur-
poses

In this connection, one friend has
mentioned that lends which have
been affected by seepage may be al-
lowed to be irrigated There should
not be any difficulty, I think, with re-
gard to that problem People whose
lands are affected by seepage should
be allowed to grow paddy if it can be
asefully done With regard to the col-
lection of the usual rates, there should
mot be penalty rates, there should not
be any harsh or rigorous methods
There should be a lenient and reason-
able method of dealing with such
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people and they should be aliawed to
grow paddy on such lands,

We are trying to create frrigation
potentia] and we also try to aval of
the faciities provided by irrigation.
In this connection I want to refer to
the Tungabhadra project which pro-
vides to irrigate 8 25 lakhs of acres
at present  There is a high level
canal project There is a low level
canal on the right bank and another
on the left bank Then there is
provision in the dam itself for sluices
to lef in water to the high-level canal,
It has & reservoir of 146 square miles;
1t 18 one of the biggest reservours I
subrut that we should make the
maximum utilisation of the waters ix
this great reservorr The area through
which the high level cana) passes is
4 famine affected area, in fact the
project was originally meant to serve
the famine affected districts, i1t was a
long range famine rehef measure,
Therefore, this high-level canal 1s an
absolute necessity It was originally
planned to be taken in one stage but
now it seems it wil] be taken in two
stages In the first stage we are told
WPat about 68000 acres in  Bellary
district of Mysore State would be
taken up, and in the next stage
Bellary  district and the adjomning
districts of Andhra Pradesh State
would be brought under additional
uTigation and it would be above 3 §
lakhs of acres This project should
be implemented as early as possible
Synchronising with the digging up of
the high-level canal, we should take
immediate steps to see that these
distributaries and minors are attended
1o so that there may not be the usual
time-lag which we see in the other
Projects in the utihsation of the
rrigation facalities There 18 s0 much
ghortage 1n our food production We
have had the experience of bwlding
these projects and we can look up to
the future with greater hope because
We have got experienced and traned
Personnel Technological surveys have
been rendered easier, planning is
easier They can now make detailed
Investigations and there will be ao
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neod to have large variations in
estimates as we have been seeing
hitherto.

I would like to say'a word with
regard to the National Projects
Construction Corporation. It has been
coastituted to fully utilise the advan-
tages of the departmental construc-
tion and the flexibility of private
construction agencies so that optimum
utilisation may be made of the trained
personnel and also maximum utilisa-
tion of the surplus machinery avail-
able in large projects like Hirakud,
Bhakra-Nangal and the DVC. We
were told that Rs. 2°5 crores worth
surplus machinery has been trans-
ferred to other projects where they
were necessary. It is true we have
not got a large number of cotitractors
to be able to take up big projects in
all these areas, Therefore, this is a
very welcome measure and I hope all
the States will now join. Only & few
States have joined this corporation,
Profit-making is not the main motive
of this corporation but still we were
told that in 1958 it distributed a
dividend to the tune of 2} per cent to
the Central Government and to the
subscribing State Governments. o

The Tungabhadra workshop is an
excellent one. It was started with the
idea of fhanufacturing towns, hoists,
and sluice gates and floodgates. Orders
have been pouring in from Chambal
and other projects. I would suggest
that full utilisation must be made of
the facilities provided under the
project.

Now, with regard to power utilisa.
tion, I submit that the measure of the
level of prosperity of a State is
indicated by the amount of power
consumed, It is no use comparing the
power consumed in countries like
Norway, Sweden, USA and others.
The State Governments are trying to
establish  grids so that they may
integrate the various hydro electric
stations and thermal power generating
stations in the States, The future will
tend towards creating regional grids
eovering three or four States.
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Ultimately it is our hope that we must
have an All India grid. The present
position in the States is that the
demand is outrunning production. It
is s0.in every State. Let me take
Mysore State. It has got vast poten-
tialities of hydro-electric power. The
present installed capacity is 179,000
k.ws. Sivasamudram project's capacity
18 42000 k.ws., Mahatma Gandhi
Hydro Electric project, 1,20,000 k.ws.
and Shimsa, 17,000 k.ws. Still there
is shortage and the agriculturists are
prepared to take electric current even
at night for their irrigation purposes.
Even tlen it is not available and the
development of industry is also
lagging behind, In the Tungabadhra
project on the right bank side there
18 a generating station at the demand
another at Hampi and we are produc-
g about 36,000 kws. of which
Mysore gets 20 per cent. and another
provision for 18,000, k.ws, on the left
bank gide. Still at the end of the
Second Plan period, our shortage for
power will be there and it will be
nearly 2 lakhs of k.ws. The Shravati
project is the only solution to this
problem. 1 am glad the Irrigation
Ministry had taken a helpful attitude.
At every stage they have tried to see
that it is completed within the time
schedule, and foreign exchange also is
made available. I am glad and it has
been really heartening. And, accor-
ding to schedule in the first stage we-
are going to have 1,78,000 k.ws. of
power. It will go to some extent to
meet the increasing demand. When
tully developed this project will have
ten generating units each unit pro-
ducing about 89,000 k.ws. This will
be the largest generating station in
India producing the cheapest cuzyent.
For developing agriculture or indus-
try in this part of the country, this is
an absolute necessity. Therefore, Sir,
I congratulate the Ministry and
express our sense of gratitute that
they have done everything possible
to help in the completion of the
project according to schedule. I would
only like the Minister for Irrigation
to make a stalement with regard to
this, that there is no difficulty, the
necessary foreign exchange has been
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secured and that it will be completed
according to plan,

Mr. Chairman: Shn Thanulngam
Nadar—this 15 the hon Member's
maiden speech.

Shri Thanulingam Nadar (Nager-
wcoil): Mr. Chairman, Sir, I take this
opportunity to draw the attention of
this Ministry to some of the irrigation
and power schemea proposed by the
Madras Government. The Madras
Government has almost exhausted all
the irrigation and power resources
avaflable within the boundary
of the State The State has now to
depend for its irrigation resources on
Andhra, Mysore or Kerala, The
Andhra Government, of course, is
quite willng to share the excess
waters of Kistna nver, but the
Madras Government 1s of the opinion
that 1t 1s too costly

In Kerala there are vast resources
for irrigation. That 1s a small State
very near the coast with plenty of
rivers, some of them are even
perennial Immediately after the hills
there are the lakes The distance
between the lakes and hills 15 not
much Therefore, the rivers take
their sources in the hills and immed:-
ately fall into the sea on the west. The
waters of such rivers can be usefully
diverted to the eastern side of those
ghats, that 15, Madras.

Four districts Tinnevel;, Madura
Ramnad and Coimbatore, each with a
population of 30 lakhg to 40 lakhs,
are the most dry areas of the Madras
Statd There is plenty of land The
only thung required is to prowvade
irrigation facilities, and that is avail-
able 1n the Kerala State Five such
proposals seem to have been made by
the Madras Government. They are:
(1) the Parambikulam Scheme about
which the governments of Kerala and
Madras have come to an agreement,
(2) the Punalur project, (3) the
Pambayar project, (4) the Upper
Periyar project and (3) the Xallar
project. All these projects are highly
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economical and highly wuseful, both
for Kerala State as well as  Madras
State.

The peculiarity is that the Kerala
State cannot use these waters for any
other purpose than, if at all, for
power because there is no land avail-
able in Kerala, The problem is that
there is plenty of water in Kerala but
no land, whereas in Mhdrag there is
plenty of land but no water.

An Hon Member: Both should be
combined

Shri Thanulingam Nadsr: If both
these States combine and they put
thewr heads together things will
improve You all know that Madras
18 a deficit State, and Kerala is still
worse deficit State in rice. If the
border areas of Kerala—that s,
Madras—by these waters become more
fertile and produce more rice, a part
of the benefit will go to Kerala.

But there is another difficulty At
the beginning of this discussion the
hon Speaker was pleased to observe
that there 1s no question of politics
1n 1rrigation and power But I doubt
whether this will apply to Kerala, I
am not referring to the present Gov-
ernment There 18 no question of
politics  between Government and
Government, but the internal politics
of Kerala 15 so hopeless that it stands
m the way of these agreements being
reached between the two States In
regard to the Parambikulam scheme
itself they have come to an agreement
only after bargamning for two years.
Ultimately even the Zonal Couneil
had to interfere What 1s this due to”
If one party which is in power comes
to an agreement with another State
to share the waters or any other
thing, the party in the Opposition
complain that the party in power has
given all waters to the other  State,
everything has gone phut, thuis, that
and the other, with the result that
the party in power is afraid to comae te
an agreement. I am mot referring W
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any particular party. But that s the
amtuation, It is the Communist Party
that is now m power The party by
itself is mot against it Butft &
afraid of the Congress Party There-
fore, in respect of the Parambikulam
scheme itself it so happened that the
party in power convened an all-party
meeting to discuss the question

Shri Panigrahi: What did the Con-
gress do?

Shrl Thamulingam Nadar: Either
the PSP will not take part in it or
the Congress will not take part in it

Finally, the local Congress was so
influenced as to pass a  separate
resolution m  thewr party meeting

agreeing to this scheme, and then the
Communist Party had to agree to this
agreement It took two years That
was 2 scheme included in the Second
Five Year Plan and 1t was delayed for
two years They are now going to
hurry it up But the difficulty 13 that
the internal politics there will affect
very gseriously this project and the
efforts of the two governments in
the execution of this scheme There
fore, my request is, this 1s a fit case

where the Central Government should®

interfere, not as a supreme authority
or anything like that but with its
goodwnll it can smoothen and expedite
the agreement In that way it ean
try to do something to Madras as well
as Kerala

Sir, in  Kerala the water 1 a
nuisance They have got their Master
Plan and all that. It may be good
for electricity, but where 12 the space
for irmgation® 1 know something
about Kerala Before reorgamsation
1 wag in the Travancore-Cochin State
In the old central Travancore the
problem is not one of want of water,
but it 15 & problem of nuisance of
water Much damage is caused by
rain water desiroying paddy flelds
There they pump out water and cults-
vate In the rainy season the whole
thing 15 damaged by rain water If
that 13 prevented or checked, it 1s to
the advantage of Kerala and, at the
same fume, it will serve the purpose
of Madras alse It the border arems
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of Kerala produce more rice as a
result of this scheme, the food deficit
in Keraila will be minimised and their
difficulty, 1n regard to water nusanee
will also be mummised

Therefore, I would appeal to the
Kerala Government and also to the
Central Government to approach this
problem in a wise and cool manner
and see that these proposals made by
the Madras Government are agreed
to as early as possible, so that they
can at least be included in the Third
Five Year'Plan and work started
from the very beginning of the Plan

Another pomnt 13 thus The Xanya
Kumar: district to which I belong was
formerly in the Travancore-Cochin
State It forms part of the Madras
State only since the reorganusation of
States Certain schemes there have
been investigated, namely, Chittar I
and II Now, they have to get fresh
permission and sanction from the
Central Government so as to include
these schemes 1n the second Five Year
Plan Since this area was in Trisanku
Svargam and belonged neither to the
Madras State nor to the Travancore-
Cochin State, none of the authorities
cared to investigate further Now,
they have been investigated and
detailed estunates have been submit-
ted It may be that the Madras
Government will ask for sanction to
include them in the second Five Year
Plan Therefore, I request this Minis-
try to give sanction as early as possi-
ble

I would aiso Iike to associate myself
with the opinion expressed by the
previous speaker who spoke just
before me about munor irrigation I
do not underatand why it should form
part of another Ministry, the Ministry
of Food and Agriculture There is
one Mmistry for Irrigation Why
should the mmor irrigation work
alone form part of another Minustry
then?” When 1t is minor irrigation,
people 1mmediately think that it is
the duty of the Irrigation Mnistry
to look into it. When we go to the
Irrigation Minustry they say “1t is not
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our matter” and that it comes under
the Ministry of Food and Agriculture
I do not understand this It
deceiving the people What purpose
does 1t serve? Nobody has explained
that also, nobody has said what the
benefit of this procedure 18 Only
there 1s confusion and want of co-
ordination 8o, it 13 high time that
the Government thought over this
thing and reallotted munor irrgation
to the Irrigation Mimistry itself so as
to have co-ordination

With these words, I once agaimn
request the Ministry to exercise and
use 1tz good offices in bringing a rapid,
quick agreement between the Madras
and Kerala Governments on diverting
the west-flowing waters to the Madras
State

Shri Hathi: Mr Chauman, Sir, 1
have heard with keen attention the
speeches made by the various hon
Members, and I am really thankful to
them for the suggestons they have
made I am also grateful to them for
the kind words they had to say for
the working of the Ministry  There
have been no doubt some suggestions
which are really useful ones and
which we shall bear 1n mund

Hon Members have referred to
various questions, beginning from the
question of international importance,
such as the canal water dispute, they
referred to the utilisation of water,
the rates of electricity, flood control
works and also to individual projects
in their constituencies With the
limited time at my disposal, I shall
try"to reply to as many points as I
could possibly do, but if by chance I
cannot reply to all the points on either
projects Or other aspects, that does
not 1n the least mean that we are
minimising the importance of these
projects, for, we know that however
mwnor & project may be, every acre-
feet of water that that reservoir fi''g
and with it every acre of land that it
wrrigates will be additional production
and potential for the country Similar-
ly on the power side also, every cusec
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of water that falls upon the turbine to
move the wheels of power will add to
the development of small and big
industries and for the development of
the country as a whole It is there-
fore that I submit that if 1 do not
mention any particular project it s
not 1n the least my intention that we
are minimusing their importance It
may be only for want of time

Some hon Members have referred
to the power development ;n the
country and the pace at which we are
moving As the House 13 aware,
before the first Plan, the total genera-
tion of power, both thermal and
hydel, was 2 3 mllion kilowatts In
the first Plan we added 1 1 milhion
kilowatts making 1t 3 4 million
kilowatts In the second Plan we have
a target of adding 35 milhon
kilowatts more of power, bringing 1t
to a total of 6 9 milhion kilowatts
That means we will be having three
times the power that existed m 1951
But when we compare, as various
hon Members have done, the per
Lapita consumption in India with that
n other countries of the world, we
find that we lag far behind The per
capita consumption of our country
was about 14 units before the first
Plan, 25 units at the end of the first
Plan, and 1t might be 50 by the end
of the second Plan But when we look
to the figures of per capita consump-
tion n other countries of the world,
we should feel that there 1s yet much
scope for us to go ahead with the
development of the water resources
Secondly, with the water resources
that are available, we have a power
potential of about 40 million kilowatts

If all this water could be utilised,
naturally we will be 1n a  position
where we can outstrip the power

generation m any other country of
the world But, as the hon Members
know for power generation of that
magnitude, 1t requires resources And
with the linuted resources at our
disposal, we are trying to add as much
as we could If all the circumstances
are favourable, the Ministry may even
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think of doubling the present power
in the third Five Year Plam; from 65
it may even go to 12 or 18 million
infowatts, It all depends. But that
13 what the Ministry thinks in terms
of the generstion of power

So far as rural electnfication
«concerned, many of the hon Members
have touched the pont, and rightly
80 Power generation is not primanly
-or mainly for the big factories. We
want really that power should reach
the mnermost corners of the country
The villages should be electrified, and
unless the agriculturists and the
people who are engaged on small and
cottage industries get cheaper power,
1t would not be said that we have
tried to ameliorate the standard of
living of those people who hive on
agriculture which is the backbone of
the economy of our country With this
purpose 1n view, the Government of
India have given very careful consi-
deration as to how this power could
be made cheaply avallable and how
we could extend the power facilities
in the various villages where millions
of our people hive

As the House knows, the number ot
villages electrified at the end of the
first Plan was about 7,900 During the
second Plan, we hope to add 10,600
villages more and the total will be
about 18,500

Shri Panigrahi: How much have
vou achieved so far?

Shri Hathi: Out of this, about 14,300
villages have been electriied That
1s the actual number now

Shri Harish Chandra Mathur
(Pal1): The question raised is that
the generation of power has been
absolutely lop-sided and vast areas
and districts have been completely
left out Before he passes over to
another point, I want to know this

Shri Hathi: I am comung to all the
points that the hon. Member has in
mnd. I know his pomt is about
Jodhpur . . .

CHIAITRA 2, 1881 (SAKA)
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Shri Harish Chandra BMatour: I am

not thinking of Jodhpur; we are
getting a power house

Shrt Hathi: So far as power for
amall-scale industries and agricultural
purposes is concerned, the Agriculture
Mimstry and the Commerce and
Industry Ministry have 1ssued instruc-
tions to various States concerned that
the power to the villages for agricul-
tural purposes and small-scale indus-
tries should be at a lower rate than
the rate for domestic purposes. 1
would like to give some figures for
the various States The rates for
domestic purposes, small-scele indus-
tries and agricultural purposes respec-
tively are Andhra 5 annas, 2 25 annas
and J 50 annas and downward; Assam
640, 28 and 2'8; Bengal 8, 35 and
2'8 and downwards—as more power
1s used, the rate 1s lesser; Bihar 4, 2
and 2; Madhya Pradesh §, 2 aind 2,
Mysore 4, 1 and 0 75, Orissa 4 1 50
and 1 50; Punjab 5°25, 1 75 and 1‘50;
Rajasthan 6, 8 and 8, UP. 5:50, 1 75
and 1 55 Where the cost of power
generation 1s higher, the charges are
determuned according to that.

It has been suggested that we
should evolve a procedure whereby
1t should be possible to have a
unuform rate at least in that particular
State, if not in the zone With the
formation of State Electricity Board
for the whole State, 1t may be possible
to have that formula evolved. It may
not be immediately done, but it may
be possible when there 1s &8 common
grid and then the rate may not be at
great variance compared to other
parts in the same State. There mught
be some exceptional cases where the
thermal power may be costly on
account of the transportation of coal,
but if we reach that position where 1t
is possible to have a common gnd for
that zone or at least for the major
part of the State from a big hydro-
electric or thermal power house, it may
be possible to achieve that object.
The Mimstry is alive to this problem
and we are thinking as to how best
thing can be achieved.
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. " report, it will be considered by Gev-

m. DrruTY-SPEAKER in the C‘hur] ernment. Rel‘!‘dln-' W‘ almoet

Shri Harish Chandra Mathur: I8 all the States have agreed as @ rule

. " . and by practice they have been send-

he aware that in apite of the fact that ing their designs for checking by the

the  Commerce and  Industry
Ministry are giving subsidies for
cottage industries, that subsidy has
not been utilised in many of the
States even to the extent of 50 per
cent, because most of the districts
have got no electricity whatsoever?
Has he got any policy on this matter
that at least some power is generated
in all the districts or is it only lop-
sided development?

Shri Hathi: The question of
charging a rate would only arise i
power-supply is there. It itis a
place where there is no supply of
power, naturally the question of
charging a rate or gwving subsidy
would not arise. So, it is a question
quite apart from fixing & undorm
rate.

The other question was about the
vast potential for hydro-power
generation n the country that we
have. It is true that we have been
utilising very Ihttle of the water
resources available, But during the
last ten years, we are trying to see
that we utilise more and more of
water resources for power-generation.
In 1951, the ratio of thermal power
to hydro-power was 76-24. At the
end of the first Plan 1t was 77°28. On
81st March, 1958 it was 70 80. At
the end of the second Plan, it would
be 56-44. That means we are increas-
ing the Hydro-power generation and
we are trying to utilise as much
resources 68 possible and go  on
decreasing thermal generation.

1 shall now come to the observa-
tions made by various hon. Members.
Mr, Igbal Singh suggested the reorga-
nisation of the Central Water and
Power Commission, so as to give more
powers for designing, check and sup-
ervision. I may submit that a com-
mittee has already been appointed,
which looks into the question of re-
organisation and as soon &3 we get the

C.WP.C. There is also another pre-
cedure evolved by which all the pre-
jects included in the second Plan or
the coming Plan are being examined
by the CW.P.C. That means they
check the designs and give all sorts
of technical help that the State Gov-
ernments require.

Another point he suggested is that
there should be river-wise investiga-
tion and not according to individusl
Statas The CW.P.L. bave been Oping
such an investigation. We have got
six zones—the west-flowing rivers
flowing into the Arabian Sea, the east-
flowing rivers flowing into the Bay of
Bengal, the Indus basin, the Ganga
basin. etc These are agamn sub-
divided mnto 10 zones and work is
being carried on on each zone by the
CWPC

e also referred to the rates of
power for agricultural purposes and
sm1'l-scale industries. Then, Mr.
Barman raised a pomnt about the flood
rontrol works undertaken by the Min-
tstry and the various States concerned.
He suggested that while the towns of
Cooch-Bihar and Jalpaiguri have been
benefited, the villages have yet to get
the benefit In so far as that particu-
lar constituency of his may be con-
terned, 1t may be that more villages
have not been benefited. But so far
ag the country as a whole is concern-
ed, since 1954, 62 major flood protec-
tion schemes costing about Rs. 27
trores and 313 minor schemes costing
gbout Rs. 11 crores have been under-
taken in different States. In all about
2,500 miles of embankments have been
tonstructed, Whereas the number of
town construction schemes is 48, the
humber in the case of villages is 4,200,
4As a result thereof, 31 lakhs of per-
Sons in various vil'ages have been pro-
tected and about 50 lakhs acres of land
have been saved. But this is mainly
a question which pertains to the State
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Governments. They have to formulate

trol Board, which formulates plans
and sends them to the C.W.P.C. When
the schemes are taken up financial
assistance i given. In a case it
there is imminent danger the Central
Too8 Control Board or the CW.P.C.
would look into this particular case
and see what could be done for it -

Then there i3 a high level flood com-
mittee which has been appointed to
collect plans from various States. They
have given their comments on the
plans that have been submitted. When-
ever the schemes are formulated, they
will be considered by the C.W.P.C.
and the Central Flood Control Board

Then, Sardar Saigal raised a point
about the per capita consumption of
electricity, to which I have already
replied. He also referred to two
schemes—Hasdeo and Arpa schemes.
So far as Hasdeo scheme is concerned,
the investigation is going on and when
reports are received by the Central
Water and Power Commission for
examination they will be scrutinised
and if the project is found technicaly
feasible we will take it up. We are
interested in all projects in all parts
of the country which are technically
sound. So, we shall give due consi-
deration to them.

Shri D. C. Sharma: How long will
the investigation take?

Shri Hathi: That is being done by
the State Government. He also

referred to Arpa and some minor
schemes.
Then he referred to the surplus

machinery. In this connection, I wish
also to take up the point raised by
Shri Panigrahi, He said that an officer
hay been appointed and he wanted to
know how long that officer will take.
1 do nat know when he asked the
question about this. But this officer
baz been appointed some two months
back only. Before he gives his report
ke has to tour round the gountry.
Then, the term of his appointment

CHAITRA 2, 1881 (SAKA)
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is only three months. So, it will take
one month more. But there ig no
reason why we should be in such s
great hurry. The imprediion that I
gathered, as also gathered by the other
hon. Memberl, by his speech was that
the officer has been appointed since
years and still no report has been
sforthcoming. So I repe t he has
been appointed only two months back.

Here I may say that even before
that we had a directorate in the
CWP.C. The practice and procedure
is that all the States have to inform
the C.W.R.C. of the surplus machinery
they have and before a State is allow-
ed to purchase new machinery or an
mmport licence is given, we verify
whether such a type of machinery
existg in the country. In that case,
no new machinery is allowed to be
imported. In this way we have saved
about Rs, 8 crores, by using surplus
machinery of Damodar Valley, Bhakra,
Hirakud, Chambal, Tungabhadra and
Nagarjunasagar. We have seen that
the country is saved Rs. 8 crores by
this exchange of machinery from one
project to another.

The other point that he referred
was about the Mahanadi development
stages. Shri Panigrahi suggested just
now that I replied that the third and
fourth stage of Mahanadi Valley
Development will give sufficient power
and that there will be no shortage.
This is a matter of very recent memory
and, therefore, I quite remember what
reply I had given and what question
he had put. Though he might like to
put some words into my mouth, what
I remember is that I never mentioned
that these schemes would do away
with the shortage; nor did I say" that
these schemes were to be taken up
immediately. The question that he
asked was:

“May I know, Sir, what are the
schemes which have been includ-
ed in stages III and IV of the
Mahanadi Valley Development
Project, and whether .any of the
schemes have been surveyed at
all?”
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{Shri Hathi}
In reply to that I said:

“Stage MII of the Mshanadi
Valley Development includes the
utilisation of the tajl waters of the
Chiplima Power House and a
power house to be constructed
near Duleggr. The IVth stage con-
templates that the water which
will be released from Dulesar will
again be utilized at Tikkarpara
and power generated.”

Then there wag another question:

“May I know whether any such
scheme will be contemplated in the
Third Five Year Plan?"

My reply was

‘We have not received any
scheme, but the Orissa Govern-
ment arc preparing schemes for
the Mahanadi Valley Development
(Stages III and IV).”

8o, I fail to understand how it came
upon Shri Panigrahi to remember that
1 replied that these two schemes will
do away with the power shortage in
Orissa In fact, we know that the
consumption of power, the utilisation
©of power, not only in Orissa but in
all parts of the country, is goihg on
at such a rapid pace that it is diffi-
<ult for us to cope with the demand
for consumption of power. I never
said that this one scheme or that
scheme will do away with the need
for power in any part of the country.
What I feel is that even if you gene-
rate twice what you are generating
foday, that power will be utilized as
soon as it is generated.

There was a time when 1 remember
Members from this House as well as
the other House asked a number of
questions as to how the D.V.C. power
is going to be utilized, where it is
going to be utilized and so on. A lots
of questions were asked and every now
and then we had to say that it will
be consumed. We said “let the power
grow”. As the demand for power is
growing at such a rapid pace it is difi-
cult for us to cope up with the
demand. So, there is no question of
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¢ ]
saying that this scheme or that
:{,emeisgoingtowipeoutthem

shortage. On the contrary, I
that more power will have to be
mediately generated. After the
fima scheme is complete, it will give
us 72,000 KW. With the fitth set at
Hirakud the power house will generate
another 37,500 KW. Here I may say
that the Government is still thinking
of adding a sixth set’in the Hirakud
project. If possible, we would even
like to do that. In principle, we think
it is necessary. So, I never said that
the power shortage of Orissa will be
met by Hirakud. In fact, the shortage
is there everywhere. But, I was
rather surprised at Yhe way mn which
the hon. Member tried to put words in
my mouth which I generally do not
say. The Irrigation and Power pro-
jects, as the hon. the Spesker was
pleased to remark in the beginning,
do not at all think in terms of party
politics. After all, it {3 development
of the country as a whole. I was
rather surprised that the hon. Member
tried to make a number of insinua-
tions also.

*Shrl Panigrahi: May I submit, Sir,
1 made no insinuations? I only point-
ed out .

15 hrs,

Shri Hathi: He said, is the hinis-
ter aware that this Aluminium factory
will require so much; how does he
think that this will be met. He put
a number of questions about machin-
ery and said, I do not know how long
it will take for the officer. The officer

has been appointed only two months
back

3
L3

§

Shri Panigrahi: On a point of infor-
mation, Sir, I submit . . ,

Mr, Deputy-Speaker: He has seen
that the hon. Minister is not yielding.
Therefore, in the end, he may say. ¥
will gi”e him an opportunity,

Shri Hathi: I do not want to irzi-
tate the hon. Member in any way. Bug,
what I fee] is that I did not say these
words about shortage of power or
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these things. He wantad 65,000 kw. of
thermal power. In reply 1 say, we

a very important canel, a canal which
‘will be the longest in the world, which
will turn Rajasthan, the so-called
desert, into the garden of Indla and
the granary of India, We are all keen
to see that that project is carried on
ag expeditiously as possible and as
efficiently as possible and that we reap
the benefits of this canal as early as
possible It is for that purpose, as
he mentioned, that they have appoint-
ed one of the topmost Engineers, Shri
Kunwar Sain as Administrator. As
regards the suggestion that he has
made that we should make some
drinking ‘water arrangements, as far
as I remember, some provision has

be some perennial supply from some
source. Otherwise, lift irrigation be-

We shall look ipto
the matter. About the lining of the
canal, the first 134 miles will be lined.

Shri T. Subramsayem mentioned
nbputtheﬂidllwelml. &s 1 have

whole project has been approved and
sanctioned. We shall so phase it that
e first stage will give benefit both to
‘Mysore and Andhra. He also suggest-
e about Sharavathi. So far =
Sharavathi is concerned, we have

CHAITRA 2, 1881 (SAKA)
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Madras, In this connection, I

submit that, f late, during the
two or three years, I am happy to say,
that there has been & good atmosphere,
a very healthy atmosphere between
various Stateg where all questions of
inter-state relations or inter-state
development of river valley projecis
are bemng solved on a co-operative
basie He referred rightly to the
agreement between Kerala and Madras
on the sharing of the water of Chalak-
kudi basin. It is a good sign symbolic
of our hopes and aspirations of greater
co-operation between neighbouring
States. Similarly, in the Tungabhadra
project, we have got complete agree-
ment between Mysore and Andhra. In
Gandak, we had only a few days back
complete agreement between U.P. and
Bihar; on the Bhadra, recently
between Mysore and Andbra. The long
outstanding 100 year old dispute be-
tween Mysore and Madras on the Palar

i
3
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have had a number of discussions
with the State Governments at the
Planung Commussion. We also ap-
pointed two special officers to' four
round the country and see actually
what were the difficulties that came in
the way and how best this could be
solved. They have submitted reports
Even before that, steps have been
taken and decisions were being imple-
mented. The main thing that has to
be done, as the Hoyse knows and the
Members also know 15, we must see
that the excavation and construction
of canals synchronize with the con-
struction of the dam. That is the first
thing to be done. The second thing
is, the fleld channels have to be exca-
vated. The cultivators find 1t difficult
to do so. Wherever it was found that
it is difficult, it was decided that the
project authorities should do it, on
behalf of the cultrvators, because they
may not. Wherever it i1s possible, if
the Gram panchayats or local peaple
come forward, then also, the project
authorities should give them all co-
operation and technical advice, so that
they would be ready by the time the
canal and the distributors become
ready.

The other point 18, every project
should have a Development commit-
tee at the State level. The construc-
tion authorities should intimate to that
committee what will be the quiintity
of water released at a particular period
of time so that by that time, they
should be ready. For instance, in
Chambal, we have phased a four year
programme, 1960 to 1963. Maps have
been prepared and given to each Col-
lectar saying thet water in a parti-
cular area will come by 1860, by 1961,
by 1982 and by 1963 so that by that
time all the necessary field channels,
demonstration farms, levelling, seeds
may be prepared and the project
authorities may be ready. So, that
is the step which we have taken so
far as this matter is concerned.

Then, there was one question that
was rajsed about efficiency and eco-
nomy. I would not dwell at length

MARCH 23, 1959
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on the various steps thai have been
taken. But there are one or two
things which I would like to bring o
the notice of this House, Some of
them have been referred to by Shri
T. Subramanyam. That is, he refer-
red to the National Projects Construc~
tion Corporation. This is a Corpora-

tion 1mn  which the  shares are
held both by the Centre and
the States. They are undertaking

work of the various projects. The
idea behind it was that the surplus
personnel, machinery and man-power
could all be utiised and that if there
was one such machinery it could go
from project to project. The reyult
was that 1t has been able to bring
down the rates In Kosi barrage for
example, the rate which the contrac-
tor gave was ninety per cent higher
than the estimated rate. The National
Construction Corporation  brought
down the rate at twenty per cent
higher only. That means, a margin of
seventy per cent In Chambal also.
they have been domg very good work
with the result that the overbead
charges and the middlemen’s profits
hgve been eliminated; and the work
and the efficiency of the work has also
increased. The people themselves,
joining together and forming various
co-operative societies, help in the
expeditious and efficlent handling
of the various projects.

Then, as you know, Sir, various
commuttees have been appointed by
the Planning Commission to look into
the various projects. Shri Gadgil was
Chanrman of a Committee. Thesge
were other engineers. They had goge
round and inspected two projects—the
Lakhavalli project in Mysore State
and Chambal project in Madhya
Pradesh and Rajasthan, Various sug-
gestions have been made. I think
that report has been placed in the
Library Various s made
therein have been implemented by the
Ministry.

I think I have dealt with all the
points, except two or three points,
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Reply will be sent to each hon, Mem-
ber whose point has not been covered
here, because, it is not possible for
me to deal with all the points that
have been raised by hon. Members.
Bo, those points will be replied to.
Major points will be replied to by
my esteemed and senior colleague.

Shri Panigrabl: Sir, on a point of
personal explanation I made no such
remark, which the hon. Minister
characterised as ‘insinuating’. I
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referred to the Starred Question
No. 88 dated the 16th July, 1867
Information was asked about the total
urigated land under the major pro-
jects and the answer was given that
the information was being collected,
and that when it was ready ‘it would
be placed on the Table of the House.
We are in 1959 and yet the informa-
tion has not been collected. That is
my point.

Mr, Deputy-Speaker: The following
are the selected cut motions relating
to the Demands under the Ministry of
Irrigation and Power which may be
moved subject to their being other-
wise admissible:

for CGrants

Demand No. No. of Cut Motion
64 364, 365, 768, 769, 770, 828, 829, 834, 835, 836, 837, 839, 840, 841, 879, 880,
881, 882, 945, 946
s 292,293, 771, 773, 773, 714 775 776,832, 897, 898, 899, 948
6 777,778, 779

126 745, 833,

The number of the selected cut
motions will be put on the Notiae
Board for the imformation of Mem-
bers.

Failure to construct canals from the
rivers Mchi, Sabarmati, Banas and
Sarswati

Shri M. B. Thakore: I beg to move:

“That the demand under the head
Ministry of Irrigation and Power be
reduced by Rs. 100.”

Failure to provide electricity in
ln'llaa.es of Gujarat, Bombay State

Shri M. B. Thakore: 1 beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Need for an early settlement of Indo-
Pakistan Canal Water dispute

Shrl P. K, Deo: I beg to move:
“That the demand under the

head Ministry of Irrigetion and
Power be reduced by Rs. 100"

Desirability of nationglising all private
electric supply companies in Orissa

Shri P. K Deo: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Desirability of exempting the Orissa

Gouernment from forming the electri-

city board under section 5(1) of the
Electricity (Supply) Act

Shri P. K. Deo: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Desirability of utilising power for
small {rrigation schemes in rural
areas

Shri B, Das Gupta: I beg to move:

*rhat the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100"
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Failure to work out any irrigation
+ schemes in the district of Purulia,
West Bengal

Shit B, Das Gupta: I beg to" move:
“That the demand under the

head Ministry of Irrigation and

Power be reduced by Rs. 100.”

Need to glve top priority to Rihand
Dam of Uttar Pradesh in the matter
of foreign erchange requirements

Shri Sarju Pandey: I beg to move:
“That the demand under the

head Ministry of Irrigation and

Power be reduced by Rs. 100."

Failure to arrange the foreign exchange
for the Doharighat Pum Cana, Tanda
pump canal, Kano pump canal, Mata
Tila dam, Ram Ganga river project

Shri Sarju Pandey: I beg to move:
“That the demand under the

head Ministry of Irrigation and
Power be reduced by Rs. 100."

Failure to provide power on cheap
rates to egriculturists
Shri Sarju Pandey: I beg to move:
“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Néed to integrate flood control and
frrigation schemes
8Skri Sarju Pandey: 1 bag to move:
“Phat the demand under the
hesd Ministry of hrigation and
Power be reduced by Rs. 100.”
Need for allotment of sufficient funds
~ for Naogarjunasagar project
8hri D. V. Rao: I beg to move:

“Ihat the demand under the

head Ministry of Irrigation Gind
Power be reduced by Rs. 100.”

Need for allotment of funds to scar-
city areas for srrigation schemes
Shri D, V. Rao: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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Proper utilisation of waters dfier
completion of projects

Sfiri D. V. Rao: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. mo:"

Failure to constract embankment for
protecting Sundarbans area of West
Benrgal from floods every year

Shri Halder: I beg to move:

“That the demand umder the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Failure to construct canals for irriga-

tion during drought and flood s
West Bengal

Shri Halder: I beg to move:

“That the demand under the
head Ministry of Irrigation™ And
Power be reduced by Rs. 100.”

Failure to include Sundarbans in the
two Five-Year Plans for its deve-
lopment

o Bhri Halder: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Failure to rehabilitate the up rooted
persons from D.V.C. area

Shrl Halder: I beg ta move:

“That the demand under the
head Mmistry of Irrigation and
Power be reduced by Rs. 100.”

Excluding Sundarbans areas from con-~
tour survey
Shri Halder: I beg to move:

“That the demand under the
head Ministry of Irrigation and
Power be reduced by Rs. 100.”

Failure of Mayurakshi scheme to
supply water during cultivation
Shri Halder: I beg to move:
“That the demand under the

head Ministry of Irrigation and
Power be reduced by Rs. 100.”
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Failure to protect agricultural land on
the barks of rivers Mahi, Sabar-
mati, Saraswati, Rupen and Pushpa-
wati in Gujerat

Shri M. B. Thakore: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to protect villages on the banks
of rivers Sabarmati, Mahi, Saraswati,
Pushpawati and Rupen

Shri M. B. Thakore: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to rehabilitate the displaced
persons at Hirakud and in giving
adequate compensation for their
submerged lands

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Necessity of regulating the flow of the
Tel River in Orissa by providing
small dams along all its tributaries

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

DBesirability of completing the
Chiplima Power House Project at
an early date to meet the power
scarcity in Orissa

Shri P. K. Deo: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Need for extending the 132 k.w. trans-
mission line of the Machkund Hydel
project from Rayagadda to Kesinga

Shri P. K. Deo: I beg to move:

“That the demand under the
~ head Multi-purpose river schemes
be reduced by Rs. 100.”

CHAITRA 2, 1881 (SAKA)
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Desirability of making the Mahanadi
navigable throughout the year by
blasting the boulders at the river
bed.

Shri P. K. Deo: I beg to move:

“That the demand wunder the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Desirability of taking up the Bhim-
kund project in Orissa at an early
date

Shri P. K. Deo: T beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Urgent necessity of constructing Ganga
Barrage at Farakka, West Bengal

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to provide foreign exchange
for Sharvathy Valley project

Shri Mohammed Imam:
move:

I beg te

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to utilise the full irrigation
facilities from the project construct-
ed

Shri Mohammed Imam:
move:

I beg to

“That the demand under the
head Multi-purpose river schemes
be reduced by Rs. 100.”

Failure to check corruption and waste-
ful expenditure in the construction
of Bhakra Reservoir

Shri Mohammed Imam:
move:

I beg to

“That the demand under the
head Multi-purpose river scheme?
be reduced by Rs. 100.”
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Denwadility of somely up wnth
Ching the hydro-deve! of the

Brahmaputrg at the sharp ‘U’ bend
beyond the north-eastern frontier of
India

Shri P. X Deo: I beg to move

“That the demand under the
head Multi-purpose river schemes
be ‘reduced by Rs 100"

Need to construct and mawmntamn saline
flood protection embankments to
prevent sghne imundation n the
coastal belt of Onsse

Shri P K Deo: 1 beg to move

“That the demand under the
head Miscellaneous Departments
and other Expenditure under the
Mmnistry of Irrigation and Power
be reduced by Rs 100"

Need for puttwng up a thermal station
of 80 MWS at Kesinga at an early date

Shri P. K Deo. I beg to move

“That the demand wunder the
head Miscellaneous Departments
and other Expenditure under the
Mimstry of Irrigation and Power
be reduced by Rs 100"

Denrability of generating power bdy
utilismg drops varying from 6 feet
to 8 feet in the exsting canals

Shri P K Deo' I beg tqmove

“That the demand under the
head Mscellaneous Departments
and other Expenditure under the
Ministry of Irrigation and Power
be reduced by Rs 100"

Desirabslity of speeding up the rural
efectmification programme n Onssa
Shri P. K. Deo: I beg to move
“That the demand under the
head Other Capital Outlay of the
Ministry of Irngation and Power
be reduced by Rs 100"
Need to step up rural electrification
programmes

Shri B. Dass Gupta: I beg to move

“Ihat the demand under the
fiead Other Capital Outlay of the
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Mumistry of Irrigation and Fower
be reduced by Rs. 100”

Mr Deputy-Speaker: These cut
motions are now before the House,

Shri C. K Nair (Outer Delhi): We
are very glad to hear the speech of
the hon Deputy Minister which
showed how thorough he s with all
the facts and figures of the vamous

* proects and the vamous problems con-

fronting us I congratulate the Minis-
try in making certain progress in re-
gard io exchange of engineering per-
sonnel with other countries Ex-
change of engineering personnel will
go a long way n the development of
our plans and projects The planned
machinery, I think, 15 not working
verv satisfactorily For example, 1
wanted the construction of a drag line
for the Najafgarh nalls which s [
crying need of Delh:  They said 1t
13 not possible

Shiri Hathi: Not always
under the Irrigation Minustry

It 18 not

Shri C K Nair, That would have
gxpedned our work It was under the
consideration of the Central Water and
Power Commussion

Shri Jaipal Singh (Ranchy West—
Reserved—Sch Tribes) It does not
come under thus Minstry

8hri C K. Nair. Central Water and
Power Commussion 15 under this
Ministry, I suppose

Shn:  Hathi
CPWD

This comes under

8Shri C K Nair, The question of
Najafgarh nallz has been repeatedly
brought to the attention of the gutho-
nhes but no Mimstry or ne Depart-
ment 18 held responsible for the desilt-
mg of the nalla It 15 one of the
&reatest needs of Delln It causes
large and widespread water-logging
mtheruralnrensmaddmontothe
inconveniences caused to the
urban population Therefore, I feel
1 i3 the duty of the Comtra) Water
and Power Commission o see that the
work 13 expedited  There is gremt
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diffieqlty in megarding the nalla be-
cause of the nicvowness of the bridge
at Robiak road. We wore told that
it could not be completely demited
‘That was the objection put forward
We were t0ld that 1t may take some
mone time for them to do it. I re-
quest the Central Water and Power
Commission to expedite: the work
‘There is no appreciation of the urgency
of the matter by the Central Water
and Power Commission in dealing wath
such matters Last year, because of
unprecedented floods, we had water-
logging 1n Delhi and Gurgaon, and
certain other areas The Minustry
sppomnted & Commussion of highly
placed engineers to go mnto the ques-
tion and to report to us We do not
know what the report 15 It 1s very
important for us to know about that
DInless these problems are dealt with
promptly, there 15 every hkehhood of
the same kind of difficuities bewng
repeated this year also Therefore, I
expect the Central Water and Power
Commussion to look into these thungs
promptly

In this connection, I would lhike to
congratulate the Government for ha¥-
ng created a circle for the centrally-
admunustered areas  Although it was
created some two years ago with a
Superintending Engineer, the other
officers are not appointed tll now
That delays the expeditious execution
of their plan Therefore, I would re-
quest the Ministry to look into that
problem also

Generally, the urban questions are
dealt with quickly, but the rural pro-
blems are ignored I have cited the
example of Najafgarh nalle
Shadhara bund was constructed some
years ago to save the GT Road rail-
way line and Shadhara town from the
devastation of floods It had done
very good work. The same exped:-
tiousness, the same spurit of urgency
is lacking with regard to our rural
tiers. I would ke to know whe-

this subject does or does not fall
ithin the purview of the Irrigation

g
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For example, when the Najafgarh
nolis question was raised, we were
nformed that 1t did not fall within
the purview of the Irrigation Minis-
try, and the reason advanced was that
they would help the drains of the
area which came under irrigation, but
this Najaf| nallz had nothing to do
with irrigation, and it was purely a
storm-water drain which had nothing
to do with irmgation, and, therefore,
they gaid that they had nothing to do
with this dramn

As a fesult, for the last fifty years,
1t has been neglected, and 1t has not
been desilted Consequently, large
areas are water-logged, and thous-
sands of acres of land have gone under
water, and there are no proper culti-
vation facilities for themm Therefore
it 18 essential that thus matter also
should be looked into

Shr1i Barman has painted a gloomy
picture about how the silting ques-
tion of the Hooghly 18 threatenung
Calcutta, I think the same 15 perhaps
happening about Delln also  This
water-logging 1n Dellu 18 also gomg
to be a menace because about two or
three feet down below where I stand
I am told there 1s water-logging
Perhaps, this question was also 1n-
cluded m the terms of reference of
the commission or comnuttee appoint
ed by the Prime Mimister last year
We would like to know the details of
the proposals made by that comms-
sion or committee

So far as electrification s concern-
ed, T think we are spending a 1ot of
money for electrification But, un-
fortunately, there too, the treatment
which has been meted out to the rural
people is a stepmotherly one That
1s not good for various reasons In
the first placé’ the first and foremost
need of the cultivator 1s water Where
the canal system of supplying water
15 not possible, there the pumping
system will help, but that needs eltor
tricity  Therefore, one of the most
important ponts which this Mind-



plied to the people, the work is not
being done. In Narels, for example,
a bulk supply of electricity is being
demanded; we have been demanding
the same for a long time. But still the
work is not being expedited. That was
what I was refernng to when.I said
that there was not a feeling of a
sense of urgency in executing matters
by some of the departments under
this Ministry. Therefore, I would
request the hon. Minister to look into
this question also

Mr Depnty-Speaker: Now, Seth
Achal Singh.
As the Speaker has announced,

every State and every Territory 1s to
be called. 8o, there will be one
complete round of all States and all
ferritories before anyone from the
eume State is called.

Pandit D N, Tiwary
Bihay has not been called

Mr. Deputy-Speaker: Bihar would
be u‘ned, but in its turn. Now, 1t is
Uttar Pradesh.

(Kesara)*

Shri Jagdish Awasthi: UP. 1s the
Ddiggest State.

Shri P. K Deo (Kalahandi): The
hon. Minister comes from U.P.
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*Shri ‘K. V. Padalu (Golugonda—
JReserved—Sch. Tribes): 1 whole-heart-
-edly support the demands of the
Ministry qf Irrigation and Power with
regard to electric power and keenly
request for the immediate implemen-
tation of the Upper Sileru Hydro-
-electric scheme included 1n the
‘Second Plgn.

The Upper Sfleru Hydro-electric
-acheme is one of the major projects

jor Grants 7800

in the State of Andhra Pradesh, ani
is situated in my constituency. o~
vestigations for this project were
taken up as early as 1942 and finalised
m 1955 The various details and
designs have been duly completed m
consultation with the Central Water
and Power Commussion and the scheme
has also been technically sanctioned
by the Commssion This project has
been divided into two stages keeping
in view the foreign exchange deficit
of our country. In the first stage,
power will be available to the tune of
1,20,000 kW within a period of three
years The estimated cost of the first
stage of the project would be about
Rs, 8 crores to Rs. 7 crores working
out to about Rs 600 per kW only,
when compared with the other hydro-
electric projects in the country costing
about Rs 2,000 per kW. Members
will also realise that it will be a fruit-
ful investment as the return will be
of the order of 112 per cent against
3 to 6 per eent. with regard to similar
projects.

The surplus and used-up machinery
4n Tungabhadra and Machkund Hydro-
electric projects can be profitably
diverted to start the work This
project 13 located 1n dense forest
area  Hence, development of paper
and timber industries 13 envisaged.
Besides, a large number of tribal
people mhabit this area, and this
forms the main project for their eco-
nomic development. I submut that
the only way to develop the tribal
people of this area 1s t0 itiate this
project, which will provide employ-
ment opportunities for a large num-
ber

It appears that some minor objec-»
tions have been raised by the Govern-
ment of Orissa in regard to this
project It may be recalleq thas the
“full nghts” for the development of
the Sileru basin have been ceded to
Andhra Pradesh in Clause XVI of the

*English -trenslation of speech delivered by Shri K. V., Padsly in



The per capita consumption of elec-
tricity which is a recognised index of
the economic development of the
oountry is as low ag 8 units in Andhra
Pradesh compared with the all India
ﬂz_ureotzouniu,mﬂmeo!the
neighbouring States of Madras and
l(y.utewhiehmlbmtzaandso
units respectively. Moreover, the
State of Andhra Pradesh has got vast
mineral resources awaiting exploita-
tion with the availability of cheap
e_lectric power. Therefore, the execu-
t{tmoltheﬂrptstageofthe Upper
Sileru Hydro-electric project is of im-
mediate necessity.

In the light of all these, I earnestly
request that the execution of the first

stage of the Upper Sileru project be'

undertaken immediately and the Gov-
ermment of Andhra Pradesh be direct-
ed to initiate the project forthwitk.

I thank you for this opportunity

Shri P. K. Deo: After all these con-
gratulatory speeches, the feeling on

be qllowed to be passed without
making reference to the various
lacunae l.n the Ministry, at the same
lime making some concrete sugges-

]

Shri T. B. Vittal Rao (Khammam):
And strong criticism also.

Skri P. K. Deo: There can be no
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In this connection, I would
draw the attention of the
Ministry to the fact that out of 340
million acres brought under cultiva-
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per cent of the total land under cul-i
tivation. That a country can be
potentially rich and at the same time
miserably poor can he truer of no
other country than India.

In this connection, I would like to
give some statistics regarding per
capita irrigated and cultivated land
In the U.S.A. for every thousand of
the population there are 2,125 acres of
cultivated land, of which 168 acres are
under irrigation, whereas in our coun-
try for every thousand of the popu-
lation; we have got hardly 823 acres
of 1and. This cannot be left unrecon-
ciled since the yield per acre in this
country is much lower than the yield
in the U.S.A. and at the same time
the rate of growth of population is
much higher here. In this race of
population and cultivation, if India
has to survive and to guarantee a
living standard to its people, we ghall
have to concentrate on spending
much more of our resources on irri-
gation and the generation of power.

Regarding the study of the various
river bagins, 1 would like to submit
that the natural boundaries do not
conform to the man-made boundaries.
So, the prujects to be comprehensive
ghould be studied basin-wise, as the
watershed of a river includes paris
of several States. Every river basin

must have a projeet of 1;
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whi required for the river
development programmes have been
80 spread out between the various
sgencies of the Centre and the States
that there is sbeolutely no co-
ardination.

1540 hrs.

TPANDIT THAXUR DAs BBARGAVA in the
Chair] ‘

In this connection, I would like to
bring to the notice of the Ministry
the Mahanadi River Valley Develop-
ment, Even though the whole
Mahanadi River Valley development
has been envisaged by the Central
Government, now stages III and IV
of the development have been left
fo the State. At tihis stage, it is very
difficuit Zor the State with limited
reppyrces and technicians to under-
teke the work of stages IIf and IV of
the development project.

Now, coming to flood protection, the
main purpose of taming the Mahanadi
was to wmfford protection against
soasta] floods. These coastal floods
have been a great nuisance and that is
why the various stages of the

been regulated at Hirakud, it has not
been sufficient to control the floods
in the tal arga. Unless and until
the flow of the Tel river is regulated—
Tel river is the main tributary of the
Mahanadi with a catchment ares of
1900 square milep—it is impossible to

So far as the Tel valley is eoncern-
«od, it has been proposed by Gov-
to have a big dam some-

WARCE 2, 19 for Grynts

railway station, & portion

nection, I would beg to submit that
the same effect of controlling the Tel
nver could be achieved if there ia
a chain of small reservoirs construct-
ed at the various tributaries of the
Tel in the upstream, for which there
are suitable sites.

Recently the Government of Orissa
submitted a project report of the
Bhimkund project along the Baitarind
river. This has got a power potential
of 160,000 kW and will be able to
irrigate 2,67,000 acres of land of
which 73,000 acres would be suitable
for double crop. The return from this
Bhimkund project would be 11 per
cent. under power and 2'9 per cent.
under irrigation, and 0'9 per cent.
under combined power and irrigation.
I hope the Ministry will g;ive thought-
ful consideration to this and include
it in the next year's budget.

15.44 hra,
[Sur JarparL SiNaR in the Chair |

Coming to power, the per capits
consumption is the main criterion to-
judge the development of the country.
Experience has shown that electrie
power is used as fast as it is generat-
ed and not a single kilowatt goes
abegging. If the energy is not need-
ed and power is not utilised, we shall
have look into the reasons why it is.
s0. In Hirakud, 1,23,000 kW of energy
are being generated. Next door, the
people of Sambalpur are esked to pay
for electricity consumed at the rate-
of 8 annas and some nP, probably the-
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highest rate’ prevailing in this coun-
tty for hydro-électric power In
Berhampur, the people are asked to
pay at the yate of 6} annas per unit
consumed, whereas next door at
Iechapuram in Andhra, thewr neigh-
bours pay one thard of this rate I
cannot understand why, even thaough
the Machkund project is a jomt enter-
prse of the Onssa and Andhra Pra-
desh Governments, even though the
Andhra Pradesh Government has com-
xussioned the transmission line to the
southern-most point, that 1s, Nellore,
uptil now no step has been taken by
the Orissa Government to extend the
transmission line beyond Rayagadda
The transmission line has been drawn
from the Machkund Power House up
to Rayagadda forest and 1t has stop-
ped there The reason given 1s that
foreign exchange and funds ere not
avallable That 183 why even though
there 18 a crying need for power in
my State, the Government 15 surren-
dering its quota of 30 per cent. of
electficity to the Andhra Government
The Ferro Chrome plant to be put up
at Jajpur Road 1s being delayed for
lack of electriaty

In this connection, I beg to submat
that Kesinga 1s & growing indusirsal
town in my diistrict A paper mull
was coming up there Some prelimi-
‘hary work had already been complet-
ed, acqusition proceedings of land and
things lke that Now they are shift-
mg the paper mill to Rayagadda be-
csuse the Government has familed to
give them electricaty, because accord-
ing to the programme, the 132 kv
tramsmussion line which was to be
drawn from Rayagadds to Kemnga
‘Tiss not been drawn The Government
should, I submit, consmder thais and
give the 182 kv transmission hne
from Rayagadda to Kemngza  Fail-
ing that, the Oriasa Government's re-
cently given acheme ¢o0 have one
thermal station there of 60 mw
should be commissiomed

B0 far as electricity 13 concerned, at
+ apecial meeting of the Orissa MPs,
the Orissa Government gave us to
understand that it would not be poss:-
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ble for them to have an Electricity
Board for various reasons They sald
that ence an Electricity Board was
formed, it would be a commercial con-
cern and most of the profits would go
towards income tax—which at the
moment went to the Orissa treasury
So 1t would not be possble for a
State like Orissa with Limited resoure-
es to go n for a Board  Secondly,
they say that the rural electrification
programme which 13 not a commer-
cially economic proposition would get
a setback if left in charge of the
Board Then they say that there will
be duasl control—because irmgation
and power are mnterlinkeqd subjects—
mrrigation would be under the control
of the Government and power would
be under the control of the Board, and
then there would be confiict 1n the
admuistration of the various multi-
purpose projects

In this connection, I would lke to
place the viewpomnt of the consumers
before the House They have been
presasing that thear interests will be
better served if a Board is formed It
18 for the Government to give thought
over the matter and decide whuch
would be the most suitable to all con-
cerned.

Before I conclude, I would lke fo
suggest that we may jointly take up
the comstruction of a hydro-develop-
ment project in the Brahmaputra with
the Chinese Government at the sharp
‘U" bend of the Brahmaputra just
beyond Assam It would be the big-
gest mulh-purpose project because it
has got a head of 7500 £t and has got
a potential to generate 30 million kW
of electricity at 60 per cent. load
factor It would be to the mutual
benefit of Cluna and this countey It
will solve the flood problem of Assam
1t will save Dibrugarh and other areas
which are constantly threatened by
the Brahmaputra

Lastly, I would hke to draw atten-
tion o sahne embankments along the
coastal belt of Orisse. In this oon-
nection, I would like to point out that
to save the lends fram the tidal waves,
formerly small zamundars along the
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[Sbrl P. X. Deo)
Orissa comst used to maintain saline
embankments. After the abolition of
zamindar, those embankments are
lying mn dmsrepair. The Orilsa Gov-
ernment gave us to understand that
when they ask for funds from the
Centre for ficod protection measures,
for embankments, they say it is not
flood protection and the Central Gov-
ermment won't show any sympathy to
Orissa. Government should seriously
take this into consideration and grant
funds to the Orissa Government so
that the saline embankments would be
properly repaired and maultained.

Then the land which is being 1in-
undated by saline water can be sav-
ed from becoming and and made fit
for cultivation.

Mr. Chairman: The hon. Member
from Kesaria. Then I will call the
hon. Member from Vijayawada and
;hcu the hon. Member from Kumba-

onam,
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Mr. Chairman: Before I call upon
the hon. Member from Vijayawada, I
would like to know how long the
senior Minister would like to take in
reply to this debate.

The Minister of PIIMI
Affalrs (Shri Satya Narayan Sinha)
rose— -

Mr. Chairman: I am addressing my-
sélf to the senior Minister, not to the
Minister of Parliamentary Affairs.

The Minister of Ervigation  and
Power (HafSs Mohammad Ibrahim):
About 40 to 43 minutes.

Mr. Chapopm: We have six hours
for the Miinistry. In that case I must
call the hon, Minister somewhére at
quarthy past 8. I would lke to know
the number of speakers.

Some Hlem. Momber rose—
425 LSD--7.

for Grants 7814
diirs P,

Pandit D, N, Bwary: The reply of
thelﬁni;?e’rmhthnmdu.

Mr. Chafrmasn: I am conducting the-
business of the House. I know what
I am doing. Now, the hon. Member
from Vijayawada and then after-
wards the hon. Member from Kum-
bakonam. Then there would be a
maiden speech.

TF AT 27 g # § fegdt
st o srwor Y forar & 1 3 wEv
T |

it wmby wrwedt (frll<) @ sy
o, & ag Frde o wgT i fie fecdt
wriifaw fafrees amw & el T
& faar §, wfag wa ¥ v
o ¢ e fiaforee amgw wamar oy &
T BT Y oY afiw Jad N T
frarar &1

Mr. Chairman: It is for me to de-
ciie.

Shri Satya Narayan Sinha: What I
was going to submit was that this
debate started at 1223 and six hours
have been allotted. The whole
thing must be fimished at €25, I
would, therefore, request the House
to sit till 6'25 and finish the whole
thing today.

Some Hon. Members: No, No.

Mr. Chairman: The Chair is fully
aware of the time-table.

Dr. Afchamamba (Vijayawada): I
am giad that the Deputy Minkster of
Irrigation and Power has said that
irrigation and power are two  very
important things. Food and fuel are
involved and so we must plan it not
for individual States but for the coun-
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delayed because of this factor The
Sileru project is an example, Sileru
is a small tributary of Sabari which 15
iteelf a tnbutary of Godavary
Sileru s on the border between
Andhra Pradesh and Orissa. In the
cese of the Machkund project, the
Orissa, and the Andhra Governments
agreed that seventy per cent of the
power produced at Machkund would
be utilised by Andhra and thirty per
cent. by Orisea and it 18 being done
like that In that very agreement, it
was also saxd that Andhra could de-
velop further power projects on this
smsall river, Silery, for 99 years 1€ 99
years lease was given But for the
dam constructed at Machkund, it was
not a perennial river, the water
lasted only for four months It has
now become a perennial river due the
continuous flow from the Dmvh so
that power could be extracted from
that river

Besides this, the river Soibur takes
& turn and there is a drop of about
830 feet 30 that at different levels we
could have different power projects
very easily We have just heard that
Shravati power project 18 the cheapest
m India The Sileru power project
would be much cheaper than even
Shravati. If you take up a project at
the level of 350 feet we have nothing
else to do except to allow the water
to drop vertically and machunery
planted for producing power

At thig level of 350 feet we are con-
templating to produce 1,00,000 KWs
Later on, if we have another project
a little lower down at 600 feet we wall
have 250000 KWs This 15 a very
good and cheap project All the pre-
liminaries are over and money has
been sanctioned. Work wag about to
be started, when the Omssa Govern-
ment for some reason or the other,
m spite of the fact that 99 years lease
has been given, objected on two
counts.

The first objection 18 that certain
lands will be submerged But it 13

fore, that objection will not stand,

Secondly, they say that they wall
take the water from Sileru through a
tunnel—of course, it has to be taken
down from a height of 750 feet—end
urigate lands in Orissa. Let us oon-
sider this objection This area in
Orissa consists of a huge forest Tand.
It has got very heavy rainfall ‘There
are also a number of rvers running
through the area Without taking this
trouble to bring the water through a
tunnel and spending large amounts of
money on that to get water from this
small river, they can eaaily urigate
all the lands there wrth the water that
1s already available there But be-
cause of this objection, this project has
Been delayed

S, 1t 15 a very good and cheap
power project When we consider the
southern peninsular region of India,
Andhra has got the least power All
the other portions have got much more
power than Andhra, e g, Madras has
8 times more than Andhra  There-
fore, this power project is a great
necessity for Andhra. I hope the
Government would go into this matter
and see that it 1s sanctioned within
& short time and work begun

Then I come to Pocham Padu Pro-
Ject of Telangana We all know that

and as such 1t 13 very poor and v

very backward It has got a i 4
fertile land, an area equal to
Punjab. It has got Kistna and Goda-
Var, two hig rivers, for water-supply.

E
'Y



is being contemplated by the
Government should be pushed
through. It is not a very big project.
It is only a small project. Almost all
the preliminaries are over. It
only fair that we should do something
for Telangana which has been sup-
pressed all these years and see that
prosperity comes to at least now.

w

in capacity,
of water it
biggest in India. We have got 15,000
labour working on it. With pragtie
cally very little machinery and very
little requirement of foreign ex-
change, that project is progressing
very efficiently. We have got a set
of wonderful engineers there, who are
putting their whole life into the work.
Yet, Sir, mere labour alone won’t do.
Everything requires money. In spite
of this being a'huge project, it Is
considered as a State project. What
happens is, a major portion of the
amount allotted to this State for de-
velopment is spent every year on this
Nagarjunasagar project with the
result that very little iz left for any
other project in that part of the coun-
try. We have done huge projects like
Bhakrs, DVC, Hirakud and so on.
In respect of these projects the
Central Government has helped from
the very beginning with special loans
and only towards the end the State
Governments have taken it upon them-
selves completely. Till asbout the
middle of these projects the Central
Government has given halp. In fact,
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1 do not want to say number of
things, so that the Ministry may not.
forget the most important things that

seriously consider my suggestions and
do their best in respect of these pro-
Jects,

Mr. Chairman: The hon. Member
from Kumbakonam. After that there
will be the maiden speech by the
hon. Member from Hamirpur, and
then I will call the hon. lady Member
from Jammu and Kashmir,

Shrl V, P. Nayar (Quilon): Sir,
may I seek your clarification on a
point? You have been pleased to call
“the hon. Member from Kumbako-
nam”. In South Indian legislatures
the word “Kumbakonam” has been
held to be unparliamentary. As it
comes from you, Sir, may we take it
that it is, parliamentary here?

My, Chatrman: It is most parlia-
mentary. The hon. Member from
Kumbakonam.

Shri Padam Dev (Chamba): Mr.

Mr. Chairman: No, Sir. The hon.
Member from Kumbakonsm,



My

Skl Padim Dév: Ia the thorning
it was anthounced by the Spéaker
Wigt all Statés will be given time.
Hisnachal Pradesh inis not deep given
Hins,

Mr. Chalrman: I am in the Chair
aow. The hon. Member from Kum-
bekonam.

Shri Jagitish Awasthi: Sir, will you
Ye calling any Member from Orissa?

Mr., Chairman: The hon. Member
from Kumbakonam.

Shri C, R, Pattabhi Raman (Kum-
bakonam): Mr. Chairman, Sir, I am
grateful to you for the readiness with
wiltdely you came & ary rescue ik seving
the reputatipn of the high intellectual
constituency to which 1 have the
honour to represent. Sir, the gene-
rosity of the place is such that even
though I belong to Arcot they have
adopted me and returned me with a
fairly good majority.

Sir, while supporting the Demands
for Grants of the Ministry of Irrigs-
tion and Power, may I also pay my
tribute to the very good and im-
pressive record of their work? In
retrospect, in their various reports
they have referred to what has been
done in the 1958-59 season, and they
have also glven a prospective amaly-
sis what they propose to do in
1968-60. The determination of pro-
Ject size and the preparation of pre-
liminary bmsin.wise irrigation poten-
tial have also been prepared for tem
river bagins. The waterways report on
the river Chambal and the navigation
reports on the Mehanadi and Gomati
rivers have also been finalised.
Besides, draft reporis were also sub-
mitted in connection with the crea-
tion of Narmada-Sone-Ganga coast-
to-coast waterway, and the Narmada-
Wain-ganga Godavarl coast-to-coast
waterway. That is & good record.

It must aise be remembered that so
far ag the Hirakud project is concern-
ed, jrrigation facilities were made
available to 2'¢ lakh acres by the end
of December, 1988. 2 the main
power house, the fourth unft with a

Bemands MARCH 3, 10ty

k)
ut.

for Grents

As regards the Damoddl
ject the skeond and the third
the frydel power station at
wete commissioned in
Devember 1958 respectively.
as 369 per cent of the
sysfem and about 97 per
drainage channels were
belore the end of December, 1888,
far as the Tungabhadra
conegerned, the main dam &
completed, and so far as the -
Nangal project iz concerned,
stage of raising the dam to
of nearly 400 feet above the
foundation has been completed.
second stage of concreting began
the 28rd October, 1998, This i
happy reading.
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I am just giving these facts in re-
view and I wish, with your leave, to
comment with regard to planning and
execution of some of the works. I
have got some comments to make,
and before I go further, I wish to
refer 1o the Flood Wing of the Cen-
tral Water and Power Commission
which has continued to render tech-
nicy] assistance to the various States.
There are at present Flood Control
Boards in 12 States and four River
Commussions for the Brahmaputra,
the Ganga, the North-west rivers and
the Central India rivers respectively.
The high level committee on floods
which was set up in April, 1957 te
assegs the flood problem has taken up
its task in earnest and I am glad to
say, on account of the various control
Works executed since 1854, that many
of the floods have been checked and
Protection has been afforded fo €2
towns and nearly 50 lakh acres have
been saved for irrigation purposes.

Having said that, I wish to state
that the future development of ugri-
culture and industry in this country
resig chiefly on how the various
majer, medium and minor river
valley projects and other projects are
&Xacyted, It is now common knows
ledge that there have been lapses not
only in planning of these projects but



So far as the flood control measures
are concerned, I wish, with your
leave, to refer to the urgent need of
saving the waters of the Brahmaputra,
the Ganga and the Godavari and the
Krishna, Millions of cusecs of water
are going to waste and it is, therefore,
essential that dynamic thinking in
national terms will have to be under-
taken and will have to be the rule, sp
far as the various flood control
measures are concerned.

Dandakaranya is referred to in
speeches in this House. That word is
taken from the Ramayanz. The area
of Dandakaranya now

Tambaraparani will not only provide
the country with a good waterway but
also provide great _irrigutional
facilities.

irrigation and power’ are concerned.
This reduction is likely to affect the
targets for irrigation. It i3 anticipated
that as a result of this veduction, the
large and medium projects would
provide additional irrigation of the
order of only 104 million acres as
against 12 million acres envisaged in
the Plan. But even this modified
target is subject to adequate supplies
of steel being made available, since
a number of irrigation projects are at
present unable to obtain the quantities
of steel which they require,

~N
The impact of the shortage of
foreign exchange on targets for
power is yet to be asgessed, In the
second Plan, the target for additional
capacity was proposed at 8.5 million
kilowatts, of which 2.9 million kilo-

the anticipated demands from indus-
trial and other users. It has been
pointed out frequently, that
ure bullding wp the proj
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lop-sided development In
per capita
consumption of electricity 18 very
high and it is miserably low m some
parts. We cannot have a strong hmb
and a weak limb; shortage of power
will certainly affect some regions much
more severely than other areas

There has been a good deal of
unutilised and under-utilised irnga-

5
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controversial At the end of the first
Plan, the under-utihsed irmgation
potential from major and minor irm-
gation  projelts  exceeded three

acres A significant factor
responsible for the under-utilisation
is stated to be the level of water,
power and fertiliser rates There has
been stiff oppomtion in certan States,
such as Punjab, to the payment of
betterment levy The pomnt at 1ssue is
that 1t will not be possible to waive
entirely the water and betterment
levies But the question 13 whether
water rates under the new major and
medium projects should be based on
the cost of such projects or on the
principle of net benefits

It is true that if water rates are to

for the major projects is not wholly
covered by the reduced rates, there
will be & recurriig loss to the
exchequer and it will have to be
recovered from the areas benefitting
from such projects There is no doubt
that by and large, the water, power
and fertiliser rates should be so
manipulated as to provide for the full
utilisation of the resources concerned.

1 come to the grid system so far as
power iz concerned. I am glad fre-
Quent reference has been made to

MARCH 28, 1950
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linking up three or four States so far
as electncity gnid is concerned, It fs
essential 1n & country like ours. As
pointed out by the hon Lady
from Bezwads, it is really inequitable
that power rates should be very
high in one ares ‘and very low in
another area ‘The incidence
be spread over the whole of India and
for that we must have a really good
grid system There should be three or
four zones irrespective of the various
State  limitations

E

reports that have been presented to
Parhament

The present food shortage can be
met not merely by the big irmgation
projects which will cost foreign ex-
change, but also by having more
tanks Apart from having more
tanks and wells, what 1s more impor-
tant 13 smproving the existing ones
Now what happens is that Govern-
thent undertakes the construction of
wells Then they are not looked after
properly with the result that in 2-8
years they cave n 8o, what 15 more
important 1n the various villages is
to see that the wells are properly
mawmntained

The execution of various irrigation
and power projects 18 a matter of ut-
most importance to the nation The
faith of the people 18 pinned on these
projects, because they are the chief
means on which ultimately the agrl-
cultural and mdustrial self-sufficien-
¢y will depend It is, therefore, of yt-
most importance that UNNECESSRry ex-
pectations which may not materialise
are not raised in the common man
and that expectations raised are res-
hsedtothefullatpnnibleextentlo
that there need not be any disillusion-

ment which will hamper further plan-~
ning

One more point and I am don
hon Deputy Minister referred ;?ﬁ:
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putes have also to be settled expedi-
tiously so that the benefits of those
rivers may also come to us soon.

Before I conclude I wish to repeat
that the Krishna-Pennar project and
the Godavari water utilisation scheme
will also have to be taken up soon.

Mr. Chairman: I am now calling the
hon. Member from Hamirpur. Then
I will call the lady Member from
Jammu end Kashmir and then the
hon. Member from Chitaldrug.

st wowt o (RgT-dera—g-
gfwx wrfrai) el wfy
g, & fagd @ & ¥ & W
£ wiva & arrfig fewrk 7 fagy soft
+7 w7 fagd W ¥ o & vrefen
FIAT AT

wieg, uer g Aew & e
T ¥ i § grag § 1 age Wi
W T T Ay ¥ @ atE &
§ s s ey dur et {0
afrerfy ® geR ¥ fad wie) o g
Fur@ # fod gl sTe d W
wm frr, w W viv ¥R, W
Ty o ok Ty Y o foelt
o fud qg siareg qer wr o § 1

FER & w1 wgner o § ot I

for Grants 7826

o aew ¥ st € wrw v ol Sevar
T | I g el AT Wl &
afx fawelt ® gy, fagy Ao %
# grar, WY W W w0 any W il
A | ¥ ag e O grew gerd
w1 awdft & 1 & g e § fe R
& TR w fiear § 1 ooty der v
¥ geaey § o adr dwend IEA
#f W 97w wrEw g S
TRBT T T AT QEE AT} W Bt o
faely ot faarelt it uwy agw W
figeaT argdt 7 @ fieay 1 wiat o gEw
e+t figewr vff frer arar | S ARS
& 5 o o wft e ol §, @
w® T TR § O T WY i & i
ot & o oforw s qrar §
ot e I e gefa fed X &
i et g i e & W X el o
& it = wiet @ wehn ¥ ©F g
¥ ol wwg v § el stk
oft & 1 T AR T o AW FA
queft § ag o wiwt & wrrt o 0
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wft R TuT A2 ¥ e of
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LS B IR 3 i S|

Mr, Chairman: The hon. Member
from Jammu and Keshmir. Then I
will call the hon. Member from East
Khandesh.,

st o B (e W
wrehT) : Tty oY, feerk ey fer
sotvery ¥ s ot gd € e ford
X sl sofr of WY wwrk 2t WA
IR wiit wr by wolt £

o of q@ Wy Tt ¥ ew
e v w e B @ ik
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Shri T, B, Vittal Rao: There 8 no

~guorum in the House

Mr. Chatrman: The bell is  being
ruyng The hon. Member from Chital-

«drug may start.

ssrily to wat for the quorum

Mr. Chairman: Then, the hon. Mem-
ber from Chitaldrug may be patwent
for a minute or two—

Now, there 15 quorum, the hon
Member from Chitaldrug  may
start

Shri Mobammed fImam (Chital-
drug) Irmgation and power are two
vital factors on the development of
which depend the prosperity of the
country and the well-bemg and hap-
piness of the people Thixs has heen
realised by the Planning Commussion
and by Government, and I know that
substantial amounts have been ear-
marked for the development of irri-
gation and power I am also conscious
that mghty dams have been construct-
ed or are in the course of construction,
and many multipurpose hydro-electrsc
works have been constructed

The primary object of talkung up
these reservoirs was firstly to grow
more food and help food production,
fnd secondly to see that as much
power as possible 15 generated for
industrial development and for domes-
tic consumption But 1t 1s to be pe-
gretted that in spste of so many big
dams having been completed, the food
position has not improved to any
appreciable extent, or rather, 1t has
become worse The chief difficulty
18 this, that though we have
constructed a number of projects,
siill we are not m a position to
make use of the water potential that
1s stored there Many projects and
reservoirs, though completed, have not
yet been put mnto full service It is
a serious problem, and I think the
Government have appointed a high-
powered committee to go into this
question and to find out the causes
that have led to this shortfall and
why the full imgation potential i3
not being made use of

I may give one example I come
from Mysore The Tun
ject was completed nearly three years
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sgo. The reservoir iz full of water,
but it has remained there as a dead
storage. It was intehded to irrigate
one million acres of land with the
help of this reservolr, but unfortunate-
1y the area irrigated so far ia only
about & lakh of atres. On the Bel-
lary-Mysore side, it is only about
58,000 ucres, and on the Raichur side
it is much worse. So, Government
have not been able to irrigate the full
acreage as intended.

Similarly, in regard to other reser-
voirs. ‘Take Damodar Valley. I
think it was intended to irrigate one
million acres as against which only
about hal? of it has come under irri-
gation. The same thing happens to
be the case with every reservior that
has been completed,

The responsibility of the Govern-
ment does not end with the construc-
tion of the reservoir and storing it
with water. In fact, it actually com-
mences then, and they have to see
i¢hat the water is properly made use
of, and that they give all facilities.

Let us analyse for a moment why
this water is not readily made use of.
That is because the work is done in
pieces. In places where the channel
is ready, the reservoir is not ready, as
in the case of Ghataprabha; or, when
the reservoir is ready, the channel is
not ready, as in the case of Tunga-
bhadra. The Tungabhadra water can
be used only when the high-level
canal is ready, but Government have
not bestowed any attention on it.
Similagly, the water at Ghataprabha
cannot be utilised unless they cons-
truct a dam.
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and see that the channels are taken
up right up to the land of the ryot:
otherwise, if you load this burden of
providing the channel by himself, it
will be an impossible task for the ryot.

Secondly, there are some prepara-
tory works like levelling his land.
When the land has to be levelled and
made ready for receiving the water,
he has to spend a lot. Government
does not give aid for this.

Similarly, every big reservoir has
its own problem. If water is stored
in large quantity, it has the effect of
creating water-logged land all round.
There is the question of drainage, there
is the question of sanitation, there is
the question of inter-communication
routes, there is the question of pre-
venting water-logging and other
things. All these things have to be
attended to by Government. It is only
then that the water from the reservoir
can be put to proper use.

Again I may point out to the Gov-
ernment and the hon. Minister some
of the drawbacks and some of the
problems that attend the construction
of these reservoirs.

Firstly, there is the question of the
estimates. I find from my study of
all these reservoirs that no estimate is
final. Originally the amount of the
estimate will be a modest one, but in
course of time that is revised a num-
ber of times. I may give you the
example of the Chambal Hydroelectric
project. It started on an estimate of
Rs. 30—35 crores. Now it has gone up
to nearly Rs. 65 crores. Similarly,
the estimate of every project has gone
up by more than 30—40 per cent. This
is wrong and defective estimating. Our
engineers must be more careful. It
looks as if they are preparing the esti-
mates on imagination and not on
actual facts.

Again, take the delay in the comple-
tion of these reservoirs. This will al-
ways enhance the cost of any praject.
There are works going on for the last
10 or 15 years. I may mention the
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Bhadra repervair in the Mysore State.
commenced in 1047 and it
. They have not yet
re the water. Simi-
other works which
for the 1last
this delay is
the high cost

i
i
Hil

Again, in the course of the execu-

‘We were hearing of a lot of corrup-
tion and other loopholes in the execu-
tion of the Damodar Valley project.
Now the same thing is being repeated
in regard to the construction of
Bhakra Nangal, The Punjab Govern-
ment recently appointed a Committee
$q go into the guestion of the expendi-
ture incurred so far on Bhakra Nangsl,
The findings of this Committee are
far from complimentary. They have
stated after due inquiry that there is
a good deal of leaknge, wasteful ex-
penditure and excess expenditure.
They have also pointed out that many
officers are responsible for this, They
have also indicated that dishonesty
and negligence has been considerable
in this project, They have also men-
tioned that in the accounts for Rs. 8
crores they have examined, there is a
leakage or wasteful expenditure of
Rs, 50 lakhs. We are spending nearly
Rs, 170 crores on this project, and 1t
is possible we have to spend more,
8o it is but right in the interest of
the country that only honest officers
are placed in charge of this project.
There is a lot of scope for corruption.
It i3 a fertile ground for unscrupulous
people to adopt unscrupulous means.
So ‘necessary care must be taken, I
think Government should institute an
inquiry to see if the amoumt that s
being spent is spent judiciously and
properly.

There ave other diaquieting reports
regarding Bhakra Nangal Recently

for Granta

4

we read in the papers that there is &
good deal of ailt being accummulsted
in the reservoir, We bave also
that the villagea ail round ars
with si}t It has been stated in
of time, 3080 per cent of the
veservoir may be silted up and it may
then become useless. The entire mun-
wunding area is subject so inundation.
It is also subject to landslides. The
Sutlej river carries a good deal qf silt
So I would like to know what are the
precautions adopted by Government
to prevent accumulation of silt in the
Bhakra area. The entire area is of very
In fact I, know that
one famous British engineer who In-
vestigated this area was of the opinjon
that this site was not suited for the
construction of such a big dam of such
a magnitude—nearly 740 feet high. He
was of the opinion that the soil was
very poor and there was no proper
foundation and that the hills that
flank on either side were composed
of very poor soil and very loose and
disintegrated rock and this area was
liable to land sliding. I have got some
.experienee of the land sliding. That
is a thng which the Government
should remember. Whatever work is
done there should be entirely pro-
tected against the action of water be-
cause the action of water is terrible. It
is a huge column of 40 feet. I do not
know what will happen. It is a matter
for deep consideration by the Gov-
ernment because we have invested
nearly Rs. 200 crores and so every
possible precaution must be taken. I
have asked a question as to what
action was taken to prevent this area
from being flooded away and I was
{old that they took up to grouting.
They have been inserting cement in
some of the crevices. I have seen
that area and I have got some experi-
ence of these irrigation works. With
all these grouting and other things,
it is & matter to be considered very
deeply and 1 am sure the Government
will examine it from all the aspects
and eee that the construction is
thorough and it is protected against
the sction of water.

1i

1



Yeurs. It has not
do not know with whom the fault
lies—may be the Centtal Government

Doth of the Etate Government and the
Central Government to see that this
reservoir is completed as early as pos-
sible and water is let out for useful
purposes, We have been waiting for
the last fourteen years yet we do not
see any trace of it. Again, I must
point out that the Mysore State has
conly about 26 million acres under
cultivation. Out of this, only about
a million and a half acres are under
irrigation. The rest are subjected to
the vagaries of rainfall, Good rainfall
means good crop; otherwise they have
to starve and there is famine., For
such a big State, to have only 1§ mil-
lion acres under irrigation means very
little. There are great facilities. The
Mysore Government and the local
people have been representing that the
Central Government should give its
assistance for the construction of
dams in Malaprabha, Ghataprabha,
Krishna, Bhima and various other
Tivers.

It is quite necessary that if we have
to satisfy the people throughout the
<country, we have to take up minor
irrigation works It is not only a
question of having new minor irriga-
tion works but also the question of
rextoration of the old tanks, Hydera-
bad, Mysore, and other States have
got a number of minor tenks. The
Mysore State hag got nearly 30,000
of them but almost all of them are
slited up. The State Government is
not gble to take up this work pertly
for want of funds and the Central
CGovernment must take this up very
seriously. If we want the existing
tatileg to function effectively and use-
4ully, every tank must be restored
and if they ave restored the atresge
unier irigatton will certainly in-
TR,

Dewiemls  CHAITHA 2, 188 (34K4A)
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Similarly, Sir, hetelitier motd at-
tention must be paid for the construc-
tion of nindre works, It is true thit
a big irrigation project will sérve thé
arés and also serve the purpese of
generating  eleétricity. But T wollld
like to give one exarhple. We have got
th¢ Bhakra Nifgel project. We have
spent Rs, 200 crores. Suppoking these
Rs. 300 crores had been distributed
throughout the country and instead
of onte dam sbout 400 smaller irriga-
tion works hdd been compileted, you
would have conferred benefit on every
part of the cdintry. Therefore, I am
glad that the Government inténds te
lay mlore stress on minor irrigation
works,

Coming to power, regarding Shra-
vati, the Deputy hﬂnmer of course,
just now gave some sort of an assu-
rance that tenders will be called and
quotations will be accepted.

Shri Hathi: Tenders have been cal-
led already.

Shri Mohammed Imam: Tenders
were calied long ago and quotations
have been received, but they were held
back for want of foreign exchange.
They have been very sympathetic, and
being sympathetic they have been
holding out such assurances from the
beginning. They have never said ‘no’.
I want m categorical assurance from
him

My. Chairman: From me or
him?

from

Shri Mohammed Imam: From the
Minister, Sir, through you, an assu-
rance that this Shravati project will
be completed by the end of 19860. I
need hardly state that this State has
been starved of power. They have not
got a single H.P. in the State. There-
fore, I hope he will realise the ur-
gency of the situation and the Minis-
ter will come out with a categorical
assurance in his speech that the
necessary foreign exchange has besn
allotted and the assistance also has
been sanctioned.
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8ir, electricity is generated through
thres means in this country. Firstly
by barnessing river falls, secondly
through thermal stations, and thirdly
by having multi-purpose irrigation snd
electricity combined schemes, Of these,
I can assure you that generating
electricity by harnessing waterfalls is
the cheapest. It is not only the
cheapest, but the most convement also.
It is a less cumbersome process. ¥or
example, the Shravatl project when it
is completed will generate one million
kws, nearly one-third of the total
target that has been provided under
the Second Five Year Plan. The cost
of production is very little. It comes to
about Rs, 500 per kw, whereas the cost
of production undé& Bhakra or any
other project comes to Rs, 2000. Cost
of production of electricity by letting
out water from a tap is always very
costly, not only because there is very
little height but also because the
machinery required is very elaborate
and costly compared to that required
for producing electricity by harnessing
waterfalls. Producing  electricity
through multi-purpose schemes is
always three to four times costly.
Thermal station, of course, works out
cheaper and is practiceble. It is
cheaper in areas which are near coal
bearing areas. Even out of these
two, I submit that wherever there
are waterfalls, promising waterfalls,
the Government must see that
they are given preference. For
example, there is the Kali waterfall in
North Kanara. I am glad that the
Koyna waterfall has been taken up for
harnessing. There ave a number of
waterfalls in the western ghats. There
ii: :l}: ‘l\:aikedlt waterfall, and there
e Baramula waterfall, I think,
in Coorg Each waterfsll is capable
of generating not less than 300,000 kw
otbowermduwiubomuchehuw.
1f we give due preference to generate
electricity these waterfolls, I
think it will cost less of money snd it
would also be more practicable.
Through these you can create an all-
Indla grid,

Shri Mohammed Imam: My time is
up. I have only one more point. I am
glad that the Government hes heen
paying increased attention to the
development of irrigation and power.
Nature’s bounty has no doubt endowed
this country with many natursl advan.
tages. There are a number of rivers
both big and small which can be har-
nessed. There are a number of water.
falls which can be harnessed and be
made useful to the advantage of man.
It is left to the Government to take
advantage of all these conveniences
and all thege resources that have been
bestowed on us by God. It we fail to
utilise them it is our mistake.

Mr, Chatrman: The hon. Member for
East Khandesh. After that, the hon.
Member for Bankura. At present I am
not in u position to announce any
more names. It will depend upon the
self-denying ordinance that the hon.
Members impose upon themselves,

Shri Raghunath Singh rose—

Shri Harish Chandra Mathur: We are
Jot sitting beyond 8 o'clock in any
case.

Shri Naushir Bharucha: Mr. Chair-
man, Sir, the magnitude of expendi-
ture on irrigation which is of the order
of Rs. 400 crores m the second Plan
indicates the importance of the sub-
Ject as well as the need for a cau-
tious reorientation of our policy. It is
& good thing that today the Govern-
ment has diverted its attention from
major works to medium and minor
works. As the Mehta Commijttee
rightly drew its conclusion, in the
course of the first Plan, we had major
worksbutthenonlyl'lperemgof
the physical targets was reached
at a cost of 92 per cent of the expen-
diture, wheress in the case of the
ninor irrigation works, we find that
91 per cent of the targets was
:gmd by only 63 per cent of the
It has been our painfy) experience
lo!aruﬂumnjormhmm_
cerned that even the estimates with



spent. On the electrical side, we find
that a contract agreement for trans-
formers has been finalised but I do
not know when the equipment would
be made available. Though the hon.
Minister says that the first generating
wet is expected to be commissioned in
the monsoon of 1961, I may tell him
that we have got grave doubts about’
it. I hope the hon. Minister will pay
attention and expedite this project.

The second point that I desire to
bring to the notice of the hon, Minister
ig that in the first Plan we had never
considered the criteria for starting
various irrigstion works. Had we
taken into consideration the cost of
irrigation per acre it would have been
good. There are various factors
which go into the irrigation achemes.
We are taking the irrigation cost per
acre, but even then, one notices very
wide divergences between various
States. For instance, in the Mayu-
rakshi project, Rs. 16 crores were ex-
dected to by spent. The cost of irri-
gation per acre comes to Rs. 220, In
thounotﬂuww,itm
Rs. 430 per acre.

Demands CHAITRA 2, 1681 (S4KA)
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For the Mahanadi delta, it comes to-
Rs. 86 per acve, One does not know
how the schemez are selected. It is-
necessary that this factor must be
tsken info consideration, particularly
in view of the fact that the fuller
utilisation of irrigation waters poses a
problem of its own.

will
5,20,000 acres if storage dams are con-
structed at Hatnur in Bhusaval taluka,

The second project to which I invite
attention is the Girna scheme. At
one time, it was expected thet this
scheme would cost Rs. 9 crores and’
would give relief to scarcity areas and
talukas in East and West Khandesh.
Then, the scheme was revised with the

It.hveryneeauarytore-mhothh
scheme in the interest of
talukas,

Coming to power generation, it is-
true that the

State Governments and project autho.
rities for generating plant and equip-
ment. It hag been preparing and scru-
tinising designs and specifications of
tenders. It has been offering com-
ments on hydro-electric schemes and
thermal power stations. It bas been
preparing detailed load survey reports
for various States. This Is very im.
portant. When you consider power



aytharities. I would ask, how does the
Power Wing help in the formulation
of a “sound, adequate and uniform
nationa) power policy”, which is a
main responsibility of the Central
Electricity Authority under the Elec-
tricity (Supply) Act, 1948. I appre-
cigte that the formulation of a sound
national policy in the matter of power
generation is not an easy task, parti-
cularly in a country where distances
are vast terrain i very peculiar and
there iz often mixed economy in
power generation. So, control and
regulation of utilities becomes a
special problem, Even then, it is very
necessary that some type of broad
Zeatures of a national power policy
-are laid down.

8o far as I feel, it is the shortage of
funds that hampers this. So, a begin-
ning should be made by the creation
of a Central Power Development Fund,
-which will finance in the first
place investigations and collection
of data concerning generation and
«distribution of electrical power, which
will speed up the study of
Ioad patterns. Load pattern is
a changing thing and unless it
s speedily done, the results become
useless and outmoded. Also, the fund
will lead to a study of possibilities of
manufucturing stanfard generating
eqitfpment and it will draw up a code
-of preferences in supply spd preferen-
tial tariffs to certaln categories of
consumers for adoption by the State
Electricity Board, I sm of the opinion
that it will not be possble to Iay
<down a national policy of any charsc-
ter except drawing up a cofle of pre-

the
But when I opened the De-
mand for Grants I was surprised $o
find that only Rs. 25,000 were allotted
for this subject. I wonder what
Power Wing or, for the matter of that,
unybody can do in the matter of deve-

£

such that our entire countryside may
have to be dotted with these small
power generating units so that in the
remote places electricity may be had,
if not, of an economic rate, at least at
weasonable rate, It is an important
plank in our national plan and if we
develop these small units and distri-
bute them all over the country, per-
haps that may form a big plank in
our national policy. To my mind what
charkha has been to textile industry
in the matter of production of cloth,
the small standardised self-contained
power generating units is to the giga-
ntic power stations in the fleld of
power generation. I hope that the de-
velopment of such an important thing
will not be neglected by the Ministry
merely because it requires some
money. I hope all the points raised
by me will be taken into considera-
tion by the Ministry.

Dr. Pashupati Mandal (Bankurs-
Reserved-Sch. Castes): Mr Chairman,
at the outset I wish to speak on the
Kungsabati project in Bankura dise
trict, which I have the privilwge to
represent. ¥From the information given
in the leterature drawn up by the
Irrigation and Power Minister I find
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tthat the approval for the project 1s
still awaited from the Plapning Com-
mission. It fulfils avery condition for
approval., It is In a scarcity ares, it
us a muyor schame for rrigation and a
little foreign exchange is required for
it  The pregress of the work 1s slow
mnagmuch as suficsent funds are not
-avaflable 8o long the construction
"has deen carried out from the meagre
resources of the State Government
Local people have been disheartened
to hear that the completion of the
work will take a long long time

In the modified project report there
are two phases for construction In
the first phase there will be construc-
tion of one dam on the Xangaabat:
river and some portion of the canals,
for which a scheme has been drawn
up amounting to Rs 7,27,50,000 It will
irrigate about 2 lakh acres during the
Second Plan period, though the prow:-
sion n the Second Plan 18 only
Rs 475 lakhs If a further sum of Rs 150
lakhs could be allotted during the
Second Plan period, the construction
work of the first phase of the scheme
could be speeded up so as to bring
a major portion of the 2 lakh acres
mentioned above under irmgation by
the end of the Second Plan period If
a decision 18 taken immediately
in favour of supplying finance, then
the full advantage may be taken up m
the remamning two years of the
Second Plan period As the first
phase of the scheme comprises cons-
truction of one reservoir having prac-
tically half the storage of the project
as a whole, 1t would be feumsible to
increase the irrigable area in the years
to follow up to about 4 lakhs acres by
which time the second reservoir will
be ready and would enable increas-
ing the irrigation potential graduslly
to 8 lakhs ucres

Unless an early decision Is made m
yespect of this extra amount of Rs 1:5
Arores, the construction would proceed
slowly and frrigation will be delayed
The Programme Adviser of the Plan-
‘ing Commission from the revenue
ade and the Chairman of the Central
Water and Power Commisson have
A28 TSD .8
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visited the area wnd all have agreed
that the commanded area of this pro-
ject needs irrigation very much and 1
quite different from that of the D V.C
and even the Mayuraksh: Project. On
ﬂ:d!‘etum side also, the picture 1s
' -

There 15 some diffienity of foreign
exchange Although it was agreed
that sufficient foreign exchange would
be available for procuring spare parts
for machinery (on the assurance of
which old machines had been pro-
cured from other projects), the pro-
ject has not, been provided with any
foreign exchange so far, for this pur-
pose It 1s suggested that the project
may be g;iven & blanket cover of
foreign exchange dufing the Second
Plan~requured Rs  900,000-against
which the project authorities should
be able to submut theiwr import apph-
cation from time to time which would,
in the normal course, be'scrutinised by
the Union Government authonities con-
cerned This 1s the pohicy which 1s
generglly followed in the case of other
major projects

Uptill now, the project 15 bemng
constructed with funds as available
from the meagre resources of the State
Government  Until the project s
passed by the Planning Commission—
1t 18 now pending in their hands—
the loan from the Centre would not
be forthcoming and, therefore, the
Planning Commussion is to be request-
ed for early passing of the scheme

Appreciable progress has been made
in the construction as detailed below
Silabati barrage construction 15 near-
ing completion including a good length
of the canal taking from this project
As there is severe demand for urriga-
tion in Indpur-Simlapal ares of the
district of Bankura, the Engineers are
making attempts to start irrigation in
about 40,000 acres from this very year
The construction of the first dam is
well agdvanced and 1f funds are made
avallgble, 1t should be possible to com-
m it by the end of the Second Plan

od
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Feeder canal and main canal taking
off from this dam 15 also well aivanc-
ed. The programme is also to take
up the construction of the Garbeta
Branch canal in the district of Midna-
pore in a month or so so that canal
works may progress in both the dis-
tricts Bankura and Midnapore simui-
tanously. The progress appears to he
very satisfactory, but handicapped by,
financial limitations

Then, I come to the Ganga barrage
which 3s also called the Firaka bar-
rage. The West Bengal /
passed a unamimous resolution and ff
1 read a few lines, the whole Housé
will be convinced of the urgency of
the scheme. It says: ° R

“,_.this Assembly is of opmion
that for umproving the food situa-
tion 1n West Bengal, for improving
irrigation and + dramnage facilities, °
in the State, for impiroving health. -
conditions, for the expansion of.
industry and trade, for saving the
Calcutta Port by improving the
now fastly deteriorating niver
Hooghly-Bhagirath, for maintain-
g the supply of drinking water
n Calcutta by keepmg down sahi:_
nity for facilitating irrigation in
the neighbouring districts of Mur-
shidabad and Malda, and for making
possible an all-weather water
route from Calcutta jo Bihar and
U.P. and the construction of a
rail-road link between South
Bengal and North Bengal, and for
various other reasons, the Farakka

* Barrage Scheme cannot.be delayed
any more for any reason whatso-
ever," - . -

This scheme is very important from
several points of view.

The Calcutta Part earns about 50 per
cent of foreign exchange, that is, about
Rs. 300 crores. Fifty per cent of our
foreign trade passes through Calcutta
port. It serves the hiriterlangd of UP.,
Bihar, Nepal, Tibet, ™ West Bengal,
Assam, Orissa and some portions of

Assembly’
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Madhya Pradesh. It provides the im-
portant facilities of water twansport
which this region needs durirg the First.
and the Second Plan periods. It is of
great help to the newly sprung up-
industries in Durgaspur, Rourkelr and
Bhilai. The Railwey Ministry often
says that the irregularity” of traim
serv.ce in this region is due to'engines:
being out of order due to the salinity
of water and so on. If this project is
undertaken then it will serve a2g @
proper mterink with Waest Bengal,
North Bengal and Assam.

The Minustry of 'h-nnsporf and Com-
munications have already spent Rs. 200
crorgs Jor the development of Calcutta
port..-Thig wall \help road transport
and, this wall ,provide a link with.
North Bengal. It will also create
water transport up to UP and Bihar
permanently

It 1s very umportant that ﬂ:xe Health
Ministry should provide adequate-
water supply to Calcutta in which
about 50 lakhs of people reside. 'It
15 not poss ble ta provide adequate

JVater supply through the tube-wells

It has béen found that if'the discharge
increases, then, water is drawn from-
the sea and it become__s_d saline. R

As you know, Sir, West Bengal iz a
thickly-populated ;area. More food
could be produced in this region it
you provide sufficient irmgation faci-
hities there These schemes will iryi-

gate Malda, Murshidabad and other
areas -

From the pomnt gf view of our jm-
ports and exports also, this port plays-
a significant role. Fifty per cent of
the import and export trade depeiids
upon this port. This is a very imp8r-
tant foreign-exchange earning centre.
This aspect should be appreciated by
all the Mihistries. THé' development
of this port i of great {mportance to-
each and every Ministry.

The Farraka barrage scheme is very
importart.” It should™¥e taken in the
Second Five Year Plan ‘{taelt, ¥¢ it'ls

7848 ..
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not possible, you should gwve it top-
most priority and include it in the
Third Five Year Plan. Due to repeat-
od investigations, this has not
been included n the previous Plan
periods. So, my request is: ‘Do not
press for further investigation at
present”. Then, it will not be includ-
ed even in the Third Five Year Plan.
If more investigation is required then
I suggest to run parallel investigation
and eonstruct as is in the general prac-
tice followed in other major projects.
1 hope the Ministry will see that steps
are taken for the approval of Kang-
sabati project and also to see that
work is taken up at Farraka barrage
w'thin the Second Five Year Plan,

Mr. Chairmsn: I have to tell the
House that six hours have been allot-
ted for this Demand. In that case,
we shall have to sit up to 8-20

An hon. Member: No, Sir

Shri Naushir Bbarucha: Let the
hon. Mjnister reply on Thursday

Bhri T. B, Vittal Rao: Let the hon
Minister go through our speeches

Shri Raghunath Singh: We should
have a chance to speek.

Mr. Chairman: Shall we sit up to
8-207 (Interruptions)

Shri Naushir Bharucha: The Bus:-
ness Advisory Committee said that
one hour may be allowed at the dis-
eretion of the Chair.

Shri D. C. Sharma: We not only
know the value of water and electn-
city, but we also know the value of
sitting late.,

Shri D. V. Rao (Nalgonds): For-
tunately or unfortunately, in Andhra
Pradesh, there are & good number of
schemes which have been started
even before the Eirst Five Year Plan,
namely, the Godavari Valley Scheme,
the Tungabhadra scheme and some
others, but to our disappointment, in
the Second Five-Year Plan, some of
them have not been continued.
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When the Second Plan was being
formulated, some of the schemes
which had already been started in the
First Five Year Plan were taken up;
they were called continuing schemes.
Some new schemes were also added.
But 1n Andhra Pradesh it j8 our mis-
fourtune that some of the continuing
schemes which ought to have been
continued have not been taken up, and
they are the Godavar: scheme end the
Tungabhadra High Leval Canal
scheme It 1s evident that previously,
Government had invested séme money
over these projects, So, if they are
stopped or delayed after some time
for one reason or the other, then the
logs that we have to incur 18 very
much; in this way, these projects are
becoming more costly, and in the end
1t 18 the peasants and the people who
have to bear the whole loss either
in the form of high betterment charg-
es or in the form of higher taxation.

1 am glad that a few hours before,
the hon, Mimister was kind enough to
announce that the Tungabhadra High
Leval Canal scheme be approved and
also sanctioned, if I understood him
correctly But in this respect, we
want a further assurance that .the
whole scheme will be so phased that
1t will be continued without any lag or
without any gap in between the first
and the second phases or between
whatever phases there may be. That
15 one submission. My next submis-
sion 15 that the capacity of flow of
water 1n these canals should not be
reduced. We want an assursnce to
that effect from the hon. Minister, and
1 hope the hon. Mimster will be kind
enough to save this assurance.

The next project that I would ke
to bring to the notice of the House is
the Nagarjunasagar project. It has
been previously said that this is one
of the biggest projects, but due to
paucity of funds, this 1s being delayed.
It iz not only that, but even up till
now, the entire scheme has not been
either approved or sanctioned, as far
as I know. It is only one phase
which has been approved, for which
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about Rs. 30 crores have been allot-
ted, and only half of the area that is
to be irrigated would be covered; that
is, only about 16 lakhs of acres would
be irrigated instead of about 30 lakhs
of acres which was the original esti-
mate of the area to be irrigated under
this project.  Besides, the hydro-
electric schemes which ought to have
been included in this have also not
been included. Even now, the project
work is being hindered for want of
supply of essential materibls like
steel. A few weeks ago, the whole
work has had to be held up for want
of supply of steel for at least two
weeks. If work goes on at this rate,
not only the first phase but whatever
phases there may be, will be de-
layed for three or four years more,
end this again would mean a loss to
the country and to the peasants of
this area in particular because it is
they who have to pay more better-
ment levy.

There is one more scheme which 1s
being held up for want of supply of
° steel, and that i3 Krishna barrage
scheme as it is called. In regard to
this, the hon. Minister himself paid a
tribute and said that the work was
going on ahead of the schedule, and
it was so. But for the last so many
months there was no steel for shutters
and the whole work has stopped, and
due to this, even after nearing com-
pletion, further irrigation with the
help of this project is not being pos-
sible.

There is another scheme called the
Ramagundam thermal scheme which
was started even before the First Five
Year Plan. It is quite near the coal
belt there and it is very cheap also
to complete that scheme, but even
now it has not been taken up; or,
even if it is taken up, work is being

" done so slowly that it appears in the
npar future there is no possibility of
completing it.

Some af the previous speakers have
mentioned about Pochamped and som
other schemes also. The Pochampad
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scheme is a continuation of the old
Godavari river valley scheme started
even before the First Five Year Plan.

17°41 hrs.
[Mg. Srzaxer in the Chair]

As the House knows, the Kadam
Dam which was breached this year
was @ part of that scheme. The
Kadam dam was constructed and some
land is also irrigated, but before the
second stage was started, the dam of
the first stage has breached. In spite
of this, of late there has been a pro-
posal that a dam be constructed acroms
the Godavari near Pochampad to
irrigate some three to four lakh acres
at a cost of Rs. 16 crores. In this
connection, I have ajso a suggestion.
Due to lack of foreign exchange the
Devanur hydro-electric scheme has
been held up. Some Rs. 10 crores
have been provided for thap in the
Second Plan. That whole money may
be diverted, and some more money
glso sanctioned, so that the whole
scheme may be included in the Second
Plan and continued during the Third
Plan. This area of Telengana and
Rayalaseema is a scarcity area.
Andhra Pradesh is said to be a sur-
plus State, but only four districts
in the whole of the State are surplus
districts, and we are getting some rice
from out of them, but it is only mar-
ketable surplus. If the Andhra peo-
ple begin to take two meals a day, I
do not think you will get any rice
from Andhra Pradesh for the neigh-
bouring States. That is the situation.
Therefore, we have to take up all these
important schemes which have been
already started and which have been
held up for lack of funds. If thege
schemes. are taken up and completed
as soon as possible, certainly the
whole land will be developed, get
irrigated, and there will be enough of
foodgrains for local consumption as
well as for export to the neighbouring
States. It will certainly be a very
helpful and good contribution to the
economy of the country itself.
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Therefore, I appeal to the Mumustry
that two things have to be taken into
consideration while allotting funds
Every year moneys unspent onh 8o
many schemes lapse It is my propo-
sal, not only for Andhra but for
other States also, that all thig unspent
money on various schemes 1n the van-
ous Ministries also should be diverted
{o these schemmes which are very pro-
fitable and very necessary for pro-
ducing foodgrains as alsp raw mate-
nals required for our mndustries In
this way, we have to make up the
nmecessary flnancial resources This 1s
my first suggestion

My second suggestion 1s that scar-
city areas like the Rayalaseema dss-
tricts, Telegana area, Srikakulam and
other districts should be given guffi-
cient umportance or priority in the
matter of taking up schemes It 1s no
use refusing irngation facilities due to
whatever reasons 1n areas where the
people are in need of irrigation and
want 1t We want to buld up an -
gation system in which the local
peasantry partxipates It 1s not possi-
ble under the present state of things
There should not only be need for
irnigation, but there should also be a
desire for urigation In this respect,
I would like to mention the Telengana
districts and Rayalaseema districts
I thing the whole of the peasantry
there 1s rmgation-minded and no
sooner than the project 18 completed,
the peasantry will be ready to use
the water There will not be any lag
between completion of the project and
utilisation of water

One more thing about the better-
ment levy Of course, today Punjab
» affected by 1t Tomorrow other
States also will have to face thus pro-
blem It will be serously coming up
m other States Nowadays we are
thinking of Ziving s0 many incentives
to various sectors of our economy, the
mdustmal sector, private agencies and
so on But we are not thinking of
any incentivea for the poor pessant If
we go on increassing the betterment
levy on the peasantry, how are they
10 pay 30 much of taxation® We are
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collecting taxes from them 1n the
name of these projects At the same
time, when the projects are complet-
ed, we say that the expenses on pro-
jects: should be borne by the peasan-
try themselves For thus we again tax
them How can we enthuse them 1f
we follow this policy® This should
not happen

Most of these projects are mult-
purpose projects The peasantry has
its share of the benefits Not only
that What about the raw matenals
that peasants grow m these irrgated
lands® It 1s the industry which bene-
fits thereby Therefore, the burden
should not fall on the peasantry alone,
the other sectors also should have
their share Industry should bear its
own share For this, the whole sys-
tem of betterment levy should be re-
viewed and it has to be worked out
m such a way that the small peasant
should not have any burden, even
the richer section also should have
their due share, but not unnecessary
o1 burdensome share

It we re-formulate our policy on
these lines, there 1s every chance of
the schemes going ahead

Mr Speaker. The hon Minster

Shri Naushir Bharucha: Are we sit-
ting till 8 80

Mr Speaker: Yes

Shri Naushir Bharucha. This un-
expected prolongation of the session
completely upsets our work In the
Business Advisory Committee, we
said that the sitting would be upto
8 rm

Mr Speaker: Hon Members want
some more time Today we carry on
with this After all, we have to get
along with the busmess Unfortunate-
ly hon Members have no right to
send substitutes here We have to get
along The next working day we
have to start digcussion on the De-
mands of another Mmustry Ooss-
stonally, hon Members have to it &
little longer It Shri Naushir
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Bhanicha rases objection, what am I
{0 do”

Shri Naushir Bharucha: Seven hours
a day are too much

Mr. Speaker: I am also sitting It
1s not as if 1 am going home

Shri T B Vittal Rao: An hour ago
there was no quorum

Mr, Speaker: It 13 m thewr hands
He 1s one of the mportant Whips of
his Party I would request hon
Members to continue and dispose of
these Demands Otherwise, thus will
have to be carried over to the next
working day

Shri T. B Viital Rao, May I make
a subrmussfon® Some more hon Mem-
bers may be allowed to speak and the
hon Minister may reply tomorrow-—
the next working day

Shri Raghunath Singh (Varanasi)
We should be allowed to speak We
shall make our pomnts and he may
give an exhaustive reply on the next
working day There 18 the canal
water dispute, etc (Interruptions )

An Hon Member. Five mnutes for
each hon Member

Mr Speaker: Hereafter the only
alternative for me 1s to sit with the
whole House in the Central Hall when
I fix the ttme I have been progres-
sively increasing the time from 60, 70
80 and 90 hours to 120 hours Shn
Bharucha was also there We divided
the time They also apportioned prio-
mties Unfortunately, we are not in
a position to increase the length of
the hours during the day; it 1s in the
hands of Providence It 1s not as if
I want to stand m the way Let us
finish this Let other hon. Memberg be
gven gome other opportunity From
time to time when an occasion arises, I
will give them any amount of tume for
discussion Now, let us get through
this
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Hafiz Mohammasd Ibrahim: Mr.
Speaker, Sir, I think the hon Mem-
bers for the imterest they have
shown i the work connected with
the Minstry of Irrigation and Power.
During the discussion several points
were paised and some of them had al-
ready been answered by the Deputy
Mister 1 shall deal with a few of
those points 1 was specifically ask-
ed about two or three things I was
asked 1n this House durmg the discus-
sion to say something about Ganga
Barrage, Gandak and about ShravatL

Shri T. B. Vittal Rao: What about
Godavan Valley—Pochampad?

Nafixr Mohammad fbrahim I was
asked to specifically desl with this
question That request was made by
the hon Members who spoke here
today Therefore, I mcntion them

So far as Shravat: is concerned, on
a Previous occasion m this House, I
expressed myself 1n these terms that
p1obably no Member of this House was
<o enamoured of that scheme as my-
self Now without going into the
whole story, I am able to say today
£¥ the information of the hon Mem-
bers that for all practical purposes
the scheme has been adopted to be
executed and as much of foreign ex-
change as is 1equired for that has also
beon allowed

Shrn Mohammed Imam: What does
this ‘for all practical purposes’ mean?

Hafiz Mohammad Ibrahim: I am not
uttering anv wrd here in some sepa-
rate or concealed sense, I am not con-
cealing something and saying some-
thing I am quite clear and straight-
forward and I am saying what 1s m my
mind ‘For all practical purposes’
means that so far the work was only
theoretical and now the time for
Practical work has come and the work
1s begun That 1s what I meant That
is the story ebout Shravat:

As far as Gandak project is con-
cerned, it 1s true that the scheme was
conceived long ago The site at
Which the construction of the dam hag
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be made for the purpose of taking
ls, one to UP and the other to
har, 1£ in Nepal area The Centre
been, i:n this matter, deahng with
Népal Governivent ably for
the last two years or more, and 80 far
it has not been able to obtain their
consent for the use of ghat land which
18 mvolved in this stheme Durning
this very period one tiang happened
The elections began there for the
purpose of formation of a new gov-
ernment there

Shei T. B.’ Vitial Rso: -Sir, there 15
70 gquorum
Hafis Mobanimad Ibrahim:

<continue, probably, without
also

Mr. Speaker: Having regard,to the
average attendance every day, there
18 quorum

Shri § M. Banerjee (Kanpur)
“There 1s always quorum during the
Question Hotir

!‘gs‘

vE

I can
quorum

Mr Speaker: All hon Members
-‘who are-interested are here
Shri T..B. Vittal Rao: The Gov-*

ernment was not willing to co-operate
when we requested W extehd the
time even by half an hour That was
very unkind of them We have been
co-operating mn everything There
are several hon Members who want
to speak on this subject The hon
Member there who comes from the
famine districts of Anantapur wanted
to speak, but he was not given any
time

Shrl Jagdish Awasthi: Our requests
‘were igpored .

Mr. Speaker: I find from the list of
speakers that as many as 20 to 22 hon
Members have spoken

Shri Jagdish Awasthi: There are
‘States and glso groups frofa which no
<one has been called

Mr. lpuka\r: I have tried to acco-
modate all the States

Shri Rami Reddy (Cuddapsh): We
may be given five minutes each
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Mr. Speak®r! For that also you need
a-quorum. Wow, let us get through
thus today Hereafter, hon Members
wilt sit in she Central Hall every
evening before they dusperse or imme-
duately after they disperse and give
me an agreed Lst of speakers within
the time aHotted

hri Jagdish Awasthi- No represen-
tative was called from some groups
and even States

Shri Achar (Mangalore) It 18 not
only a question of States My sub-
mission is that from a particular State
the same persqns are called and others
are never called

Mr. Speaker: Their parties must
take care pf that Let us get through
this, and I would request hon Mem
bers here to keep the quorum

Shri T. B. Vittal Rao There 1s no
quorum now

Mr. Speaker: Very well, the bell
may be rung The hon Minister must
see to it that there i1s quorum Whth-
out & gluorue even those hon Mem-
bers who are willing to sit become
helpless When the House 13 sitting
beyond six o'clocK, the Minister must
take personal responsibility to see that
there 1s quorum How many times am
U to png the bell?

Shri Jagdish Awasthl. There 1s
quorum

*Mr. Spéaker: Very well
get along !

18 hrs - ’

Hafizx Mohammad Ibrahim: I was
spedking about Gandak project, and
I was saying that the matter was wait-
ing for sometime for obtamnjng the
congent, of the- Nepal Goverpment Imn
pegard to the use of the land which
is involved In the meanwhile, there
arose a guestion between -Bihar and
Yttar Pradesh In regard to that I
made a- stajement ,in this. Houge, and
having reminded the hon Members
of that statement, I need not say axy-
thing at all abous that. But thaf thing .
was mentioned in that statement and

We shall
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the result was that difference was
resolved. The Uttar Pradesh Govern-
ment consented to participate in the
scheme as a full-fledged partner and
other matters also were satisfactorily
decided between the two Govern-
ments, and at that time also I was
present So, so far as the Gandak pro-
ject 1s concerned, 1t is ready to be
taken up except for the reason that
the Nepal Government had to give con-
sent. Everybody knows that they are
having elections in Nepal; élections
are going on there. They have finish-
ed now, and so far probably the Gov-
ernment has not been formed yet

18.03 hrs.
[{Surt BARMAN 1z the Chair]

Till the Government 1s formed 1n
Nepal, it 13 not possible to obtain any
sort of consent from them There-
fore, till then, we have to wait. As
soon as that consent is received, then
the scheme will be taken up The
Ministry, the Planning Commission and
everybody else, including the Gov-
ernment of India, are quite in favour
of it. They have accepted it and they
are prepared to begin it

Pandit D. N. Tiwary: Till the
agreement 1s made with the Nepal
Government, the canal work may be-
gin from Bihar or UP side.

Hafiz Mohammad Ibrahim: I said
you have to begin work there at the
land which belongs to another man
who has not yet given consent. You
will be trespassing on his land if you
go and do something on the spot
There 13 nothing to be done on paper
What was required to be done on
paper is already done On the spot
the work has to commence There-
fore, if you go there without the con-
sent, then we will be trespassing and
we can be prosecuted. I do not know

, if there is any law in the Nepal Gov-
ernment with regard to that. But to
begin before that is not possible.

As far as the Ganga Barrage is con-
cerned, 1 consider that this barrage is
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not a scheme of West Bengal alone.
It is not a local scheme. In my opi-
nion at least that scheme is an ail-
India one. The port of Calcutta i§ of
all-India importance, and if any de-
terioration has been going on there,
and if that dificulty is removed, and
if the difficulties 1in the way of sea-
borne traffic are done away with—
they are there—then, 1t will be for
the good of the whole of India. There-
fore, 1 am sure the hon Members
from West Bengal will feel convinced
when I say that we do not see that
thing only from the point of view of
Bengal We view 1t from the point of
view of India That 1s one thing.

There is another point The dete-
rioration which 1s there-in the port
has been there since 1853; 1t is more
than a century old So, something.
has to be done expeditiously and at
an early date in order to remove those
difficulties But much time had to be
spent 1n the technical examination of
that scheme, which was conceived.
In that comnection, one gentleman,
Dr. Hensen, was invited and he was

¢ entrusted with the examination. He

examined the scheme and made a re-
port. As I said m the other House,
that scheme has been examined and
the report has been read by the Cen-
tral Water and Power Commission and
other engineers They have come to
know that there are certain other
points about which suggestions had
been made by Dr. Hensen, but he had
left them for further examination by
others. So, technical examination to
that extent has been done Now we
have reached the stage when we are
in a position to say that technically
that scheme is sound and can be taken
up. Anything which remains relates
to the operational part only

So, our desire that the scheme should
be taken up is there The soundness
of the scheme is there. Some hon.
Members have said today that it was
said sometime before—I was not there
in this House at that time—that om
account of the fear of Pakistan, the
Government of India are hesitating
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to take up this scheme. I think that have toured that area which was
should not have been said. There is flood-ridden. I had gone to Mathura
a0 question of any fear. We are not also. I have visited both the places
doing anything which in any way is on that occasion. A scheme is requir--
going to affect adversely the interests ed there for the purpose of remedy-
of Pakistan. When it is in our mind ing the evils which were cremted by
that it is an innocent scheme from the floods in the last rainy season imn

one of the vital purposes for India as
a whole.

The question bas been raised as to
the date on which it is going to be
taken up. I have been working in
the irrigation and power department
for go many years, but I have not come
across any scheme in regard to which
we have ever been able to say that on
such and such date we will take up
any scheme. The only thing is that
we are convinced of the mnecessity;
we know its suitability and its sound-
mess and we are prepared to take it
up as soon as we can. Last time I
said that it will be taken up within the
shortest possible time, I repeat it
again that it will be taken up when-
ever it 1s possible to do so. But it
should not be taken to mean that the
Government of India or the Ministry
are saying something which they do
not mean in reality; nothing like that.

Dr. Pashupati Mandal: If it is
examined again, it will take two years
and by that time, the details of the
third Plan will have been finalised

Hafis Mohammad Ibrahim: Un.

1 have slready dealt with Sheravati
and Gandak projects

Now 1 take up those points which

the year 1958. As far as schemes are
concerned, we in the Government of
India have so far received only one
scheme in the Ministry. That is called’
Poonchi, the nam: of some village.
That scheme is meant to cover Gur-
gaon, Bharatpur, Mathura and so on.

An Hon. Member: Grounchi.

Hafiz Mokammad Ibrahim: I am not
able to pronounce that word correctly.
About that there is one scheme, That
scheme 1s here and that is being pur-
sued as to what 15 to be done in re-
gard to that.

Then, 1 know that all the States,
mcluding U.P.,, have schemes which are
under preparation at the present time.
They have not so far been received by
us Some might have been received
somewhere, I am not certatn But
about this I am certam. Schemes are
still being prepared by the States and
they have not been received by us. As
soon as they are received here, after
the examination of thewr technical
soundness, they will be taken up and’
the money which is being provided
every year for the purpose will be uti-
lized for those schemes, according to
the capacity and needs of each State.
So, as far as the conditions prevailing
at the time are concerned, one need
not be afraid on account of them

something was saixd about
Delhi about the Najafgarh area. In
regard to the very heavy flooding there
last time a committee was set up to go
into it. That committee has devised
some scheme and that scheme has not
so far beerr implemented. Probably the-
technical soundness of that has not so
far been examined, All that I can say

" about 1t 15 that cannot be done before

the next monsoon. But there is an-
other work which is being done here.
There is a nulla there, the name of
which I have just forgotten.
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An Hom. Member: Najafgarh nulla

Hafix Mohammmad Ibrahim; That has
silted up m many places Work is pro-
gressing there at the present moment
and it is hoped that before the next
monsoon the work will be fimished, as
far as Najafgarh 1s concerned

Now 1 come to another point which
was raised by an hon Member from
Orissa, and 1 regret that I will be
making an answer will be disappoint-
g and for that I wish to be excused

Shri D. C. Sharma* Don’t make that
announcement

Hafis Mohammad Ibrahim* The point
s this The Electricity Supply Act of
1948 has made 1t 1ncumbent upon the
States to form electricity boards in
each State I have come to know to-
day in this House that Orissa has not
done 1t Now 1t ;s desired that should
be examuned If I have correctly un
derstood, he has desired that Orissa
mav be exempted

Shri Panigrahi. For some years

Hafilzx Mohammed Ibrahim: . and they
may be excused from forming that in
that State At the same time, there is
one piece of information with me that
there 1s a notification which has to be
1ssued before the formation of a board,
and that notice has already been is-

sued there There 18 no pro-
vision 1n the law which enables
the Government to exempt any
one A particular action which

18 the first step has been taken Noti-
fication has been made Still it 18 ex-
pected that the Government may be
abje to give exemption in that case
It 1s so obvious a case that 1t should
not have been conceived by any one
that the Government will be able to
give any exemption Nor could such
8 request be made because, there
could be nothing but disappointment
in the reply 1 mught be excused for
that if I am not able to do any good
hezre

Another question was ahout trans-
mission lines in Onssa Instead of
mking_a reply orally, I shall read
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two or three ines One hundred and
thirty two KV transmission hine pro-
ject 1n Orissa has already been sane~
tioned and the Chief Engineer Orissa
1s taking steps to procure the egquip-
ment for 1t and the CW and PC are
giving the necessary assistance Thu
lhine 15 intended to take Machkund
power to the coastal areas of Southern
Orissa This 1s the reply to the ques-
tion which was put about this matter

As far as the Nagarjunasagar pro-
Ject 18 concerned, 1t was smd that some
more money 18 required

Shri P. K. Deo: Will the hon Minis-
ter throw some light on the Bhum
Kund project?

Mr. Chairman. Let the hon Minis-
ter have hus own say first Later on,
any Member may ask about any parti-
cular project

Hafiz Mohammad Ibrahim As re-
gards the money required and the
treatment that has, in the past, been
accorded to that State m regard to the
giving of money, that would be evi-
dent from the two examples which 1
cite here and after that, I will not say
anything In 1956-57, the provision
in the Budget was Rs 300 lakhs, but
the actual money which was given for
the purpose of that scheme was Rs
396 lakhs Again i 1957-58, there
was a provision of only Rs 550 lakhs,
but actually the amount given was Rs
700 lakhs Then 1n 1958-59, the pro-
vision was Rs 700 lakhs and that
sum of Rs 700 lakhs has been given
I can say still that if that request has
come or 1s to come, we can say that
wre can consider 1t If 1t would be pos-
sible for us, we will meet the wishes
Otherwise we will have to be excus-
ed for that

I can say something about the other
things But, time 15 passing I take up
this Canal water question, that was
referred to during the speeches There
Were other things also 1 might take
them up Unfortumately, now, there
1s o time I know that Members them.
selves are probably more anxious te
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€0 out of this place than myself. So,
1 do not want to tax them further on.
As far as this Canal water question is
concerned, there is one difficulty, my
dificulty. Probably Members want to
hear that I will be able to tell and say
here in this House something very
pleasing. In that respect I will be dis-

Shri 8. M. Banerjee: The report of
the delegation.

Hafis Mohammad Ibrahim: There
are so many such news which appear
in the papers. I can say that we, in
the Government of India, do not know
about those things. They have
not hecn conveyed to us. On whose
authority, this has come in the papers,
is for them to know. It is for them to
know who are responsible for that. I
am mentioning this simply because
this point was raised during the dis-
cussions today. Our delegation is at
present in Washington. For the past
three months, discussions have been
going on and they have not{ yet come
to any conclusion. Another thing 1
would like to bring to the notice of
hon. Members and it is this. Whatever
transpires at those meetings are secret.
It is an agreement among all these
three parties—World Bank, Pakistan
and India. They are in duty bound
and pledge-bound not to express any-
thing about that.

Shri Naldurgker (Osmanabad): But
Pakistan has revealed what has hap-
pened there.

Hafis Mohammad Ibrahim: I can as-
sure hon. Members of this House that

1 am not withholding anything and
that I am not concealing anything.

An Hon, Member: Let him finish.

* Pandit D. N. Tiwary: Let him keep
to his time.

Hafils Mohammad Ibrahim: I con-
clude, not because I do not want to
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speak, but because hon. Members do
not want to hear.

Sardar A. 8. Saigal (Janjgir): What

- about the levy of one naya peisa fax

per cent on electricity consumed for
the rural population?

Shri Sadhan Gupta (Calcutta—
East): On a point of information, Sir.
We have been told that the Ganga
Barrage Scheme will be taken in the
shortest possible time. We are all
anxious about this scheme. May we
know whether it will be taken up
during the Second Plan period or the
Third Plan period or later?

An Hon, Member: Or, in the Fourth
Plan?

shri Hathi: We cannot give any
definite date.

Mr. Chairman: There are certain cut
motions. I take it that the cut motions
are not being pressed.

All the Cut Motions were, by leave,
withdrawn

Now, the question is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, to
complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1860, in respect of the heads of de-
mands entered in the second column
thereof against Demands Nos. 64 to
66, 125 and 128 relating to the
Ministry of Irrigation and Power.”

The motion was adopted.
18-25 hrs,

The Lok Sabha then adjourned till
Elever of the clock on Thursday,
Magrch 26, 19569/Chaitra 5, 1881 (Saka).
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TIONS . - . . 762161
S.Q. Subject
No.
1445,  Ex-Servicemen’s Ad-
visory Commuttee . 762122
. Untouchability m
s States . . 762224
1447. Hyderabad Money 1
‘Westmunster )
London . 7625-26

8. Traimng  School for
e O1] Refiming Industsy 762627

1449 Ofl drilling operations 762730
145q Director-General of

Ordnance Factortes . 7631-32

2, T Centre  for
s g::%uh Deaf . 63234
1453. Adultersted  ghee 7634—36

1454. Admussion nto En-
gincenng Colleges 763639

1455. Steel roling mulls 764043
1457. Swgarem Collienes 7643—45
14s8. Beggar problem i Del-

458 h . 7645-46

1459 Credit Service Scheme 7646-47

1461. Inadence of invalid votes
1n elections . 7647

1464. 1. A. F. Repmr Depot,
Chaken

764752

1465. Laxmu Narayan Temple
Chamba . . « 7652~53
1466. Ordnance Factones 765354
1467. Bxport of scrap 7854-55

1468, Bose Board of Enqury 765587

1469. Sumphfication of Hindt 765758
SNQ
Noo
. Scare SONIDE
B S el e s6ss—1
WRITTEN ANSWERS TO
QUESTIONS .« 76617705
8.
No.
. Infaogement of -
2451 i °°P!' 66162

1456, Scholerships . 7662
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seQ. Subject - Covvstus
No.
1460. Production of pig wor  7662-63
1463. EBxcavatons ar  Nids-
dmvoly . . 7663
1463. Oil Survey 76636
1470 Indo-RuuunWt 7664
1471, Indisn Cricket ‘Team 7665
. Post-Matnc S
142 o!:t s dlnhrg'l]:
Students 766566

1473 Central Adw Board
B e Tabd Wosre | © 7666

1474 Death of two Dellu
students st Dwarka 7666

1475 Indun Steel Works
Construction Company 7666-67

1476 Co-operative Credat
Structure 1 Bihar and
West Bengal 7667

1477. Sugar Industry 7668

1478 Development of educa-
ton 7663

1479 Locomotves for  Dur-
gapur 766369

1480. Supply of lhmestone to

7669
1485, Income-tax arrears due
cement  factorios
m Punjab 7669~70
1482. New Bilaspur Town 7670
1483 Nages 7671
USQ
No
2266 Saka Calendar 7671
22¢7. . A S.and L 2 S
Examsation . 7672
2268. Small Savings Scheme  7672-73
22¢g. Coal  despatch to Pa-
kestan . . 7673
2260, Political sufferers 767374
2261 for removal
untouchability . %74
2262. Rlectuon petiions . 767478
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Usqg. Subgect Corumwns . US.Q. Subject CorLumMns
Ne, No.
2263. Iron Ore . 7675 2287. Indian students sbroad  9687-%8
3364. Cho Dance . 7675-76 2288. Tribal chieftains 7688
2263, Laccadive, Minicoy 2289. Steel rolling mills 688
and Am'lndm Islands . 7676 % . ng m 4 .
2290. Incomte-tax arrears 7689
2266. Laocadive, and
Amm’"m 7677 2291. “M. V. Dayn™ 7689
2267. Co-operation 7677 2292, Coal supply to Madras . 9690
2293. Revision of salary scales
2268, u&; 3 of teachers in Madras 76%0
ve l-hnd- 7678
2294. Political _ sufferers in
2269. Laccadive Ialands 7678 Union Territories . 7692
’ , .
. Asgil for tical
2270. Naga hostiles S 3. A i Booay . 7691
3271, Women _unennx' servi- 2296, Purchascs by Ministry of
. 7679 % Home A&lﬂ R 7692
2272. National  Museum a1 2297. Frec and  Compulsory
New Delhi . 7679-80 Primary Educstion . 7692~93
2a73. ol survey of 8. Eradication of crimes 7693
Kll:ﬁ . . . 7680 229 . for gums in
2274, Revition of  Indian 29 Mhem L TL . 7ee
s . . . { 768081 .
. teel plant 7694
2275. National Coquniaee 3300 :hnhl s P Trsining
Education’ . 760182 ot lmnmnom in Tripura 7694
2276, sy ngemnu and 2302. Compus Work Projects  7694-95
ecretaries . 2682 ana-
2 o
A7 Chini Tome' Asso- 3 1;’3] languages 7695
clatton umdul
Utilisation of  surplus
Pradesh 7683 0N war-time equipment . 7695-96
2278. Civilisn doctors in Or- . :
. U. S, Aid to India on
dnance  Factories 7683-8¢ 2305 U Sject Basis . 7696
. C‘gxg:nce Depots " 7684 2306. Milk rstion for troops 7697
2280, Hospitals in Ordnan 2307. Tuming and Boring
Factorics m . ee 7684 +Seraps 7697-98
2281. Lite_nq w«bhopuin 2308. Nagas attack 7698
7085 2309. LA F. Dakots coash
2282. Expenditure incurred Palam . 7698-99
2183, S::lmhin for Back. i 23 e aming Gk 4t Pa-
ward Classes smdam 7686 tials . 7699
2284, Expenditure-tax 7686 2311, Interest on loans - . 76§9-7700
:.'u.ubnmm Ddhnrunl 12. Social Service Camps
4 708687 » in Hi Pradesh . 7700
2286. 2313. Assistaats Grade Ex-
umﬂh 7687 313 aminstion, 1957 7701
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WR'TTEN ANSWERS TO
QUESTIONS—contd !
UsQ Subject CorLumns
No.
2314. Thefts m Dellu 7702
a31s Cyclone in Tripura 7705—03
2316 Qutposts in Mampur 7703

2317 Student’s hostels 1n
: Punjab . 7703

2318 Labour and Social Ser-
wvice Camps 1n Amritsar 7704

2319 Andaman Ships * 7704
2320 Hindi Books 7704~0§

MOTIONS FOR ADJOURN-
MENT 7705—12
The Speaker withheld thus
consent to the moving
of two adyjournment
motions given nouce of
?I Sarvashn  Gomy,
h‘em 8"“. snd A:ld Bi-
n Vajpayee reg
disturbances 1n leetmg
view of the statement
thereon made by the Pri-
me Mumster and Mins-
ter of External Affars
(Shn Jawahsrlal Nehru)

PAPERS LAID ON THE
TABLE

The followin; Wi
imd on ghep.‘lllble e

(1) A copy of each of the fol-
lowing Notifications
under n:b-muon(z% of
Section 3 of the All Inds

es Act, 1951 —

G S R No 298 dated
the 14th March, 1959,
making  certan amend-
ments to Schedule III
to the Indian Adm-
nutrative  Service (Pay)

7112~13

Rules, 1954
)G S R No 209 dated
the 14th March, 1959,
certain amend-

making

ment to the Indmn Ad-
mimstrative  Service (-
xanon of Cadre St-
rength) Regulanions, 195§

the 7th March, 1959,
sub-section (4)nf
Secton 43B of the Sea
Act, 1878

toms Act,

(4) A copy of the Report of
rt Committee & -
by the Gov%t

to exapune the cost st-
ructure of the Indian
Asthnes Corporation

€s) A copy of Notficamon
No  J/a1fs7 dated the
4th December, 1958
containing the  Mampur
Suppresson of Immo-
al  Traffic in Women

corngendum _thereto
dated the 28th Jenuary,
1939, published n
Manpur  Gazette under
sub-section (4) of Section
23 of the § 10n of
Immoral m Wo-
men and Gtrls Act, 1956

PRESIDENT’S ASSENT TO
BILLS

sented to by the Premdent
since the last report made
to the House on the 16th
March, 1959

The Apgmp:uuon(naﬂ.
w ways) Bill, 1959

The (Rail-
@ wsys) No ZBni.,‘xgsg

‘The Appropnal
@ on Account) ﬁ,%";

771314
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CALLING ATYBNTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE
Shrimati Ih Pnbhm\dhun
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Corvauws

7734—16

DEMANDS FOR GRANTS

AGEN'DA FOR THURSDAY

/CHAITRA
s, xasx (SA?&
Discussion on Demands for

7874

Covvaaes
7716~-7866.



